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LEGISLATIVE ASSEMBLY . , 
.' 

It .I1()lIriay, Htlt ,1snil, lWo 

• 
The .~  met 10 ~~ Assemblv ·Cbarnber of the CouLoil HouSt::.iL Blt:vel' • 

of the Clock, Mr. President (Thp Honourable. Mr. G. y.Ml:ivalankar) ill ~.  
Chair. 

MRMBltm SWORN: 
;\1r. BiuBY Ulllljllll Sell, ('.I.E., I.e.s., M.L.A. (Secretary. 'Food Deport. 

ment). 

STARRED QUBSTTONS AND ANSWERS. 
(a) ORAL ANSWERS 

MEASURlDS TO OOMBAT FOOD FAHINE CRISIS. 

t 1616, *Prof. 1(. G. Ranga: Will the Food Secretary be plf8st::d to ;;tate: 
. (a) if Government and any j;lection of the Food Department have made it 

a special responsibility to keep in touch with and study the various grievances 
voiced and suggestions made in the Daily and Weekly Press regarding the food 
famine crisis, especially in regard to the "tream of suggestions and advice 
bang offered by Mahatma Gandhi, Ann'it Kaur. Pyarelal and others In the 
columns of the H arijan; . 

\b) whether there is any inter-departmental Food Committee and Direc-
torate to consider the various aspects of the food problem in thi!'! crisis from 
the Growing of More Food to the ~  the provisioning of rutal areas 
uCld feeding both the rural and urban public, the transport of foodgraiufi 
(imports and. movements of local production) rationing and other. aspects of, 
nistribution,1 medicines, hospital accommodation and service, if so: with what 
(lowers; and. 

(c) whether GovernlJlent propose to place their plans, eto., before the 
Standing Committee of the House for Food and' whether it wi!! be convened 
at frequent intervnls in order to keep the public in touch with the food situa-
tion and ascertain through the Committee also the ~  needs and griev-
lI11ees of the public?· 

IIr\ B. Jr.. Sen: (8) Yes, Sir. 
(b) Yes. An ~  committee called the Relief Co-ordination 

Committee has been set \Ip to deal with the day to day problems 9.rising oui 
0 1 the. food shortage in the country and consider remedial ~  to be 
Rnorted. 

(c) Yes, Sir. 
RESIGNATIONS IN IZATNAGAR VETEltINARY INSTITUTE. 

1618. *Shri Kohan Lal Saklena: (a) Will the Agriculture Secretary bo 
pleased to state whether his attention has been drawn to a letter ~ 
T7.lIt,nngnr Veterinary ~  on page four of the Hindulltan Time8. dated the 
20t.h March, 1946? If so. are the facts stated therein correet? 

(b) Is it a fact that Dr. Haddow, Dr. Polding and Dr. MacDonald have 
been forced to resign their jobs, that Dr. Shirlaw has applied for retixement 
and that Mr. Paudey has been forced to retire?-

(c) Is it a fact that, Mr. Naithllni is not fully qualified and has been pro 
moted in !'!upersession of the claims of several other members of the staff? 

t Answer to thill question laid on the table, the· questioner being absent. 
3631 
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Sir ~  Kharept: (II) Yel'l, !-lil·. hll1. Hl!-' ~ 111'0> Ilf)t C'orredl." stilted 
t II I ~ . 

(b) ~  ~ . 

:\h. Haddow has ~  lit I"lllitt.·d to btl,a up u high!:'I' nppointmellt Im.ler 
tht, ~  cf 13engu.1. .... 

. Dr. Poldillg WIl'; a ('ontrallt Offictlr. On the tpl'millllfjol: of Iw, l.mtl'llcl 
hf' WIHI oifel'pd al10ther ;oh hut di!! IlOt find the tel'lJlS ntt.rllutiw (Ilougll lind jeff. 

MI'. M'hcdollHltl iR nlso a Contmct Officer who wllntf,t rert,Rin I ~  

wheh ~ . (,-oalcl not HccPpt, I ~ which he gRVt-' tlix n/'lllLhH Illl:,ic .. of 
~  of npy:oint.ment. 
!\h. Rhirlaw dirl apply for retirement, on proportionate pension b11t hi' cannot 

he pprmith·d to do 1'10 undn the ruleR. He lUIR heen infm'I:I.·rl I I ~ . Hf' 
~  J ~ nil ~  Lf'AVe for four monthR. 

'fl'. ~  lin,: hf'en removed from Rel'vice as thl' 1'f'lomlt. of 1\ th'p,I1'tlllt'n;'nl 
enquiry. 

'e) It is trill' thnt Mr. Nllithlllli hAR \lot pll8sE>d t,hf' Renif)r ~  l'xa-
lilt-ntion hilt hE> WRf' Rrleeif'iJ in Hl2A for fl post nt, the Tnstitllt.f' ill ('()rnpditinn 
with ReVel'll I g'l'Hdllntf'l" hv thr then Director. The post +0 whit·h hI' ~ nnw 
b"t''' :lP1l0illtNl ~ n Rf'lf'dioll po"t" Onlv one pprson, t';z., Mr. Prern Singh, ~ 

H£'niJ ('lerk nt IZlItnn'.!ar if' R"nior to 'fl'. 'Nflithnni. Hif< !'lllimf< were cn.t'efllll.\· 
('on"irlel'f'rl hy thp Dirp('tor hf'forf' flf'lpctinrr ;\1'1' Nnithllni. 
Shri Kobe Lal SaJaJena: 'Vhat WPTf' thp rf'Hf'OnR whi('h Dr. ShirlRw ~  f01' 

rf t.irempnt? 

Sir Phero'e lDlaregat: No I'('n,'on" ",prE' given: he ~ I.  ~  to ~  .. ]1owell 
t.o retire -on proportionate pension. 

Shri Kobe Lal S&kIeu: l)jd the Honollrable Memhf'l' find 0111 tIl(' J I~ J  

why he wnnted to I'ehre:' 

Sir Pherol8 ][haregat: T 00 not t,hink any lIf1.d1l1 P11l'1'0!<t· wOllld ht, ~I I  

• h-trving t9t fino out t.hp r,.n'I0!1II. H H-p HonOl1l'llhlf' Mf'lI1hl'l' ~ ~  tl' kno\\' 
the rf'BROnf:1, T £'1>11 tell llim. 

RBOOIDIlINDATlON8 TO IMPROVE CATTLE WEALTH. 

1617. ·Shrt Kohan Lal SakaeDa: Will the A~  ~  .~ 

1JlellRed to Rtate what improvement hns been made in the cnttle population I)f 
TndiA and their diffet't'llt prnductf:1 on the ~  of the rce(JI II Inc mlntioll': of (i') till' 
Ag'l'iellltllral Commis;;ion Report, 192R, (ii) Dr. NOTIIlllll C. Wl'ir:ht Rtl'-';". ~  

:tnd (iii) the ~  }('port of 1'fr.Pippf'rall. tlw p'r,nl. enllui ],:' C:O\'C'TII1,Wllt 
frolll England? 

Sir Pheroll ][haregat: ft. j" not pOI'>:ihlf' to I ~  the impl'nvPl1wntl' dff'cteo 
hnt t.he action taken h:,' Hovernment on t.he report of the Royal COTlnnif;lIion 
~ 1Ilt'lltionP<i in the ~  Rf'portf: t,hereon ('opies of whi('h nTf' ill the Libmrv 
of the HOllse, • 

:\ !'tRtf'mf'nt ~ laid 011 t.he tnhle of the ROilSI' ~ ~ hriefly thf' Ilntion 
tAkf'n 011 the report of Dr. ~  and Mr, PepperRlI's report hn" hen) C'il'clllntNl 
to the Provincef:1 for nece"PRry nction Rlong wit,h It ~ II note. 

Al'tion Ta.ken, 

------------------
I . ~ tht' numher or approved Ilnd 
l'elliRtered buill! Rhd ~ tlaem from 

I~ II. 

Thirteen ~  cRttle improvempnt, 
IIChemell are running in different pRrtfil of 
the country, It ill propo.ed to flf!tahliAh-

~ vft14gf'e for produoing improvl'ld hull!! 
for further dilltribution. 
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Important ~ II .  0/ Dr. Wright ~  the .'(t.:tima takM theron. 

No. 

:1 

4 

~ ~. 

Employment of a special Officer to . ~ 
goehallas and pinJrapoles on rua.nage-
ment and constructive breelling. 

Appointment of Geneticist and investi-
g,.tioll of genetics and physiology of 
reproduction. 

Extended me of stockmeu to diuemi-
nate knowledge required at research 
centres_ 

Aotion Taken. 

---_. __ .. __ .. _--_._----;;. 
An Officer WIIo8 appol'llteq in 11144. 

An Officer ha.s been appointed at the 
Imperial Veterinary Research Institute 
aud another 18 employed by the I.C.A.R. 
at the Catt.1e Farm, ~ . 

Stockmen are now being emplored by tho 
provincial Governments in large num-
bers. 

~ UnifleatiolL of pro\'illcial 
Department-

Livestock This has been done already in Ha.dral!, 
Punjab, United ProvinceH, Central Pro-
vinces, N.W.F.P. and Ori88& . 

.,.' Introduction of mixed ll&rmillg. 

"7 Disoouragement of crossbreeding as 110 
generRI polioy. 

ill 

12 

Establishment of HeJ'd Books and milk 
recordlf· 

Expansion of the Dlt.iry Researeil Insti-
tute. 

Appointment of Dairy De\'elopment 
Offioer" in eMocil pro\·ince. 

Elltablishment of Ghee ~  statiolLs. 

Establishment ,uf Rural ('o-operlt.tive 
Milk Sooieties. 

Mixed farmill8 projects linam.ed by Imper-
ill.l Council of Agricultural Research are 
now running in United Provinces. Central 
Provinces, N.W.F.P .. Bombay and Sind . 

• 
CroM-breeding as a general policy is being 

dillcouraged. 

Herd BookH have been establisbed fQr six 
breeds of aU-India importance and a. 
uniform system of milk records is in force. 

The Imtitute is being extended to a full-
_Ie Centl·a.1 Research I ~  and it is " 
proposed to locate it at Deihl. 

Provinces Bre now a.ppointing BUch Office,.,.. 

In all 123 Ghee Grading Statiollll have 
been established 80 fal'_ 

There are in India 26. such Societies. 

Shri .JIohan La! Sakaena: Whut steps have beeu taken according to Mr. 
l'epperalJ'l:; Report for thE:. illl prOVE ment of milk supply i.u Vdhi:' 

Sir Pherou Kharegat: As regards the milk tmptl1y in Delhi, u. ~  hilS 
,bee II preplired for the collection of milk from sUl'l'oUlldillg J ~  a\1(l.bl'ingillg it 
.into Delhi, Pasteurising it Ilnd then arranging for its diHtl'ihlltioll. ~ ;;chellle 
IProyirlc!; fOl'about lfiO lila IInds a day. 

Prof • .N .. G,. ltanga: ]!' it 1I0t u fuct that this report J'tlcOlllllltmdl> tile co-
0Pl'I'utiVt' IlIl1rketillg of 111ilk awl if 80 what, steps are heing tll),en to den·lop 
oCo-o)lf'l"lItive l1uu')wting of milk in Delhi? 

Sir Ph8lOZ8 ltharegat; 'rhe "epol't reCOl1llllends .co-operat.ive lllurkHillg >tllll 
thiR propOf-Ull for Delhi 'if.; a co-operative proposal. Similar schemes have been 
lJl'f'jHlred and are actuully working nt Luclmow, at Madras, near Cftlcuttu, und 
there lire proposalR for st.nrting many more snch ~ 80cieticR in thp, 
.-P0Rt-war plans. 

Sri •. Anantl;lasayanam AY1angar: IHny T ]\110\\. ,,·hat steps have be(,ll tuken 
in improve the helilth of cattle, and OS'" resnlt of these SkPR has there heen 
flny ~  the health of cattle ann ~  of cattle 
.oi8f'f1R('A? 
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Sir Phe1'ole Khar.,at: 1t iii very difficult to assess it but within the pllst, 

few years a serum hus betlu discovered agaiJ,lst rindErpest, und us a resuit of 
the use of that serum the number of deaths from rinderpef't has deCrEased very 
considerably. 

Dr. Sir Zia Uddin Ahmad: With reference to part (1) of this question, Iliay 
I know what improvement has there been in the population of cattle? 

Sir Pherole lDlaragat: Improvement in the population? Doell the HOllOUl'-
able Member refer to the number that has increased or the number that has 
decreased? 

Dr. Sir Zia Uddin Ahmad.: Has the number increased and in what proportion? 
Sir Pherole lDlarelat: The census returns show that between Hl35 and 1940 

there was a very big decrease, and between 1940 and 1945 there has bE'en n 
smAll deereat:;e. Tn the latter period, the oeen'u!"P iF; of about four per cent. 

Shri Kohan La! Saksena: May T know when thi:-; Df'lhi co-opernt.ivr scheme 
is likely to e.ome into force? 

Sir Pherose lDlaragat: As Roon us nrrnngement.f; can be made for setting up 
n pasteurising -plant in Delhi it-Relf...... 

Seth GoviDd D&8: Is the df'crPllse between 19Hfi flnd Hl40 nu(' til thf' lnrli .. -
crimiilate Rlaull'hter of cattle in thifl country? . 

Sir Pherole lDlaregat: It is very lmlikely that between 1935 awl 11)40 ther·. 
\\'as ~ inaiscrirnil'nt.e Rlaught.er: hut thAt WIlR a period of fnmim' ill "ariou!> 

~ of the country, and pArticularly in Rajplltana and Hit>saJ' siele. fllJd that 
mn:" account for fI part of the decreasE'. But the deerE ase was fairl,.,. g-encl'a 1 
throughout the country nnd that ~  have hC'Pll due to t.he de"truetioD of 
uneconomic animals. 

Seth Govtnd Das: WIlS there morE' slllllghter hetween 193!i !'1nd 1940 1hlln 
in thesenve years? 

sir Pharola lDlaregat: We have no information of thp nct.ual figlll'es of 
RlII ng-hter; 

Prof. If. G. Ranga: What !!teps are being taken to enCOHrIlg'e Ayurvedi« 
veterinary hospitals and is thiR serum against ~  beill!,! pllu·ed at their 
disposal for distribution? 

Sir Pherole lDlaregat: I think this serum is being used fau'!Y ~  no\\' 
Rnd steps arp. heing taken to make it availahle to all veterinar,Y assist:mts in 
the rlistricts. As regards thp other pnrt. of the question. I Im1 afl'<Iirl 1 havt' 
;;nt no informatIOn at all. 

Shri Kohan Lat Saklena: Mr.v T know whether the co-ope:-aUvf scltelllC' ill 
l)ethi provideR for sllbt:;idisnlg ~ pllTchasing of new buffaloes and cattle b." 
agriculturists? 

Sir Pheroze lDlaregat: Rome of the schemes provide for subsid:es being-
gi,en by the co-operative t:;ocietieR to their memberR for the pUl'ehase of 
hllffaloes. 

YEABLY ~  OJ' CATTLE. 
1818. ·Shri Kohan La1 Sakaena: Will the Agricuiture Secretary be pleased • 

to state: 
(a) whether, in view of the fact that cattle census taken after- every tive 

years has not been found satisfactory and correct, Government propose to 
consider the ~  of arrAnging to take such census every year and 
employ a special staff for it, in accordance with the scheme which WRR 

proposed but given up 01' account of war; and 
(h) whether Government also propose to take steps to have the birth!! B.nd 
~ of cattle registered regularly? , 

Sir Pherole lCharegat: (a) There is no reason to suppose that the resll]t.s of 
thc· cattle ~  taken every flY(' year!! are QPprecinbll incorrect.. Tt has not 
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been possible to truce the scheUle for Ull annual cattle cellSUIl said to have 
been given up 011 I:I.CCOUllt of wl:I.r. GOVCl'IlIllent are advised, that the l't>.t:iults of 
an annual CelHHltl will not jUl'5tifj' the largt· expenditure involved. 

(b) It is considered that ulJder existing conditions thl l't-glliar l'egistl'htion 
of cut tIe births UlIU deaths IS not a feutlible proposition on account vf the 
practical difficulties of E.uch enumeration and I,hat the l'tl,;ults will not be 
commensurate with til( expellditure that will have to be incurred if any df:;gree 
of accuracy is to be ent:iured. _ 

Ilr. Manu Subedar: May I kuow huw GoveJ'll1l1eut ~ J  the census:' fs 
it u census or only aJ I c!'timllte? What, machinery gives the llgurf s and ill 
what manner: I s there any indivdunl wlllnerution? 

Sir Pheroze Kharegat: The HUUlllCrntion is c:irriul Llli 1),)" tlit locai oflictlrs, 
that is the putwllris, ~  tht· Jtdp f)£ spcb private ;nlli\'iclui);'" ,I" ~ wiliillg to 
. help .in the villages. A); 11 pa;wari i:'. a resident of t.hc villr.vc;., It II:! pref',l1l1wri 
that· he lmows Hll the people who own the cattl(' nnd he Cllll cn.;;il,V find cut hOI\" 
mHny cattle flrc with eneh individual. 

IIr. lIanu Subedar: II: that cuse, de I ll11dere.t.md ihut it ia an c.,['iuwte 
~ I liy the patwuri CI the numlv!J' cf cnttle in hir; own ~  lind that O:tilllilte 

is totalled up and it is culled a census? 

Sir Pharole naregat: TJUtt. is what R c('n!'lls is. The Pllflllitraton.; gin'. the 
lllllllber of ::llltUe in Pilch of the villages. Those :\I'l' added IIp fnr the provincf'. 
R" n whole. 

IIr. llanu Subedar: 1n view of t.he fllct t.hat the population ccm,lls figlll'es 
of vnrious provillces and localities Rna particularly the figures for the Indian 
Rtatel\ are of doubtful Vllliditv Ill1J 'Iollht" It",·f.l bl,.,n 1 hrQw\l I)Tl it Ilnd tbll t this 
'illestioll of ascertaining the' l'nttle pOPlllatioll of T ndia accurately is of some 
importance, will GovHnment llOW t,hillk of n more IIceurnte lIlethod nlHl worK fo)' 
it, in Rdvnnce as they work for th(" )'f>glllnr poplllnt.iol: ("fOIlSII!' ill Imler jn ~  

thp correct· number? 

Sir Pherose JDlaregat: The ~ pnrticulllrly ill HIP ~  nrc Ill1l'eliahle 
and the quest,ion of finding out. SOlllf' bette!' Dwthorl of c:lrI'ying out the cel1RUR 
will he explored. ... 

INClDBNOE OF EXPENSE ON GRAZING GBOUNDS AND FODDER. 

1619. "'Sbri Kohan La! ~ .  Will tilt! A ~ bel:rewry oe ~  

lu state wilut st,eps .1J.UVt! so JIU' lJeeu takeu oy LloveruWent to prOVide grullllg 
o,·UUlH.1lS auu tutioer II •• ""Illll.:.I:'Hl ~  iUt· tile lise u1 c!l.ltJe ill lurua, ~  

what ~  been the inCidence of GOV61'11l1lem expellse per cl:I.ttle ill the last teu 
.yeurll alS l:0lHIJUred with otiler l:ouutries'l 

Sir Pharose lDlaregat: Owing to the pressUl't! of populatlOll on rhe LUll!, it It> 
Hot potlsible for UOVemllltmt to provlde lurge gruzillg Ure!l.8. Out of some 48,:J38 
sq. miles of forest land, 45,\:151 sq. miles a.re open to gl'Uzing .... 11 the yeur 
roulld. The question of improving gruzing lands bus been cOllsit/t:.red more thull 
once by the .Fodder and Grazing Committee of the IlHpt.rial Coullcil of Agri· 
cultul'lolJ Heseal'Ch lind recolllwendations huve heen Illude to provinces. 'l'he 
Centrul Government propose to set up u grl:l.sslullds Hesearch Institute in the llear 
future, if suitable land can be secured for the purPOtiH. 

The ~  of Government ~  Oll cattle is ilitiicult to work 
out, as it is sown purtly ulldHr Veterinary und pllrt}J' Illldt!l' Agricult ure. A 
rough estimate shows that it is of the order of olle nUlla Pel' head pH year in 

~  Indi... J ~  fo)' ot.ht'l· l'Ount.l'ies :U'e not known. 

Seth Govind Das: \ViH (l:ovl'mll1ellt consider the question of cOlllrolling the 
fodder prices beel1use in certain provinces these pric:etl are not controlled and 
they are going up by leaps and bounds? 

Sir Pheroze naregat: 'rhe matter is under Government's conRideration Ili 
present. 
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111'. )(anu Subedar: Have JII ~ I  ~ .  HIe relative causes of 
the low quality of cattll:' ill t.his country Ill; compllrl:'d with other countries 'I 
Apart from breeding, is it lIot due to IIlalnutritiolJ and if so what steps haTe 
uovernment eonsiderf'd to improvp the )lUtritioli of the cat,tie, with a view to 
inlJlrove thl:'ir quality,' 

Sir Pharosa Kharagat: It it; true that the cuttle in India as I:t whole are-
ve!'" much poorer than in IIIUII\, other countries. 'l'hnt is due partly to climate 
1111(1 partly to iUHdequRte feed, -In It t'ountr,v where the hUlllRTI population is lIot 
havillg enough to I:'ut, naturally the eattle also havn not enough, 'I'llI:' m'r!U1IlI:'-
IIlPntf; now lwillg IIHlIit, fol' ilWl'ea<;illg food pro<iul'tioll will uutolllHticlIll\ reI-mit 
ill ill('reasiug fodder production also. 

1Ir. Manu Subeciar: The climatic eonuitiolJ hal; beell thel'e Hod ,Ypt Indian 
cattle have deteriorated, Is it Ilot a fact thnt the owners of eattle having grown 
poor, Pf'O}llt· are lIOt nble to feed theil' ('aWe I ~ I  ,wd properly';' 

Sir ~  Xharegat: This If; lnore or less what I I;uid bllt it, will bp found 
thnt the cllttle in the ellst of t,he coulltr,Y, that i .. OIl t.he Htmgal side an' very 
Inl1('h pooreI' than thO";l' in the west, say, in the IJulIjah_ 

Shreajut Rohini Kumar Ohaudhuri: Is it 11 fud that Inl'gt' 111'('/1[; (If III1Id kt·pt 
111 1't'"erVt' fOJ' grazing plll'pOSl:'8 by the Governmpnt of As,,!ulI huve been foreibl, 
oecllpied by pl·(,lple frow the lIeighbouring provinces and IHe still in their IIn-
authorised Ol'cuplltioll Hlld that th .. Government has not. ht'PD uble t.o llIeet the 
l<it,lIstion for wnnt of adequate police f'orce? . 

Sir Pharola lD1aregat: ~  HiI', thl'rc hu" upell S()Jlll' 1:'1I('l'oltdlJllt'lit oil 
grazillg lands in ASSlllll by ~ coming from Rellgn\. It is under"tood that 
quite recently the ASIIIIIII GoveMulH'ot hllye tnh"l1 Hdioll to try to ~ ;lome' 
of these quarttlrl'. 

Shri Sri Prakaaa: Is it It faet that ill the l'uittld Proviuces, the landlol'd&. 
IHt' Ul'iugilig 1I1ltlt,I' clilti\'lItioli llll'ge plots of WHIT (flll!ow) 11111(1 wliil'h lIf;ed i() 
Sen't' US· bTI'lizing grolllHI" for I:ntt.le before ulJd if 80, will Govel'llnll'lIt bIke f;tt-UQ.. 
to l'r(·vent ~  

Sir Pharosa Daragat: I~ lIot t.hat a mntter fOl' the Provincial Goverlllrwnti 

Seth Govtnd Daa: Is 1I0t, the British I ~ responRible fur the malnutrition of 
hUlllan beings aud cHttle? 

Mr, PreIldent: Thllt questioll dOL'S lIot u)'isl'. Kext qUt'stioli. 

OOBOVEMENT OF OONDITION8 OF BETEL-NuT GROWERS, 

1620. • Prof. N. G. :BaDia: \Vill tLe Agricultllre ~ ~ be ple,l,wt! to 

t;tate: 
(a) when -!lllli Low Govel'llmeut pr0l'use to set up a ~ ~ ~  cOln-

llIittee for betel-nut to illlprove the rCt;eUl'cl! and 1Illlrketmg fllC!llltlCs now 
available for the improvement of the cow.\itiollt:! of betel-nut grower,,; 

(b) whether (iovel'lllnent proposc to giv(' adequate. nyreRclltutioll 011 that 
Committee to the AI!-Iuuia Bt'tel-Kut Growt'!"s ASsoCllltlOll Hlld the Federa-

tion of BUl'lIl P('opleR OrgRlIisatiolls; IInl1 

(c) whether (-iovernment, pro],{)se to, ~  tltp l'rovirwial Hlld ~ ~ {YOv-
ff I - Itt tl ]' "llkh' fllnl] C'1'ented erlnnents interested to 0 ·er t leI!' eOlltn III IOns" leo ,8. ;, ! 1<. 

bv the Finnm'e Depnrtn.ent IIIHI also to ~  theil' rl'prpl't'litnt IVI-" to the 

(ommittee? 

Sir Pharoza Kharagat: . (II) The (jlwstiort is uncleI' ~ J  . 

(b) Dill' COIlRidl'l'Htioll will h(' givpn to t.he vllriouR J ~  t? IH' 1'('pJ'es,ell.tedi 
011 the ~  if linn when the PI'OPOSIl]f; t.o set up a  ( 01l1ll1lttt-'I' IlIfiteTlnli!'.e 

(l") 111 u('('ordanl'(, with the prin('iple generally foUO\\"('d ill suet! (,IlSCf; th& 
l'rovinciHl and Htah' nOVerrtlllt'lits (:olwerned will be t'N,u("stecl to 1II1lkl' I~ 
butions toward" the eost of individuul l;('heuH:'s ;Ind t.o nominlltp TP}lr!'sentntlvea 

t.o the ('ommiUpe when formed, 
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Prof. •• G ...... a: It ~ not only In regard to individual I5chernes in which 

~  ~ ~ II~ I  lIud ~~ are interested that 1 have put part (c) 
of thIs questIon, W:ll it not be ~ J  for the Government of India. to repre-
I>t'llt t.u them that they ~  also make a p'ro T(I.ta (lontributioll to ~ three 
lakhs J~ ~ .  t.lut.t the GOVtlPllll!ellt of India is making in order to finance 
the Iwtl \'It-lea.; of the proposed eomnllttee? 

, Sir Pheroae Kbaregat: The <;70vemlllent of India are Nl-tting apurt five ~ 
of rupees IIl1d the N'ystem on whICh JII08t of these (,OllllllitteeR work is that tUtl" 
give H gfltnt t.o the province 011 ('ondition that the provim'{' puts down an equai 
SUIII. .111 tllut, w .. y t.!H' total 1l1I1ount that becomes a"Rilahle will he of the- nrlhar 
of tell laldls of' I upet's. 

As I'egards thl! Stutes, howl:!vl:lr, thl:l questioll of illdu('iug them to levy .1 

duty corresponding t.u tht' tluty levied ill British ludiu il' hping tllkclI up !lepa-
rah>l;v. . 

Shri Sri Prakasa: Have hetl'l-nuts any ~ vulue? 
Sir Pherole Xhareg&t: l tmggl'!';t tlmt· this qut'l-It.ioll tlllly he ~  to tit" 

Ht'lIlth DepHrtrrJp.nt. 
Shri 81'1 Prakasa: HIIFI hi!; 1>epnrtIlll'nt Illade lilly IIllul,ysil' of it? 
Mr. President: He IIII~ nlt'cndy l-I(Lid that the question n;uy, be ~  to 

du-- Health DppllrtIllent, 

MUNICIPAL CANTONMENT BoARD WITH ELECTED MEMBERS, 

1621. ·Pro! .... Q. Banga: Will the HOllourHble the Lender of the ~  
lIe pleased to stllte: 

(II) if it. is 11 fllct that u town called ~.  ill the Central India State!; 
hilS been removed bv till udruillilitrlltive order hom the operations of t.he 
Caut.onment Act of '1936; 

(b) whethel' it, is u fll('t, thut ever since the former Municipal Cantonment 
Board having all elt'ded lJlIlJOrity was ~  abolished a fully nomi-
llated Municipal Boal'tl has POTllt' to he fprlOed in its place; 

(c) the speeiRI l'ellSOIH; for thlll; Rhl'ogafng the rights of the Neemuch public, 
and 

ltn 1I0W that the war is over, whether Government will consider the ad ,. 
hility of reillstating the civil rights of thf' pE-ople? 

The Honourable Dewan B&hadar Sir A.. itamaaWami Jlud&Uar: (8) The 
CUlltOTlIlIt'lItt; Aet 19"24 WII8 withdl'llwll from the Neemuch Cantonment in 1988 
as H I'PFlult of troops no longer heing stationed there, 

(b) Yes, the Nl'cIIIuch Cantonment ~  ~  ~  ~ .  by 
the ('rO\\'11 Heprt'Hentative under the IndIan (Foreign JurIsdIctIOn) Oider In 
COlllwil pl'ovides for 1I nominated Municipul Committee, The present Committee 
('olll'ist!> of eight IJersons of whom four are nou-offidals. 

((') lllltl (d). 'rhe Neemueh Cantonml'nt Municipal Law is It· temporary expe-
di(-nt for t'lllTying on thE' administration of the area until the completion of the 
Iwgot.illtioll S ~  the (iwlIlior Da.rhar for the retrocession of Ii port,ion, of, th", 
Cllllt.01'll1ll'nt. Tht'se Wl'l'e intl'rl'upt.ed on RC('Ount of the wllr but, wIll, It IS (lX-
pedl't.l, lit, I't-81ll11eU I'hortl,\', 'rhl', Crown ~ ~ ~ .. considl'r8 that 110 ,useful 
pml'OSt' would I.p servl,(l hy altering the eXlstmg mUniCIpal ~ In th'" 
Jllellnhlllf'., 

Prof, N. Q. Banga: Whllt art' tht' difficultil's, COllStit.lltiolllll or otherwif<e in 
givill.!! thl'l-Il' peo!,I,· tilt, ~ I  ~ whi(,1t otiwr firell!'! IIrf' enjoying whetht'r 
tht'l't, ill't- trOOPA or not:1 

The llonour&ble Dewan Bahadur Sir A.. BamaBwami JludaUar: A.". T have 
stated, it is eonteDlplntpd t.hllt t.hiA Cnntonment ~  'hp retro(>essed, to the 
G":lIlior DUl'hlll' antI it will lweQITw ]lnrt of the (h\'l\hor Statp. In that c8F1p there 
iF; no \I!ol(, of IIltpring tll(> !'!,vstem "'hill:' theAe nl'gotiatioT1!'1 fire in rrogres!I, 
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Prof. 11. G. Raqa: Is it not 11 fact that negotiations for retrocession have 

been going on with regard to BallgaIOl'e, Seeundl·rabad and other placet'l? What 
is the con8titutiollul posit,ioll ~  not the Crown I . ~ ohligl·d to 1:1]-,' 
this House into ellnsllltation. or allY other publin body in this country into con-
ImItation befor(· he giyes 1I\\'H.y t'ertnin portions of Brit.ish Tnoia to Indian Stat.es? 

The Bonourable Dewan Bahadur Sir A. ltamaawaml Jlud&li&r: Thev are not 
portions of Brit.ish India, . 

Prof. 11. G. Ranga: Is it not a fact that Secunderubad, Bangalore, and 
Neemuch helong to Brit,ish India and not to Indian States? 

The Honourable Dewan Blhadur Sir .4.. ltam&8Wami ][udaliar: They Are 
very mll('h part of ~  Indian States. 

Prof. 11. G. Rang .. : What about Bangalore and Secunderabad? 
The Honoun.ble Dewlll Bahadur Sir A, ltama8w&m1 Jludalia.l': Notice, 

REPRESENTATIONS TO CoMBINED FOOD BoARD AND DISTRIBUTION OF FOODGRAINS 

1622. ·Prof. 11. G. Banga: Will the Food Secretary he plell8ed to stote: 
(a) th!' results of the Government's representations to the Combillf'fl }<'ooo 

Board for supply of foodgrains to India; 
(b) how much 'of the foodgrains Rsked for and allotted to I ndm srein ri('1'\ 

uno wbeRt. and from wl1at countries; and 

(e) whut arrangements (plans regarding supplies by road, mil, and !'!hipping) 
lire being Illade for the shipment. and conveyance of the foodgrain!'l to he 
obtained through the Combined Food Board to the plRces which Rre 80 hndly 
in need of food in Southern Rnd West,ern India? 

Ill. B. 1. Sea: (a) and (b), No firm allotment of foodgrains to India, 
showing sources of supply, has yet been mAde by t.he Combined Food Bo:lI'Il. 
Indications, however, are that 1'4 million tons of wheRt including wheHt ,;\l],-
stitutes will he programmed for us in the first six month!'! of 1946 81H1 }.t:I,()OO 
tons of rice in the 2nd qUllrter of 1946. 

(0) Shipping arrangements are at present undel' distlURRioll with H, ;\1. (l. 
As regards internal arrangement ill India the 1<'ood Dl·pUl'tnIPlIt· IHe making a 
pilln of distribution, assuming the supplipR indicated in Ilw IIIlSWer In the tir"t 
part of the question, and are actively concerting lIJeUSllreR with the "'HI' Truns-
port Department and tIJp ProviJl("ial Government,; for the Hdequote hHIHllillg, 
Storage IIlld trR1I8port from port" to . I~ of t IlP supplies l'xIJN:t£'d, 

Prof. ri. G. RaDI": Has the attention of the Honoul'Uble Member been 
dl'llwn to tbe news which appeared two days ago that Argentina has agreed to 
place about ];')0,000 tollS of wheat at the disposal of U.N.R.R.A., and much 
more to be plaeed a little later on? If so what do the Government of Illdia 
propose to do to tl'J to get a portion of whatever wheat Argentina. places at the 
difolposal of r. K . H. H. A. for the share of India? 

Xl. B. R. Sen: The whole ~  iR under con;,;ider:!.tioI1, 
Dr. Sir Zia Uddin Ahmad: \Yhen IWt' t.hp Oo\'pmlllent ('xppC'tin):! "11J'ld,\' (,f 

foodstuff .. :Inti at \\'lllIt PI1C(" will Ihey Iw sold? 
111'. B. R. Sen: Wt·' "hollld Ilf' g<,Uing in supplief; frol1l May lind t III' prices 

are not ;Vt"t illdi,,:ttfod, 
Prof. B. G. RaDga: What is tlu' finnlleinl jlo!'itiol1 ill regard to this? Who 

pays for ~ ,;uJlJllies? IH it tl:., Centrlll OowrlllflPllt:) If 1'0, i/o thr'," tl1kr· lilly 

part of the price from the Proyincilll Govel'llIllellt,,? 
JIr. B. R. Sen: ~ supplie,; are pllid for hy the Provincilll.or Statl' Goverll-

Illtmt" COJl!'CI'lWd, The qlwstiol1 whether any part of tilt' cost "houlcl hI' home 
I,:v the Celltral, Cin\'t'I'lI\1l!,nt if; under eonRiderlltion, 

Sri •• Ananthaaayanam Ayyangar: From what. cOllnt-rie;; iR this wl;eat to he 
"lOort·ed int.o this eountry? 
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Xr. B;. R. Sen: The sources huye not yet been indicated to us. 

~. lIanu SUbedar: Do 1 ~  the Honourable Member to suy that 
out of 150,000 tons of wheat gomg to U. N. R. R. A. from Argentina some 
portions may come to this country? J think the Honourlihle Mt'l1lhet" l're-

I~  told us that we would never get anything from U. N. R. R. A. 

Xr. B. R. Sen: The question whether ther(' should be any direct lle.!.;otia-
tion with Argentina is ullder consideration. • . 

Prof. If. G. Ranga: I am afraid my Honourable friend has mi"llll.ler,.;!ood • 
~  . ljue;:ti?l1. ~ 1 mean iF; ~ . This U. N. R.  R. A. is carrying 011 Ilego-
tJutlOllH With AI·gentmll. Argentma has already agreed to place as a first instHl-
Il:l'll! 1;)O,()(JlI tnn,.; of II heal, and ulilch lllOre ill the near future. AI ~.  steps 
being taken by tlw ~ J  of IlJdia to cont,act U. N. R.  R. A. and see thnt 
a portion of thi,.; ;ulditiollul wheat which ~ heing placed at the disl'o;;ul of 
P. N. R. R. A. if' gi ven to us? . 

JIr. B. It. Sen: I have alreudy explained hefot'e t.llHt we lire not muking OUI' 
approach to tlw Combinerl .Food Bourd through U. N. n. R. A. We are making 
the IIpPJ'OHeh dil'l.od. If WI" lire to . ~  :lI1y whent fl'OII1 AI'gf'ntinn, "'f:' !'hall ('ither 

~ to Ilppl,y to the Combined l·'ood Board or negotiate direct as CirCllmf;tullces 
dictatp. 

Mr. President: Pmf. HnngH '" Ijll!,,,t.ioll i,.; "did Gon'I'llIl1ellt IIInkt, nny np-
proaeh direct to U; ~. R. R. A. "? 
Mr. B. R. sen: The nn<;\\'e1' i,.; ill the negatiyc. 

Prof. If. G. Ranga: What iH the ohjection to approaching U. N. R.  R. A. in 
\'it'w of t.he fad that AI'gentilJlt i;: 11 Melllber of U. N. R. R. A. while she is 1I0t 
Ii member of the ('Olnhinf'd Food Board? 

Mr. B .... Sen: 'l'he rt'HS(m, as hns hl'ell explained more than once, is if we 
get any share frolll tiH' allotlllent given t.11 U. N. R. R. A., OUT I!hare from the 
Combined Food HOIml will he l't'lhiced correspondingly., 

Prof ••• G. B.anga: :'\{ay J ask the Honourahle the Lea(ler of the HOllse t,o 
t'xplain the po8itioll:' lI(, is the ~  expert. 

The JIoDourable Dewan Bahadur Sir A. B.amuwami Xudaliar: ] do not get; 
this question as HIl eX}Jert" IHtef't or otherwise. I should like to explain that 
if (:. ;\;. R. H. A. uppl'Ollches Argentinu for any further surplus, it doe-s so ",it,h 
thl' appl'oYll1 of the ('owbilll".d Food Board. U. N. R. R. A. is not Ii cOlllpetitor 
in (hat sense ant! to the l'xtellt that U. N. R. R. A. obtains it from Argentina, 
t.o lll1it ~J .  tilt! IIlIoclttioll b.,' ~ Combined Food Boar,l wo1l1<1 be deereHBed 
and therefol't" thel'(' i,.; 110 point ill our upplying to 1;. N. H. H. A., hecause all 

~  art' "h 0 \1'1 1 ill 011(' lIl'eOlJnt. Though AI·gentinu. is only It Memher of r. N. 
H. H. .\. Hnd lIot, of till' COlli hined Food Ronrd, yet Argf'nt,irllt hilS her ubligations 
to t h .... ('OIIli!:IWd FilOrl Bonnl. Willi tewl' Arg(>utins gives to 11. N. R. H. A. is Ii 
)Jilll t('r \I'hieh wil'l be talitm into aeeOllllt by t.he COllli>ined "Foud Board iu its 
1'I110(,lIt ion to l;. ;-..:. R. H. A. unci other ~  sllch us lndiu whieh Il1l\e 
u)JJ!lit'd for nllo('ntion. Therefore we do not stand to gain anything by asking 
t:, ~. H. H. A. when WP lire in n liosition tQ get a direct "hare either frolll 
Al';!('lIt ilw (II' tltlw\'\\'ise through the ('olllhillt,d Food Board. 

lIlr. Kanu Subedar: 1;; it 1I0t II faet that we 3re not eligible to gd. thi .. 
~  fl'OlII I'. '\. H.  H. A., ;I pm'! fJ'Ol\I what my HonolJruble frkmd said:' 

The Honourable Dewan Bahadur Sir A. Ramaswami Kudallar: That is so. 
l:. N. R. n. A. is oJllv to look nit!'I' the liberltted ~  occupied t"ITitories 
and fo1' those who an.' ~ . ill 1\ position to pay for what they cun get. 

PLAN FOR MONOPOLY PROCUREMENT OF ]i'OODGRAINS, 

1623. *Prof. If. G. Ranga: W'il! tIlt' .Food SecretHl'Y be plpllHed to ",:11;(>: 
In) if he );as "l'elJ thl.' In\e:;t ~  of tIll' -'tadm,;. \.Toverll-

I~ . l'eglll'ding their I'ln11 for int.rodllcing Clove1'l1rnent. IlIOIlOpoly PI'Ol'ill'Plllent 
of fooclgraiml in Illl rli:-;tril'ts ill('lllding ~ distrids, liS pub'isheJ ill the 
HindJl (Of the 17th l\fHl'l'h, ~  
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(b) if thif! phm IlIvl heen previously ~  to the Government. of India 

Ilnd considered by thelll; unCI if HO, when; unn 
(c) whether (tovt:'rllllJenl have noti('ed the ahsene€' hi thut plan of an,v pro-

vision fOJ' constituting FOOfI CouncilR, or A ~  Bodies consisting of pro-
dUCeT'R, (!OIlSl\llU'I'S, etr" aN was reC'omnwl1nen hy the Legislntiv(' Asstllllhl,v 
in NOn'mher 1944 ~ RgHin in 1946 in it" resolutions on fooO aTlII fl('eppted 
b." ttl(> Goyernment? 

Mr, B, R. Sen: The lIt.tention of tlU' Honourable Memher is inviW t.o the 
1I11f;\\','1' :..:iYf'11 tn his qllestion Nfl. 151ft, on tlte Brd April, !946, 

Dr. Sir Zia Uddin .Ahmad: WhRt iR the pOI'Iition in P. p, with ~  to 
('OIIIP111"OI'Y pro('urt-'l1 IPnl of foodgrnin,,? 

Kr. B. R. Sen: T Hill not in II posit.ion to disclose the latest position, The 
maher is under disellsRion with tIl(' new Ministry, 

Dr. Sir Zia Uddin Ahmad: Is it not II fnct t.h"t II rOJllllluniqlH' hils already 
bpell iSf:ued lind it. j" no 1I1ore ('onndent,illl. 

Mr. B. R. Sen: ~  Rh', not that, T 11TH aware of. 
Sri II. Anantbuayanam Ayyangar: Are similar procurement. mellsures ndopt-

ed in the VllIlj/lb:) 
Mr. B. R. Sen: Tht' PunjRh Goverlllllent tII'e revi{'wing their prot\llrement 

S,vstelll anll T hlln, I'('('n a PI'PSI' report to till' (·{fpct that the P,lInjnh Oo\,emment 
1l1'P, ~  e};:tlllining tllf' (It,tllill' of II levy, 

Diwan Ohaman La11: Will thll! he IInt\l'r the HlIthorit.v of tht' (}O\'Brl1llleni 
01' lind .. !' th,· Hllthorit.," of H privllh' syndic-ute, which is Illllkillg profit.!'? 

1Ir. B. R. Sen: It ~ thot Hit' prodlJ('crR will hRnd over pal't of their 
!,mdul'\:' cli!'t'!'t to (lo\'erlllll('lIt, 

Diwa.n Obama.n LaIl: Is it the po;.:ition, thplI. thllt the Ryndicate which is noW 
operuting ~  ceRse to exist? 

Xr .•. R. Ben: T lun not M'9\'Mr,' of lin," RynclicRte in the Punjab. 
Diwan Ohaman Lall: I~ III,\' HonolJl"ahle friend !lW/lfl' Ihllt in the eit.y of 

Lllhore therl' i" II syudieate of which unfortunately one of the MiniRtel's of thtt 
previous GO\erUlIll'lIt W/I" also II ~ I  lind purchaRei'! ure wade through it? 

Mr .•. R. Sen: The ~. I  that. the Honourable Member it! talking of 
~  be the one fOl' di>;triblltion of Slll'l)lil''; for rationing purposes, 

IWSTITUTIONS FOR PROCUREMENT OF VILLAUJ: SU&PLUSH IN FOODCillUIl(S 

1162'. ·Prof, N. G. Ranga: Will ,the Food ~  be pleubtlu to 1,;tIHt:'. 

(II-) why the UO\'crnmeut of ludifJ. Lave Jailed to insist upon the constitu-
tioll of the Food Advisory councilt; by the Madras Government which are 
llltellllcli to elilllinll te haraSSlllellt of peasflllh<, stHrvu tion of villages for the 
bpnefil of towns by taking ~  lIluch w()re grain from villuges than what 
the." (',Ill affOl'd nlld also ('orruption, III irldle·llltm 's profiteering, etc.; and 

(tl) in "ie\\" of tllf' great stress laid by the Asscllibly on botll the occ .. slolli 
refelTl·tl to in part (I:) of the preceding question upon the lleed for elill1inat-
ing proti teering by llIiddlelJlen, illdudiug rice-mill factory owner." why Gov-
U'Il1lleTit hu\'e III'owed tlIC "iudl'lls UOVerlllllellt t,o appoint wholesule dealers 
U:i ~  insteud of utilizing the co·operative agellciet>, Villllgl, PanehuYllts 
alld other popular ageueies. for t,he jllIn·hmw of villuge t;lIrplus€'s of foodgruins; 
\\I!,·:II'·"·(;'OYt'rlllllf'I'1 hll\'t> 1I0til'l·d ill 11", /lill'/" of the 1I>t', l\[1\r('h the I'eporl 

of the l\Iirasidal's' eomplainillg agaillst the intellt.ioll of these middlemen !lnd 
tla·ir l'\'I)fits and nl,;o the need to allow them profits to mllke thelll "work 
wit,h zeal"? 

Mr. B. R. Sen: Till' IIHl'lItion of tlw Honournhle Memher is invitNI tQ t,he 
H,,"\\'el' giyen to his qlle!;tinn No, 11l20, on t,he Brd April, 194ft 

+ A ~  to thill qU(,8iioll laid on the tahle, the <Juett-ioner hayinl( 8xlinu.t"d hi. (Iuota. 
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RHBlISBN'I' .... TION OF KIs..lNS ON }'OOD ADVUIOBY COUlfCIL 

ue •. ·Prof ••. G. BaDIa: Will the F.'ood Secretary be pleased to state: 

(a) if there lil"e Ill!,}" represelltative8 of land holtlinf,; l'easallts aud ~ 

lJell.sants (both known as Kisaus) as distillguililhed from the big landlords aud 
Jagirdars on the :Food Advisory Coullcil; if so, how they compare in numuer 
to the other members, supposed to represent the agriculturist.s and who they 
are; 

(0) if no representation is so fa1' givell to Kisalls or no adequate reprellell-
tat ion is given, whether Government propose to consiuel' the advisubility ot 
giving adequate representation to the real sJ.!okefSmen of Kisllns on this C'OUII-
cil, especially to win the confidence and co-operation of netulIJ food prod lIeel'S; 
Ulld 

(c) whether GoVel'llmellt also propose to consider the IIdvillauility of hold-
ing joint meetings of the Stlluciiug Comlllittee of the House for :Food and 
Agrieultural Departments HBd t.he Ceniral Food Advisory Council at frequeilt 
intervals, say, ollce 1\ Illont.h, until the present food falllille crisis is over for' 
t he free exchunge of experience!> and idel\s uetween the members of the Legis-
iutllrl' uncI the Vt-parlllll'lItl' cOllcerned and for devising, frolll tllllE tn time, 
clllt'rgl·nt., practicable plans for tackling the food famine? 

JIr. B. R. Sen: (a) There Arf' n numher of repreRt'ntativPR of producers on 
tlw Centl'al :1<'0011 Advisory Council, though none of them belongs to the peasant,s. 
or lHncl-le;:s peasant" clllss. 

(Il) lind (c). (foHlfIlIuent are IIln·ady examining these suggestioJls. 

CONSTITUTION 01' DELHI MUNIOIPALITY 

1626. ·Pundit. Thakur Daa Bhatgan: Will the Hlu;ll, ~ .  ~

I'!tah: 

(It) if it is u fuet that the }>elbi Municipality has Itll official Pret-Oident; 

(I» tlw t,utul llllllli>l'1' of memuers in the COIIllllitt,ee, Itnd how lllan:y (If .them 
Itre llolllinati-·d; 

(e) the n-Ui;OllS wll.'" OO':l'rl1llwnt do not provide for the appointmtllt'of t\ 
lIolJ-officiul President; 

(d) the rt'l\i;oIlS why it ia lwcessury to have mC'lllbers (othO' than experts), 
who arl' nOlllinnted by UOvll'Ulllent: 

(e) whether UOH'rIllltent art IlWUI·t: of the puhlic ueIIHwd to have Ii n011-· 
offieiKI l'resideut of the premier l\fllnieiplllity of Delhi; and 

(f) whether (:ion l'llllll'llt prul'()Sl' to see that the Dtlhi Municipl1lity is ill 
future presided over by a non-official President and that it consists of elected 
llIelllilcl's onl.Y except for experts in Hl'ulth and Enginf'eriug? 

][r •. S. S. Y. OuJlnam: (a) Yes, 
(b) There lire 4,1 weHthers in the Committee of whom seven are nomiullted_ 

{e), ~  nnd (f). Uo\'ernrneut are aware that It sectiou of the public is not in. 
favour of the 80ntillllllllCe of the present arrangement, They will eousider the 
suggestion. 

~ (I) '1'0 provi(le !'t'pt'e,;elltatillll for illterel'ts whit" h cunnot secUI'e represeutu· 
lion through electi01l. 

Seth Govind Daa: 
Pw:->idl'lIt? 

WIlY has the Delhi l\:iuuicipality still got aD official 

Mr. S. B. Y. Oulanam: It has HlwHYs had an official President. 

Seth Govind D .. : But llIHny municipalities which had official Presidents in 
the pnst hit \'e Hon-official Presidents now, Why are not Government making It 
ehn lIge ill the Del hi 'M IInicipality? 

t AnslI"er to thiB qUi'Htioll lai.! on the table, the questioner having exhl\uste:\ Ilia quota, 
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JIr. S. B. Y. Oulanam: I ~ alreatly said that Government will c.onsider 
thp. suggestion. 

Shri Ilohan La! S&kseDa: ]s it not a. fnct tha.t this question has been 
~  in this House for many years past? 

Ilr. S. B. Y. OulaDam: I am not aware of it. 

Shn Mohan L&1 SakBena: Since when has the Honourohle Member taken 
Ui) this questioll for com;ideration? 
Mr. S. H. Y. Oulan&m: Sinc.e the previous quest.ion put by the HOllourable 

.1\11:'1I111er earlier in t,his Ression. 

Shr1 Kohan La! SakaeD.&: How far has that consideration gone and when 
can It decision be expecterl? 

Kr. S. H. Y. Oulsnam: I rnnnot ,.;ay when a decision will be arriH'd at. 

SltO Kohan Lal Saklena: WhItt are the considerations that the Honourable 
Member has to takp int.o necount hefore Rllllctioning a non-official President for 
,this municipality? 

1Ir. S. H.Y. Oulsn&m: All the I'ell'vant considerations. 

JIr. Ahmed E. H. Jaffer: May I know why there is an official President for 
tht" Del,hi Municipality? Is it because the Honourable Member thinks that an 
·official is in a beUer position to carryon the proceedings of the House tha.n a 
!loll-official Presidellt? It. Hpl'l'lIrro: to me that that is rather .  , 

JIr. Prelident: (h'der" order. The Honourable Member is not putting his 
'qul'l:!tioll. Next qu('st!on. 

I I ~ OF NEW DBLHI MUNICIPAI.ITY 

1827. *Pundit Thakur DIll Bhara;aV&: Will th" ~  RU;l't:tur,Y li:iltdly 
:state: 

(0) if the ~I  of Nt)w Delhi has an official President and that all 
the members of the Committee are nominated by GOVt'l'I1l1IClIt; 

(b\ why ~  do not introduce the principle of election ill the l\I1JlIi-
.cipality of New Delhi; and 

(c) whether Govermnellt are aware of the public d"IIl:md that., HI view of 
New Delhi being the eapitlll of Iudia 1l1lc1 the pnS0l18 inhahiting NbW Delhi 
being highly civilised finn politically-minded, );ew Delhi ~  shc.uld 
have lin elected non-official PJ'P;;;inp,nt. and t.hat 311 ~ 111""lhl'I'''; ~ J  .: \pel'!s 
· should he elected? 

JIr. S. H. Y. Oul8D&m: (a) Yes. 

(h) and (c). Govemment will consider the suggestions. 

Diw&D. Ohamq L&1l: Will the Honourable Member take this matter a little 
more seriollf;l,v alld inform the House as to the actual steps tha.t ~  

· have taken so fa I' in considering this matter? 

JIr. S. B. Y. OullDam' Oovemment have asked the Chief Commissioner 
to eOl1sidel' ~ matter and let them have lii", views 011 it. 

Shri Sri Pr&ku&: Who are the official Chairmen-I do not want their nameS 
• but their officiul designations-of the Delhi and New Delhi Municipalities. 

Ilr. S. H. Y. Oul8llam: The Chainnan of the Delhi Municipality is the 
Deputy Commissioner and the Chairman of the New Delhi Municipality is 
the Chairnlllll of the Delhi Improvement Trust. 

Prof. N. G. BaDga: How are t.hese gentlemen picl,ed up for nomination in 
the ~  Delhi MUllieipal Committee? 

lIr. S. H. Y. Oulanam: OOVel'l1l11ellt consider them the lIlost suitable per..;olls. 
Shri Sri Prakasa: I~ if the Delhi MUIliciplllity continues to havp an 

. offictal Chail'llHlll. will HlP HOllourable Melllber consider the desirubilitv of 1I0t 
. I ~ the prel-oent Deputy COIlIrnis8ioller HS Chairman of that body and ilOlllinat", 
. ;lome one d..;e? 
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Mr. S, ll. Y. Oulsnam: Yes, Hi!', 1 will take note of that sugge"tiulI, 

M:r. Ahmed E. H. Jaffer: ~  HOlluuruhlt· i\1l'1Il\)(:1" UWIII'!:: thut thel'l:l ure 
large nU,mbers of complaints against the Uhainntm of this New Delhi Munic,jpal 
Committet'? If SCI. will ht' see that a nOD-official Chainnau is appointed 
HIlIlIedia t,e ly? 

M:r. S. H. Y. Oulsnam: 1 illll Hot UlI'lU'e uf UIlY cOlllpiuilltt;, Lf the· Honour-
ahle Member will let me have part.iculars, I will look into them', 

CON!3TITUTION OF DELHI DISTRICT BOARD. 

1628. "'Pundit Thakur Daa Bhargava: Will the Heulth SpC:J'etllry kindly 
;-tate: 

(a) if it h; u fact that tile Dishiet Huunl of .lJdhi hilS all ()flicial 1'1'(:"idt·llt. 
and an officinl ~ . .  

(0) the t-otnl Illllllher of llwutllt'I'S, and hO\\' mnny out of the SUIIl{' IIfP 

nominated; and 

(c) the reasolls why (ToVel'llBleIlt ,10 Dot provide for nOll-official l'n'f;idl'lIt-
tship of the Distri(·t BOlm]? 

Mr. S. ll. Y. OulBnam: (a) Yes. 

(b) There, are :H Illl·lubel's·in the Board of whonl fi .... e are nominated. 

(c) Governmen! will cOll!:ider the suggestions, 

Shri Kohan Lal Saksena: May T kno\\" who the Chairman of this District 
HOHrd is? 

Mr. S. H. Y. Ou!snam: Ium sorry T havt not got that here; I will let the 
HonollJ':lhle Member know later. 

Shri Mohan Lal Smana: Is !lot the Deputy Commi"siol16r the Chairnum of 
till' District BOHrd also? 

Mr. S. H. Y. OuJanam: I am not certain. 

DUTIES AND POWERS OF PANCHAYATS IN DELHI PROVINCE. 

1629. -Pundit Thakur Das Bhargava: (a) Will the Health Sf,c.rbwry kinill,Y 
state if there are un\, .Panchavats in the Delhi Province ill the rural areus with 
civil and criminal ~  • 

(b) Is there any Punchayat Act in force in the frovince? If RO. what powers 
do their Panchayats 1>08"e8s .. and what are thE ir duties? 

JIr. S. H. Y. OulBnam: (a) No: 

(b) The Punjab Village Panchayat Act. 1921. was extended to the Provinctt 
of Delhi in ;May ~ ~ hut no paricbayats have so far been formed. 

Prof, N. G. Ranga: WhJl-have no panchayats been so far appointed? 

Kr. S. H. Y. Oulsnam: I understand there has been no demand fqr them. 
Shri Kohan La} Sakaena: If there is no demand, why was this Act ~  

to Delhi Province in 1939? 

Mr. Prelident: I think the demand has to be made after the Act is applied 
find not hefore? 

Shri Kohan La.l Sakaena: Was not this Act passed in 1921? If they extend-
pel it to Delhi ufter 18 vellrs. will thev take another twenty veal'S to form 
panehayats here?" . v 

lIr. S. H. Y. OulBnam: In view of the suggestions made by ~  

memhers I will certainly have the matter examined. 

Shri Srt Prakala: Does the Honourable 'Member always do a good thing after 
t Ill' demand is made:' 

(No reply was given.' 
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AtTTUMN SESSION OF LJIlGL<jLATIVE ASSEMBLY AT SIJIU. 

1680. ·1Il. Ahmed J:. H. ,Jaltr: Will the HonoUl'uble the Leader of the 
House please state if GOHmllnellt propose to 'hold, in fut.ure, the AutUlJlll 
'Bf.ssiOlls of the Legislative AI'o,wlIIhly ut Sillllu, as was the pl'actice hefore the 
'Var? If not, why not? 

The BOIlOuralllle .~ ~  Sir A. J.am&l'fl&llli lIuda11&r: Tht-' decision 
to discontinue the holding of 8el'lsiom; of the Centrul Legislat.ure ill Simla after 
Imm was taken hefore the wllr and fOl' rl'UHOIU, in no wav connected with the 
WitI', Tlw deeiHion with the 1't'Hsons lor the sume WliS I~  in a l'ress 
('Olllllllllli'lue, dukd the 25th Mu,Y, 1989, a copy of which is laid on t.he· table, 
It is hot tht· intpntion of the J,I'esent Government to re-open the question, 

~ Unlll1lwniq"e, 

TI;.,o l;on'mmellt uf I nrlill hll\ t, hlt .. l" had Ullth'l' ~  .. rati()11 the mutt",. of the n.ove 
'\Ii the •• lIkl" of Oo\, .. rJIIIIt HI t.· Simla,' In ~  th.· ~  tilt'\' han' bl'"n 
influellced hy Ihe serious ~  .. owdinjl; ill Simla. and by the pro8pi'ct of this' !ll'ol,km l'E-ing 
lllade n'Ol"" acute ",hl'n !be lIew lind much largel' ,Fpdel'al Lelli8IatUl'" cOllies il:!O I'f'ing, 
AM Irlllg as /1 SnmmC'r Sf'ijllioll of the Ll'gislatnre is held in Simla, lhem ~  tn he lJO 
I ~  "olllti.>n of tl1(' p\,ohl .. m "'hil'h i. "III1.i.lf'llt with II ~  IIncl -de.pHI!'h of n"".'1'lI' 
ment bUBiness, The firllt ~ . therefor" at which th .. Gowl"llmcnt of In<1ia hOi"" 
'IIrl'h'"ri iR thllt in futul'e th .. Seconll annual Session of the Legislatlll'" "honld hI' 1",1.1 in 

I~  ill the autunin btotween th ... middle of September and the first ~I  "f Novl'm!.e\', the 
:u'l-ual date b"inj: .depf:ndent 0:1 t.he alllount of bUBine811 t.o he transacted, The .. lay of 
Ih., /lo\"'l'IlmPllt of India in ~  hal inLr h .... 11 tl1I1" /"'<1I1C,,<I fl'olll 6 to 4 01' ~ 1II0Ilt.h-, it i,: 
I ~  no longpl' tJ> be IIl!{,l'ssary that the full Atreuv;th of I he n'I'Il"\lIlt.'lll. .,t' 

'G,)\'C'rnment ~  he ill Sim'a and it ha .. lll"'l1 dedded to inll'odul'e ',h" f"l\owin:! ~ ~ II  : 

(1) 1.11 otficers .)f the SC('I'etliriat wil\ .till 10 .. required '1.0 1110\'" to Simla with Ihe 
-<'x'.'I!ptioll of ~  1.'IlUUll II'. Delhi in ol".lel' to Rupprvifte th .. wnl'ki!llo: "f th., ~  

12) tilt' ~  of Ihe ll,illi.tl'l'ilil .taff 1I1OI'ing to Simloi will 1. .. r,·c!u"t'd In ,,\tuut 20 
p.... "('11', of the total; 
13/ tl ... heaJri 'Jf ',:t!rtllin altr,ched o/fiel'lI of the (;O\'CI'llIIWnt I)f 1 n.Jia and prul'Il!.ly 

,,, .. I'lUill other officers of III i;-"'hed officE'S wiII continue to be required (0 JIIOV(, "'ilh the 
'fin'.'ernllll'lIt of India, I"ut ~  will nOl"Jllally 10., ac('ompanie(\ to ~ I (,"ly \ • ." a "amp 
'olliee ' ., 

(4) oflie"'l'ft not 1'('quil'l'd Lo 1Il0\'1' with Govel"lllllent will \)t' pt',.mitt ... 1 it jI(·rinci "I' 1'I'('e8. 
in Simla und .. r rilles whi<-h wi\! be published later, 
These lIl"!'angcments ",ill nut apply to Army Headquarters, A i"ollgh eitilllatt' of the 

.,fff'd of ~  ,l.Pcisions is tha'f about 50 officei'll, 1,000 c1PI'k8 and 30b infl'l'i;,J' H,·nal"., 

.... ho lit pre ... nt move to ~ J~  will relllain in Delhi, 

Cerlain cilpital ,'''pendil u,'e will he Ul'ce88ary ill ol'del' to make ~ .. Von neil HOllse, t1u· 
Secretariat and residential building8 in Delhi more suitable for lise in the hot wuthl'r, 
Tht, lotal of such l x)J"u(liture is not likely substantially to excf'ed .I1a, p lakhs, Go\'/,rn-
men! alllU fll'Opos,' to I ~  the interl'upted prOgramme for the ~  .. tl'udion of reaillt-ne. 
in Xew Delhi for officers an,1 clerk., The recurring annual saving, which it is {·stimoted 
that thp new ~  will produce. amountil to between 6 and 7 !akh., 

H.)Mt: Dl:I't.IITMI!N't· 

Sillol." ~ 2Stll Mo!!. ]939, 

(For llUl..!.icatilJn in the morr.ing 

• 
papertO of Thur.day, the 25th May, 1939,), 

Ill. Ahmed 1:. 1I. ,Jaler: Does it mean thut the futurt' Government nlolle 
<can reopen this question? 
The BODOUlable Dewan Bahadur Sir A. Rlmaewami Kudaliar: 1 CUllllOt, say 

:m,vthing about the future Government, r can only say that it is not, ~ 
illtention of the prel'ent Government to reopen the question, 

JIr. Ahmed E. B. ,Jaffer: WIH'11 if; it propof;t-'rl to hold the next Session 01 
this House? 

The 'Honourable Dewan BBh&dur Sir A. Jl.amuwami lIuda1ia.r: 1 have llO 
il1foMlllltion, Gon'rm1Jel1t ha VI' lIot couw to a decision !Lnd tlii" is Il matter 
fo!' the Viceroy, 

:Mr. Ahmed. 1:. H. Ja.fter: Is the llolloul"IluJe .l\lell1utlr u\\are of t,he 1'Ull10llr 
{lrevalent in this ~  that II Sessiol1 will he RlIInmoned in July? If 1'10, will it 
.1Ot be inadvisable to hold it in Delhi and it should he beld in Simla? 



:;'j'A.lUtEll I,/U":Wl'IONH AND .~  3645 
The Honourable. Dew ... &hadur Sir A. :a&Jl1&lWami Kudll1ar: 1 tio llot 

take any notice of ~  I~ circulute in the louuie,,; of this House. 

COJlJl.ll:80IAL ENGINEERING OR MEDICA.L COLLEGE IN DELHI PaoVINCE 

1631. ·PUIldtt Thakur Du Bbarlan: Will ~ EduutJlJ11 bccretary ld:1dly 
.tate: 

(s) if there i;; any COlnTlJercial Engineering or Medical College in the Delhi 
Province; and 

(u) the ,,;teps which Governmf'lIt have taktll to seCW'e facilities fOl' educll.tioll 
m Commerce, Engineering or Medicine for i'ltudents of the Delhi Province in 
other l'rovinces, und how fRr sllch facilities "'ere Hyuil,d of during the laflt four 
:el1l's: 

Sir JoJul larcent: The IlIUHHll'R to the two pltrts of tile Honournhle melllbtm,' 
question H),p 1'('fo;pedivel,Y: 

(II) ~ is OIl(' ('oIllTIJf'l'cial ('ollpgt'. affilill ted to HI(' Delhi V nin'n;ity in' 
the Pl'OvillcP. The)'e if; no Ellginf't'l'ilig College but there iR one Ml,rlica I College 
for \\'1)1111.'11 ollly ill the PI'OYince. .. 

(h) T11P 'illt'stioll ~ not. nri!';(· a!'; fut, ~ COlI)JIIL'reial Education iR eoncerned. 
In regard to education in Engineering the Central Government secured 

fllC'ilitieRfoJ' OJ(' IldmiRsion of studt'nts of the Delhi ProvillC'f' into the following 
in "titlltioll';. 

TIH1TnIll'On Collt'ge of Civil Enginpprillg. Hoorkef' (United PJ'Ovincl,sj anfl t.he 
(joH'rnnll'llt Sehool' of EngiJ1('PI'ing HIIRU!. l'unjah, rr>SPM'p Olle and three Rents 
pel' ses,;ioll re';]lt'ct.i\'ely for student!; of J)plhi Province, The PunJah College of 
Ellgineering Itnd Techllolog:,'. LHhorf', also resern'R OllP seat per Ression Rinee 
HI4.'i-46. ~ fllcilitif'R wprp flvAile<l of in the Thomn;;on College of ('ivil 
.En;..:illf'Pl'illg', HookeI'. in full during thl' ;veRTR Hl4!l-44 hilt (luring the ~  1M2 
linrI Hl4!'i !lOllr' of the ~ I .  ;<t·lp!'1l'll from the Province qUHlifh,d nt the 
Entrance eXHminAtion. Facilities wC're Ilvailed of in the Government 8('hool of 
Eligillppring, HUSIII, Panj».h, hy nine ,students during the last four years aml hy 
'one student at t.he Punjab College of Eng;nl'ering Hnd Technology. Lahore, during 
HI4!'i-46. 

At; regurdR Medical Erlucation. The King Edwarrl }fedical College, LIl.horp., 
Imrl HII' OlllnC':,' 1\fprlienl ('ollege, Amrit!'ar, re!'ervf' threr' RentR nnrl one Rent per 
i';p""ion rp"ppct.ivply. for Rtudent;; from Df'lhi Provinef'. All thei'le facilit!p!' have 
hr·pll a,'ailed of in full dlll'illg tIl!' IHf1t fom :,'eArs. 

Dr. Sir Zia Udin Ahmad: 1s the HOllollmhle Mplliber aware that, the 
Alignrh UnivprRity admiti'l IlhOllt. Hi ;;tlHlent" ewry ':vear-ooth Hino.ui'l Hllr] 

~  the Ellgineel'illg ~  t.hl'J·p. from Delhi PI'ovince? 
Sir John Sugeat: Yf's. 1 alii flWI1I'P that It !lumber of Delhi f-ltullentt-l flo 

'SlIcceed in W·tting admisRion into the Aligarh University, 

MONTHLY GliNT TO INDIAN FEDERATION OF LABOUR 

1632. ·Shri Satya Narayan Sinha: til) Has the, I ~  of the HOllOUrl1?Je 
-the Labour Member been dra\\ll to the rrport pubhshed 111 the ~  Mornmg 
'Edition of the National ('1111, datf'o the 24th March regarding the data aVll1lablJ 
in connection with the monthly ,(rant of Rs, 13,000 for labour propaganda to 
the Indian Federation of I .. abour? 

(b) Is it tl fact that. when the pny of the propagandists ~ deerense<l, the 
~  of dissemination of news haR proportionately increARed? 

(c) Is it a fact thut, the keeping of the Accounts was Revere]y ~  hy 
.- -Ihe Auditor-General who has not satisfied with the acconnting 'system? 

The Honourable Dr. B. :a. Ambedk&r: (a) Yes, 
(b) The !';tat.ement of accounts of t.he Indian Federation of Labour which 

I pll1C'l'd Iwfol'e 'hf' HOIl>le on Hlth March. ~  showi': thnt variationR in the 



3646 LEGI8J .... Tl\·E A88J<:MllLY [8'l'H APRIL ~ 

H}JtmLiit.ure, resulting ill decreal:les uuder the heading lIelating to the 'pay of 
prol'''g-andists' lind eorl'tl"ponding increust's uuder the heading relating to .. dis-
selllination of news" occurred in the months of May, June and July 1940. These 
~ ~  were ~  ~  to changes in the classification of headings of expen-
dltlll·t'. mtroduced III Api'll 1945, consequent on the:transfer of control over the 
0J,,'l'ations of the LullO\ll' pl'Opagand/t scheille frotH the Iuformation and Broad-
eflstillg' Department to the Labour Department, whereby the expenditure on 
allowances to propagandists ill charge of labour centres, workers clubs and other 
Hgt'litiec of news dissl'nlinutioll, which \\'u;; hitherto shown under the IWlldiug 
'pay of ~  was ShOWIl, from May 1945 onwards, under the heading 
. hOllorarla for news dissemination'. The overHU !'xpellc1iture under the ~ 

relnting to 'pay of propagandists' and 'dissemination of news' during these 
mOllths, however, req,}ained almost the same as in the preceding months. 
(c) The attention of the HOllourable Member is invited to my anllwer to fin;t 

part of (b) and (d) of question No. 31, ~  by Ur. Lalchand Navalrai, on 2nd 
. November, 1945, Rnd also to para. 68 of the Report of the Public Accounts Com-
rnittE'e on the accounts of 1943-44. . 

Shri Satya Narayan SiDha: What has happened Bfter that? Will the 
HOllourable Member be pleased to place all these acoounts before the Public 
A ~  Committ.ee? It is a waste of public money, I believe. 

The lIoIlo1l1'&ble Dr. B. Jr.. Ambaclk&r: It was considered by the Public 
AC(,OUllts Corrimittt·e. and. as I have said in my reply, Honourable Member's 
attention is invited to para. 68 of the Report of the Public Acoounts Committee 
on t.he accounts of 1948-44. " 
Diwan Oh&man Lall: Mav I ask mv Honoul'Ilble friend as to what the posi-

tion is after 1945 and whethe'r this ~  has now been discontinued? 
The BODOUr&ble Dr. B. Jr.. Ambedkar: It hEls bf'en discontinued. 

Diwan Ohaman Lall: \Yhnt WHr.; thE' position hetween ~  und its disconti-
llllllnc!'? 
The Honourable Dr. B. Jr.. Ambedkar: I hu\"e not got the information, but 

if 1lJ.' HOnOllrHhll' friend will put down {\ question I .shall answer it. 

Diwan Chaman Lall: Is it a fact tllllt tlIP H(,COIlUt.s wel'to vetted at the time 
wht'll this grant was discontinued? 

The Honourable Dr. B. R. Ambedkar: I mu!';t have notice of that. 

Dlwan Oh&man Lall: :\Iy Honouruble friend does· not know whether they 
,nor!' vetted nfter that? 
The Honourable Dr. B. R. Ambedkar: I could not tell you. 
Sbri Satya Karayan Sinha: Will the Honourable Member look into the whole 

Jllutter? 
The BOD.01U'able pro B. R. Ambedkar: I have. What more can I do? 
Mr. Mann Subetiar£ Whnt is the preRent umoullt of the expenditure on labour 

lJropaganda through Indian Federation of Labour? 
The Honourable Dr. B. R. Ambedkar: As I have said, the grant has been 

discontinued. 
Shrillohan Lal SakBena: May 1 know when was it discontiuued? 

The Honourable Dr. B. R. Ambedka:r: Last year, if I mistake not. 

Kill ltaniben ltara: Is it not true thnt the accounts ,yere submitted by tht' 
'1ll1irm Federation of Labollr ~ to the procedure laid down b.v the 
Department of III formation and Uroadco.!'lting tit the time that the grant was 
made?! 
The Honourable Dr. B. R. Ambedkar: J believe so. .. 
Prof; 11'. G. Ranga: IF< it not a fact thut the Indian Federati0n of Labour did 

not lay down their procedure for a lPng time even after the grant was made, and 
the Auditor General took very strong objection to the procedure followed hv the 
Department itself? 
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The Hoa.our&ble Dr. B. R. Ambedkar: As I said in the course' of my reply, 

this grant was really administered by the Information and Broadcasting Depa.rt· 
ment. It was at a. later stage 'that the administration was transferred to th", 
Labour Department. 

Diwan Ohaman Lan: Why? 

)[iss l[aniben Kara: lR it not, trll(' 'that prior to May 1944, the Federation 
was asked to dispense with submitting of the vouchers and they were nsked 
merely to submit the accounts and nlso whether the Indian Federntion of L8hollr 
did not do 1'>0 according to the im;tl'llctions of that Department? 

The Honourable Dr. B. R. Ambedkar: T am unahle to Rav. The matter W8S 
administered by another Department. . 

~ 

JI18s Kan1ben ][ara: Is it not ;J faet that the graut has now been stopped all 
a result of the terminat,ion of the war? 

'rile Honourable Dr. B. R . .AJnbedkar: Yes, I said f;0. 

Prof .•• G. B.a.nla: How man.y of those people who were formerly eng8ged 
as propagaridists for 'dissemination of news' under this grant have come .~ be 
absorbed by the Infonnation and Broadcasting Department? 

'rile HOIlO1IrUle Dr. B. B. Ambedklr: The question ought to be put to the 
Honourable Member for Information and' Broadcasting Department. 

. 8brt lIohaD Lll 8abena: May I know whether the grant terminated bafora 
the tennination of the war or "afterwards? 

'!'he HOIlO1U'a"e Dr. B. B.. Ambedk&r: T cannot say exactly. 

8hri KOh&D L&l 8&kBen&: Was it not terminated last year-in April 194:1S1 
The Jlonourable Dr. B. R. Ambedka.r: Yes. 
Dlwan Obaman Lal1: May J lisk my Honourable friend whether the· final 

accounts have been placed before the Publie Accounts Committee? 
" 'rile Honourable Dr. B', R. Ambedkar: They will be placed before the Public 

Accounts Committee in due course T am Bure. 
Xl • .Ahmed li:' H. JaJrer: Is it not a fa.ct that this amount of Rs. 80,000 was 

misused? It was not used for the purpose for which this Government had 
allotted this money; and that it ~  used for the nonourable Member's party 
propaganda, . 

The Honourable Dr. B. R. Alubed.kar: I must _ take strong objection to t1:;\e 
statement made by my Honournhle friend the.t this money_ was spent on ]larty 
propaganda, You must withdraw that. , ..... 

-llf. Presiden\: Order, order, 

Prof. N. G. Ranga: He did not say that. 
'The Honourable Dr. B. R. Ambedkar: Yes, he did, 

Mr. Ahmed E. H. Jafter: Let the Honourable Member deny it on the floor o! 
the House and not lose his temper, ' .. 

Mr. President: Order, order. Will the Honourable Member resume his 
seat? The Honourable Member is not in order in saying that the ~ 
Member for Labour was in temper. 

Mr. Ahmed E. H. J&1!er: May I ask, is the Honourable Member entitled ~  
lose his temper which he usually does in the House? 

Dr. Sir Zia Uuddin Ahmad: The Honourable Member sa.id that he strongly 
protests against such questions. Are these parliamentary words? 
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the .ODourable Dr ••••. Ambedb.r: r said I strongly pro .... ~. the 

suggestion made by m,y Honourable friend that this money was u.ea' fM the 
party to which I belong. I do not belong to the Indian Labour Federation; 

1Ir. 1treIident: I have not been able to understand the objection &f Dr. Sir 
Zia Uddin. 

Dr. Sir Zia Uddin. .Ahmad: Can the Honourable Member say: 'I atronKly 
protest against any particular qutlstion'? -

Diwan Ohaman Lall: May I ask whether it is a fact that this money WII8 
utilized for the propaganda of the Indian Federation of Labour? 

'1'U Bonourable Dr. B. B . .&mbedkar: I cannot say. So far 86 Go,vernment 
information goes, it was used for the purposes for whioh it was granted. 

Dhnm Obaman Lall.: Mav I ask mv Honourable friend whetaer it is n fact 
that honest and decent orgaUnisRtions iike the All-Indio. Trade Union 'Congrt's8 
refused to touch Ii single penny of sueh money? 

The Honourable Dr. B. B. Ambedkar: M v Honourable' friend is entitled to 
have his own opinion with regard to certnin o;gllnhmtions. 

DiW'all Ohaman Lall: Is it a fact that, my Honourable friend approached thf'" 
All-India Trade Union Congress in this respect Rnd that the All-India Trade 
Union Congress refused to touch t bis money? 

fte Hoaoarable Dr .•• It. Ambedkar: We approached all organisations. It 
was a general circular addressed to all organisations that if they care to com. 
~  ~  a scheme for maintaining the morale of labour, the Governmen* of 
IDdia was prepared to help in this respect. The Government of India did not 
invite any particular organisation to join this soheme. 

Dtwan OhamanLal: Is it a fad that the onl:y orgRnisation t.hat did come to 
my Hono1ll'8bie friend Rnd make liSE' of t.hi,; money Wt\R the Indian Fedel'Rfifon 

·of Labour? 
'!'he HOIloarable Dr .•. :a. Ambedkar: Yes . 
•• Ahmed •••• .Jd8l': Is the Honourable Member now satis1led at anv 

rate by the di'soussiC¥l that has taken place RII R result of so many supplementary 
questions, that this money has not been properly used and that tlJerem a 
.uspicion. In view of this, will the Honourable Member appoint a noo-ofli<.,at 
auditor to look into the accounts of thiR Rmount? . 

fte HOIlOIU'Able Dr. B. B. Ambe4br: I do riot think it is necessary to do 80. 
The matter will come before the Public Accounts Committee which i. the 
committee appointed by this House. 

»iwan (Jbaman Lall: May I a&k wh.y has the Honourable Memher- delayed 
placing this matter before the Public Accounts Committee . . . . . . 

The KODOarable Dr. B. B. Ambedkar: It has not been delayed. 
J)1wan Obaman LaU.: ...... considering t.hat this expenditure ceased IHt 

year? . 

The JIoDOar&ble Dr. B. B. Ambedkar: It has not been delayed. It has beeD 
put before the Public Accounts Committee. 

Dlwb Ohaman Lall: Wby has it not been put before it so far? 
Kr. Prelldent: Next question. 

PRoPOSAL TO APPOINT EUROPEANS Xl' I. M. B. 

1633. *Prof. N. G. Ra.nga: (a) Will the Health Secretary be rlea!>ed to stat. 
whether it is a fact thRt there arc eighteen posts yet to be filled in the Indian 
Medical Service? 

(b) Is it proposed to fill them with Europeans? 
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~  Are GoverlllIlt:nt aware that the. former Director GlIDeral of M;edlcal 
SerVices (Maj. Gen. Hance) has recently written to the present Director Genual 
Indian Medical I:)ervice that these posts should be filled by Europeans before 
the advent of the Natioual Government and has also melltioIlf;d that Surgeon 
(Jeneral of Bengal is also worried about the prospects in ctlse these posts are 
not filled by Europeans? 

(d) Is this correspondence private or official? 
(e) Do Government propose to give an assurance that these posts will not be 

filled by Europeans until the new Government comes in and examines the whole 
question? 

Kr. S. H. Y. Oul8Dam: (a) There are four vacant posts in the Bengal I.M.S. 
cadre which are to be tilled by European I M.S. OfficE'l'S. 

(e) No. 
(d) Does not arise. 
(h) and (e). Appointments to these posts o1re not made by the Govemmenll 

01 India but by the Provincial Government in accordance with rules made by 
the Secretar.y of State. . 

FOBJDION EXP1IlRTSIN FOOD D1IlPABTJDIINT 

1684 •• 111'. G. B. Danl: Will the Food Secretary be pleased to ~  

(a) the number of foreign experts employed in the ~  Depa.·tment of the 
Govenlment of India; 

(b) the designation, pay, allowances, other privileges, if 8UY, list of duties, 
academic qualifications, experience, dignity of previous appointments, list of. 
duties of such previous appointments and pay of each post held either in· India 
or abroad, in respect of each foreign expert; and 

(c) the period limit by which these exp€l't will be replaced by Indians? 
1If. B ••• lID: (a) There i8 only one foreign expert Mr. W. H. Kim;. 

Rationing Adviser at present, empioyed in the Food Department. 
(b) and (c). Full information Lbout this officer was given in reply to starred 

question No. 189l1. of Pandit Mukut Bihari ~  Bhargava, on 29th March, 1948. 
Ptof. if. G. Jtaqa: Ma.v I know whether .vou oall him an expert or not? .~ 

H not a fact that there are R large number of foreigners who are employed ill ~ 
Food Department? . 

Mr. B. :a. Sen: The question does not arise. 
Kr. G. B. D&Di: Mav I know if the Honourable Member has trained any 

Indian for this job? . 
Mr. B. :a. Sen: We liave been looking for an Indian to take his place in ~ 

course, but the difficulty, as I have already explained to the House, is that aU 
the best officers of Government trained in ration are now required by the 
Provincial Governments themselves. That is whv we have not been able to 
get an Indian to take his place but the term of th·i" officer will come to an end 
some time next Jear and the whole position will be reviewed then. 

SJarl Sri PrUua: Did the Honourable Member ~ any food taster? 
IIr. B. :a. Sen: When the occasion comeR, I shall require the services of the 

Honourahle Member. 
JUNIOR R1IlAD1IlB8 IN GoVlllRNJrI1IlNT PR1IlSS1Ils. 

[1635. "Bajee Chowdhury Mohammad Iam&i1 Khan: (a) Will the Honourable 
the Laboul' Member he pleased to state the basis on which officiating Junior 
Beaders are continued in the permanent posts of Junior Renders, in all the 

~  of India Presses? 

t A ~  to this q1leltion laitl on the table, tile que8Uoner being absent.. 
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(b) -Is it a fact that the nature of the duties ar:d the cadre of Copyholders 

are quite different from those of Junior ReadErS? 
(c) Is it Il. fact that some officiating Junior Readers who elltered the Junior 

:RPader's grade earlier, have 'been declared junior in the Junior Reader's grade, 
to some of the Copyholders who failed to qualify in the Readership Examina.tion 
in which they appoared along with the former, in any Government of India 
Press? 

Cd) Is it Il. fact that the order by which the qualified Copyholders are once 
allowed to work in the Junior Reader's POlJts can be altered if they continue to 
maintain their efficiency to the 'utmost satisfaction? 

(e) Do Government propose tt) consider the desirability of giving preference 
ill the permanent posts of Junior Reliders, to those qualified Copyholders who 
have more lfugth of t.otal service as officiating Junior Re:1ders at their credit? 

The Bonourable Dr. B. B. Ambedkar: (a) Confirmation is made according to 
f'eniority in the rank of copy holders except in the oase of men who have qualified 
in the reader's examination in the third chance for whom certain reservationtt 
have been made. 

(b) Yes. 
tc) Yes. 
(d) Yes, unless the junior copyholder is confirmed earlier. 
te) No. The present ruleR have been framed after full cODBideratio!l. 

PAY OJ' JumOB RJU.DlIBS IN GoV1lBNKDT PBBss, NlI'W DJILJD , 
fl686. ·&1" OhowdhUl)' Mohammad IImaIl Dan: (a) Will the Honourable 

Ihe Labour Member be pleased to state whether the soale of pay of the New 
Scale J unior ~  is Rs. 55-8-85 and that of Copyholders Re. 45-5-60-
EE-5--80 (in the 'C' grade of the Unified Scale), in the Government of India 
Press, New Delhi? 

(b) Is it also a fact that anomalies still exist between the pay of Junior 
Readers and that of Copyholders because a permanent Junior Reader with" four 
or" five year's service as such at his credit is getting Rs. 64 per month only, 
whereas a temporary Copyholder, officiating as a Junior Reader would" he getting 
RB. 67 per month-; 

. (c) Is it a fact.. that the Manager of the said Press had recommended 'B' 
grade, after R very careful consideration, to Junior Readers, which being the 
only alternative of removing the existing anomalies? 

(d) Does the Honourable Member propose to sanction' B' grade of the unified 
scale for Junior Readers at an early date for the purpose of removing thelle 
8tlomalies? If not, why not? 

The HODourable Dr. B. :8.. Ambedk&r: (8) Yes. 
(b) A permanent junior reader on revised scale of pa.y is entitled to Re. 64 

p.p!. after four years' service and to Rs. 67 p.m. after five years' service. In 
certain cases a temporary Copyholder in the unified Rcale, if appointed as reader, 
is entitled to Rs. 67 p.m. 

(c) Yes. 
(d) The unified scale is a temporary scale and was intended for the clerical 

staff of the Government of India. It was made specially applicable to the Copy-
holders and Junior Revisers of the Government of India Presses. "The appli. 
cation of the 'B' Grade of the unified scale would create more anomalies and 
<:omplications as there are several grades of readers on different rates of pay in 
the various Government of India Presses. 

t Answer :.0 this ~  l,ud on the table, th& quutioner being Abll6ut. 
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CON8BBVATION OJ' CnBALs. 
WI 

1687. ·Pa.ndit Kukut Bihart Lal Bhargava: (a) Will the Food Secretary lay 
on the table of the House a statement of quotas of wheat, rice, maize and other 
foodgrains allotted to factories manufacturing starch, biscuits. flakes and other 
allied products in the' country both for industrial and non-industrial purposes 
during the years 1944, 1945, and 1946? 

(b) In view of the acute food situation· in the country, will Government con-
sider the advisability of putting restrictions on further allotment of such quotas. 
so as to reduce the same to the absolute minimum, thereby conserving the 
maximum quantity of t.he grains for the purposei'! of food? 

111'. B. :a. Sen: (a) No quotas of rice have been allotted by the Food Dep"rt-
ment to any factories during the yf'ars 1944, 1945, 1946. 

As regards maize, the following quotas ~ allotted to Starch ~ 

1944-39,851 tons. 
1945-46,976 tons. 
1946--A quota was allotted which has been subsequently cancA,lIe.i. 

completely. 
No quota of wheat was allotted to any factories in 1944 and 1945. A small 

quota of 1,000 tons was, however, allotted at the end of 1945 for 1946 to certain 
biscuit factories which were previously in production for the manufacture of 
biscuits for the Defence Services, whose demand has now been withdraWD. In 
fact, however, only 300 to 400 tons of this 'lllota has been delivered to the 
factories. 

(b) The Food Department have already ~  the quotas to the absolute 
minimum, as shown ~  t.he cancellation of the . ~ .  
factories. 

Prof. N. G. RaDga: In view of the fact thut it has b.een proved to be possible 
t;., manufacture stllrch out of tamarind seeds, why is it that the Government of 
fndia still continue to allot maize and other food grains for this purpose of manu-
fncturing starch instead of depending on tamarind seeds? 

Mr. B. :a. Sen: This year the entire allotment has been cancelled and the 
foodgrain is being allotted to starch factories by the Government of India. 

1Ir. llanu Subedar: Are Government aware that starch factories in Indian 
States are still operating on foodgrains? 

Ill. B. :a. Sen: We have ~~  information to that effect and we are 
taking all possible .steps to control the use of foodgrains in those ~ . 
factories. 

Mr. llanu Subedar: Is the foodgrail1s referred to includes every other kind 
of grain which could he used for human food? 

1Ir. B. R. Sen: Up till now t,h", only foodgrain allowed to starch factories is 
maize. 

SCALE 011 PAY AND SUPPLY OJ!' RATION TO POLIOE CONSTABLES IN 
AJMBR-MnWARA 

1888. ·Pandit Mukut Bihari Lal Bhargava: (8) Will the Food Secretary 
please state the seale of pay of a police constable and a Head constable in Ajmer-
Merwara and t.he dearneRG nllownnce he is getting? 

(b) Is it a fact that ration supply of the Police constables and Head Constables 
at Ajrner for the month of February, 1946, lasted up to the 25th February, 1946, 
only? 

(c) Is it a fact thnt the Police Constables and Head Constables in Ajmer 
had to go without ration up to the 4th March, 1946? 

(d) Is it a. fact that some of the constables in the parade fell down as they 
had been hungry for a number of days before the incident took place? H so, 
who was responsible for t,he non-supply of ration to these persona in time, and 
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what steps do Government propose to tulce to ensure regular supply of rRtion to 
these persons in future? 

Ilk. B. B.. SeD: The question should have been addressed to the Honourable 
the Homtl Member. It has accordingly been transferred to the list of questioDi 
for the 15th April, 1946, when it will he IInswered by the HonouJ"Ilhle the Home 
.\fember.· • 

RBPBBSlINTA.TION OF SnO(8 IN AGRIOULTURA.L BlIISBA.BOR INSTITUTJIl, DlIILRI 

tI839. ·Sudar Xa.Dpl BIqh: (a) Will the Agriculture l:)ecretary please tltatp 
thf number of each of the temporary and permanent appointments made by the 
Director of Agricultural Research Institute, Delhi, since January, 1944, in each 
of the following cadref;, Rnd how many of them are Hindus, Muhammadans, 
Sikhs and others: (i) Class I, (ii) Gazetted Class II, (iii) Agricultural Assistants, 
\iv) Office Assistants, and (v) Clerks? 

(b) When was the last Sikh appointed in each of these services? 

(e) Is he aware that there is no temporary or permanent Class I Sikh Officer 
in the Institute at present employed? 

(d) Is he aware that there is no Sikh permRnently employed in the services 
mentioned in (iii) to (v) of (a) above? 
(e) How many times were special reservations made for the appointment vf a 

Mooammadan in nhe Institute and on how many occasions were Muhammadans 
actually Rppointed in Class J and Class II? 
(f) Does he propose to see that Ii fair number of Sikhs are appointed in each 

estegory mentioned in (a) above and are placed on permanent. basis also? If 
not, why not? 

Sir Ph8!OS8 Kharecu: (a) and (b). Appointments of Class I and Clas8 II 
Officers are not made by the Director hut by Government. A Atlltement IS. laid 
on the table showing the numbers Appointed hy Gm'emment in the first two 
I'ategories and by the ~  in the other thrp",. 

«I) No, Sir. A ClaRs I Sikh Officer holds a lien on a perlllllnent Cla&s ! 
POf;t but is now working in a higher post in the Department of Agriculture. 

(d) No, Sir. Three Sikhs Are permanently employed under categor.,· (iii) 
flne undel· category (iv) Rnd one under category (v). 
(e) In one case. 

(f) The-statement laid on the table ~  the total number of persons 
empioyec1 in each category and the percentage of Sikhs therein. It is not 
practiCRble to enaure that, ever.,· community h'lS un.," definite proportion \If the 
poets in each category . 

• AIIIIW.,. to this qUf'.tic.n laiC: on the table, the queltioner being . ~  
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RBP:u8BNTATION 01' Sm:Bs IN lMPlIBUL RJDOOBDS OI'P'IOlI. 

HMO. ·Sa.rd&l' IIADlal Singh: (a) Will the Educnf,ion ~  ~ 

the number separately of temporary and pennanent appointments of all kinds 
made in the Imperial Records Office since January, 1944, and how mlmy of 
them were ~  Muhammadans, Sikhs aud others? 

(b) Is there any Sikh at present working in the whole of the office? If 80. 
in what capacity? 

(c) Why are the claims of Sikhs being overlooked iuthis office? 

(d) Will he please consider the desirability of appointing Sikhs in Illl the 
ranks of the offices? If not, what are the difficulties? 

Sir .JobD. Saqat: (a) Altogether 36 temporary appointments (16 superior 
and 20 inferior) have been made in the Imperial Record Department I ~ 

January 1944. Of these 25 were filled by Hindus, ten by Muslims and Ollb 
by an A I ~ . No penn anent appointment has been made in this, De· 
partment during this period. There were only three sikhs among the applicant.,; 
for the posts mentioned above. 

(b) There are two Sikhs on the permanellt staff of the Imperial R-ecord 
Department, one in the cleriC'al grAde and the other a Junior Mender . 

. (c) and (d). The claims of Sikhs for appointment in Imperial Reel)N 
Department are not overlooked. Sikhs with rfquisite qualifications are given 
due consideration in J. ~ of all kinds in the Imperial Record Depart-
ment. 

.. 
DBVBLOPMlINT OJ' INDIAN SKIPPING SOVIORS . 

tIM!. *lIabarajlmmar Dr. Sir V1laya AnaDda: wm the Honourable the Com-
merce Member be pleased t.o state whether any provil .. ion has been made for 
developing Indian shipping services as an integral part of the interim ~

ment arrived at last month after the dissolution of the United Maritime 
Authority and also whether India has been included in the category of t,hose 
oountries to which the ~  arrangement for provision of transport in res-
pect of essential needs would apply? 

The Honourable Dr. Sir II. Allnl Huque: The United Maritime Authority 
and its Executive, the United Maritime Executive Bolird, ceased functioning 
on the 2nd March, 1946. In accordance with the recommendat:ons made by 
the Board at its final meeting, certain interim arrangements have been brought 
intO force so as to pl"Ovide n method of resolving difficulties and problems which 
might arise in the shipping situa.tion after termination of the United Mnritime 
Agreement on the date referred to above. _ The interim arrangements are to 
be in force from the 3rd March to the 31st October, 1946. DeveloplTIf:m of 
the national shipping 1)£ eneh country heing a long range problem does not fall 
}Vithin the purview of these arrangements. As regards the seeond half ot the 
question, I may state that India, as a country participating in the interim 
arrangement. is entitled to ask for shippin}r flssist,ance from other nations in 
CRRP the ~  for such assistance arises. 

USBS OF THOBIUM. 

ISd. *sn II. K • .TlDacbudrlll: Will the Honourable the Labour Member 
be pleased to state the uses to which Thorium could be put militarily? Is the 
artic1ecapable of ~ used for any civil purpose? If so, ~ 

The JIOa.OI1r&ble Dr. B. R. Ambedk&r: Acc0rdinl; to recent reports it Reams 
possible that in the chain reactions which led to the release of atomic ene1'l{Y 
a part of the Uranium can be replaced by Thorium. Th'orium is used in the 
manufacture of incandescent gas mantles, lamps, radio valves, ere. 

+ ADlWft to thia qa.tiOD laid GO the table, the quationer beiDI ahHIIL. 
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Prof. !t. G. llang&: Where is it to be found in India? 
The JlODourable Dr. B. B. Ambedkar: Travancore. 
Sri. A. ][arunakara )tenOD: Only in Travancore or in any other part of IndifJ? 
'!"he Honourable Dr. B. B. Ambedkar: I want notice of that. 
1Ir. lIanu Subedar: Has Government been approached by His Majesty'" 

Government or by anybody outside India in order to control this supply of 
Thorium. and have Government committed themselves to any particular 
country? 

The Honourable Dr. B. B. Ambedkar: r have no knowledge of any such 
suggestion. 

Prof. N. G. Banga.: Are Government gettin;{ this thing examined by their 
geological experts? 

The Jlonourable Dr. B. B. Ambedkar: I will bear that suggestion in mind. 
Sri A. Karunakara Kenon: Are thev exporting this prod'uct to any foreigll1 

rountry? • . 
'!'he Honourable Dr. B. B. Ambedka.r: I have no information. If mv 

Honourable friend wants any information, he must give me enough notice. . 
Prof. N. G. Banga: Is it being expo,rted? If 80, ever.v step possible shoulrt 

be taken to stop its export for national security. ' 
The Honourable Dr. B. B. Ambedkar: I will find out. 

EXOL1780IN OF HINDUS FROM GENERAL SlIIOTJON OF THE HEALTH DEPABTllBNT' 

+1643. *Babu Bam Narayan Singh: (a) Will ~ Henlth Secretary ple'lso 
state how many Hindus have been posted in General Section of the Health 

~  from time to time and whether anyone is working at present? 
(b) What are tl1f' circumst,unces under which the majority community of 

India haR been excl udpd entirely from this Section? 
(c) Who look!'! ufter the proper maintenance of due percentage of representa-

tion of each communi tv in each Section or office, in accordance with the Home 
Department's orders ~  what stepR does he propose to take to equalize the 
representation? 

JIr. S. B. Y. OullDam: (a) Three Hindus huve been posted to the Geoerlll 
Section ond they are working there At present, 

(b) DoeK not arise. 
(c) The attention of the Honourable Member is invited to the reply ,given to 

parts (c) to (e) of his starred ~  No. 1418, on the 29th March, 1946. 

SEPARATION OF CHOTA NAGPUB FROM BIHAR AS A SEPARATE PROVINOE 01' JIlABKAND 

+1644. *Khan Bahadur Babib1lr Rahman: (a) It! the HCDollrable the Leader 
bf the House aware of the movement going on in the Chotanagpur Division ot 
t.he Province of Bihar for the seperation of Chotnnagpur from Bihar and making 
~ a seperate Province of tTharkand, the ancient name of the place? 

(b) In view of the fact that the people of Chotanagpur are the earliest pre· 
Arayan inhabitants of India and have their own separate culture and are most 
backward, do Government. propose t.o consider the desirability of taking steps. 
for the creatioll of a seperate Province of Jho.rkand? 

. The Honourable Dewan BaJladur Sir A. Ramaawami lIuda.llar: (a) 1 lun 
aware that such a demand has been expressed. 

(b) Government have no intention at present of taking the initiative in any 
such matter. 

t ADiwer to tbia <1ueBtioD laid OD the table, the queltioner being abient. 
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GBANT TO AND hlPOBTA.NClD OJ' ZooLOGICAL RlDSBABCH 

lM6. 'Ill. It. O. lIorril: (n) Will the Agriculture Secretary please say why 
the retrenchments made in 1931 in tllfl staff and grants of the Zoological Survey 
of J ~ ~ .  not been fully re!;tored-aR in the case of other Departments? 

.~ Is 'he aware of the vital importunce of the field work of the Zoological 
Survey, for which the grunt in 1929·30 was Rs. 11,200, whieh was in itself 
insufficient, Rnd was ~  .Vl'lIr onl,v ~. 4,400? 

(c) DoeR he propose to (Iouble the 1929-30 grant of Rs. 11,200 for field work? 

(d) Is he aware of the importance of Zoological Research in the development 
of a country's agriculture, Fisheries, Forestry, Animal Husbandry, and the 

~  and Vet.erinary Sciences? -

(e) Is he aware that India possesseR some of the best brains in the world 
for this type of valuable work, which has now come almost to a standstill? 

Sir Pharo.e ltbarept: (n) Dlte to finuncial st.ringencv in' t.he past. The 
question of the reorganisation and expansion of the ~  is under consi-
deration at prt'Sent and Col. Sewell who uRed to hC' the Director hfls ('orne out to 
India for a few months to AdvisE' shout. it. 

(h) ThE' ~ ~  is of importallce but the Retrenchment Committee of 19Bt 
"ecommended the reduction of the grunt and ndion Wllf; taken accordingly. 

(f') A propo"ai for increasing the grallt i" lInder ('onsiEieration. 

(d) Yes, Sir, the Department of.Agriculture are aware of its importance. 

(e) Yes, Sir, thought it ('f\llllot be ndmitted that the work hAS come ~  
1.0 a ~ . 

MUSLIMS IN CENTRAL P. W. D. 

1646. *JIr. )[uhammad 'RAbmat-lJ1lah: (a) Will the Honourable the Labour 
Member please state the ratio of Muslim employees in the following posta in 
thE' Central Public Works-Dt:op.1rtment:-(i) SuperillLending Engmeel'l:i, ~  Ex· 
ecutive Engineers, (iii) Assistant Executive Enginel>rs, (i,,) Sub·Divisionul Offi· 
cers, (v) Suhordinat(>s, (vi) HflRd Clerks, (di) DiviRionnl Accot;lItnutE!? 

(b) Why is the Muslim ratio inadequate in gazetted posts? 

(e) Why are not the Muslims given promotions on communal basis when 
the appointments are made on communal basis and when the ratio is hardly 
eight per cent.? 

(d) What will be the policy of Government on the confirmation of staff of 
the Central Public Works Department in the near future? What steps will 
:be taken to adjust the ratio in all posts? 

(e) On what basis are the construction and maintenance works allotted to 
'Sub· Divisional Officers and Subordinates? If the Muslims are deprived 
of the above works and if . the complaint is made to the 
Chief Engineer or the Superintending Engineers, what steps do they take to 
check communalism? 
(f) Is it a fact that the Store or . ~ ~  Measurement Books are 

allotted to the Muslim Subordinates? .Is it a fact. that they are not entrusted 
with the construction and the maintenance works in the Central Public Works 
Department. in Delhi and outside? 

'!'he BODOI11'&b1e Dr. B. Jl.. AmbedJw: 
(8) (i) Superintending EngineerR-,6 per cent. 
(ii) Executive Engineers:-17 per cent. 
(iii) Allsistant Executive Engineers.-14 per cent. 
(iv) Sub-Divisional Officers.-17 per cent·. 
{v) Subordinates.-22 per cent. 
·(vi) Head Clerktl.-24 per cent. '. .: 
(vii) Figures for DiViRionnl Accountants are not readily available. 



BTABalD QUI8TION8 AND ANSWIR8 ., 

(b) 'fbe posttl of Superintending and Executive Engineers are filled by promo-
,tion and the orders regarding reservation of appointments for minority C?mmu-
nitiell do not apply to CIlses of promotion. It is not, t.herefore, possIble to 
~  t,he 25 per cent. quota for Muslims tn such posts. As regards AssillbUit 
EXl'cutive Bngineel'''' who Ilre appointed both by direct recruitment as well IlS by 
]JI'olllOt,ion, the shortage of Muslims is due to the refusal of a Muslim canclidllte 
to IICCf'Jlt the offer of appointment which was recentl,\' made to him. 

(c) As already stated, 'pl'omotions file not mnde on ('ommunal oonsiderationo;;, 

tel) All ~ I  of direct r('c'rnits und othel' ~  per8()nnel hold-
jng 110 substuntive appoin.tmenh; uuder Government will he made ~  due 
~  t,o t,hp requirements of the ornel'S ~ reservation of appomtmenh 
for minorit.\' communities. No adjustment of t-he )'nHo can, however, be :nane 
ill the elise (If appointments made l:;v promotion, but in effecting ret·renchment. 
'if lillY, the orders regarding obRe!"-fUlI'e of the cornmullul represent-ation l'Il)a", 
will he dill,\' followerl. 

(e) Construction ani! lIJuintenallce work.- are not, IIl1ottt'd to SlIb-Divisional 
'Offi"el'M and H"lIhor(Jinllt('f; on nny C'omm I III a I hlll'lir-:. 
(f)'No, 

Dr. Sir Zia Uddin Ahmad: M!l.\' T u;;k. as regard!' the appointment of 
~  EngiJieeJ'. if t.he H ollollrable Member said 011 the floor of ~ 

HOllse that one place Wilt'; vacant and he has appointed 11 person who is not 
'('ven qualified to CIlrr,\' 011 the work as Huperintellding Engineer. while the 
Mw""ulmans who could be appointed as Supel'int.ending Enginepr were not 
1lppointed? J also point·ed out to him on the flool' of the House that the 
Itppointm(·nt will be mn(Jp when t hr. _'\!;sembh· !,.; ~  Illlc1 wp will have to ,'om" 
up with un adjoul'nment motion. . 

The Bonourable Dr. B. B. Ambedkar: M,'" Honournble friend is completel,v 
mistaken, I !mid that the Executive Engineer ":IU; called upon to do the current 
dutil's of the offi(·c. ~  appointment has been Illade. 

Dr. Sir Zia UdcUn .Ahmad: You said he CIlIl earn' on the work of thi<l 
Rupt'I'intending Eng-illeer. I cannot understand the ":OI'k of t,his man ~  he 
~ Hot carrying on for /I day 01' two. but for mouths tOl(ether. Is this the 

~  of thill Department? 

The BaDourable Dr. B. R. Ambedkar: ~ .  Honourable friend is entitled to 
fUlVe his opinion. 

Dr. Sir Zia UdcUn Ahmad: Our opinion iii that the entire Department is ver.\" 
ineffieient. As regards the other liNts of nppointlJlents that he has for posts of 

~  Engineer, thel'e is not n single Muslim. 

Mr. President: 01'der, order. Will the Honourahle Memher put, his ques-
t.ion :) ~ 

Dr. Sir Z1& Uddin Ahmad: ] unl putting ~ question. Is it not a fact that 
in the Jist now prepared, there ill not a single appointment for Muslims? 

The BOI1OU1'&ble Dr. B. B. Ambedkar: How noes my Honourable friend 
know it? The list has not ('orne to me, 

Dr. Sir Zla Uddin Ahmad: The outuonle is that not a single man is 8 Muslim. 

~ Honourable Dr. B. B. Ambedkll: T do not understl\lld how my Honour-
:ahlp friend CRU make that stntelllent.. ~ GovE'l'Ilrnent hall taken no nction. 
Mr. PrIIldent: Order,. prder. 

Dr. Sir m. ~  .bl;l1't4: Can the Honourabl. Member denv that. t.here i. 
ll?t, ~ single Muhammadan in the list· .which hp has pret>Bren -for 'Auperintending 
~~~  . i  .  . . 

. ~ ~ .......... : As I said, I have not. the Bat. The 
flIp ~  not been sent to me.· 14y Hooourable friend wiUhlive to wait until .. 

DepRriment has taken act·ion hefore he criticizeR. 
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Dr. Sir Zia UddJD. Ahmad: Then it will be too late. 
Kr. President: Order, order. 
Kr. Ahmed E. H. Jder: Is the Honourable Member prepared to agree that 

the p"ercentage of Muslims in these appointments of Superintending Engineers 
and ot.hers falls far below the 25 pf'r cent. re!lerv£·d quota for Mussalmans UDder 
G. R. Home Department of 1934. and if so is t·he Honourable Member goinr.r to 
toke !;teps to maintain t.he quota? '" 

Kr. Prealdent: Has not the HOllournble Member already answered that? 
)[r. Ahmed. 1:. H. Jailer: No, Sir. 
The HOIlOurable Dr. B. 2. Ambedkal: The figures are so obvious . 
.... ~  B. ~. Jafter: It means that the Honourable Member agrees that 

~. Mushm quota IS far below the 25 per . cent. May I ask the ~ 
!i'ember whether he it; prepared to take immediate steps to see that the MUidim 
quotlt is properly carried out? 

The Bouourabie Dr. B. R. Ambedkar: The Honourable Member's attention 
. is invited to my reply to purt (e) of the question. . 

Dr. ~  ~ UddJD. Ahmad: If that position is aceepted 110 Muslimb will ~  
be appomted. The Honourable l\Jember will ask somebody else to oarry on the 
work. 

The Honourable Dr. B. R. Ambed.kar: The real complaint is against· thf' 
circular issued by the ~ Department Rnd Hot against the Labour Depart· 
ment .. 

(b) WRITTEN ANSWERS 

ADMINISTRATION OF EX()LUDED AluaAs OF NAGA Hn.Ls, s....DIYA AND BALIPAIU. 
FRoNTIER TRAms AND LU81LU H1LL!;!. 

1647; ·Sreejut Rohini lCumar Ohaudhuri: (:'I) Will the IIonouraLlt. tit, Lfndrr 
of the House be pleased to state if the Government of India have taken or 
propose to take any step to bring the excluded areas of the Naga Hills, Sadiya 
and Balipars Frontier Tracts Bnd the Lushai Hills under the administration of 
the Provincial Government of Assam in the near future? If so, what 1 hey are; 
if not, why not? 

(b) Have the Government of India tried to asoertain the views of the 
Government of Assam on 1h:s subject? 

(e) Are Government [lware that the indigeneous people of the Khasi and 
Ju:ntia Hills, who number about three lakhs formIng a homogeneous community 
and speaking Khasi language, are against the present system of administration, 
sepurating them into British and non·British areas? 

The Honourable Dewan Bahadur Sir ....... Ramalwami Kudaliar: (a) I Rm 
unable to understand this part of the question. The excluded Br!'as in A ~ 
are in fact administered bv the Provincial Go+ernment, the functions of tlie 
Governor being performed by him in h:s discretion. If the Honourable 
Memher's intention is that these functiolls should be transferred to the Governor 
acting on advice, this rail'les a mlliar 'Uqijgtitutionnl issue which cnnnot· be taken 
:up for consider8'tion at present.. .: 

(Il) Does not Rrise. 
, (e) I have no information. 

<. ,. 

ALLoTMBNTOF ii'OODGRAINS BY COKBINBD )'OOD BoARD . . ' ... 

1648. ·Sa,dar llangal S1DgJI:' Win ~ Food Secretary please' state: 

(8) The exact amount. of foodgrains the combined Foed Boe.rd hisaUotlted 
. for India for the Whole financial year qd for immediate shipping; and ., 
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(h) whether this allotment is final or whether the same could be reviewed 

in the light of representations made by the Government of India hereafter in 
case the famine conditions become acute? 

Kr. B. R. San: (a) and (b). No abBolutel'y firm allocations have been 
received yet, but the quantities indieated so far are as follows: 

1'4 million ~ of wheat, including some maize, and 145,000 tons of rice for 
shipnwnt during the first half of the ealendnr year 1946. 

No indication has yet been received of the quantities likely to be shipped in 
the ~  half of 1946. 

DBTBNTION OF MR. MANI LAL Dosru, EDITOR, Burma Timea 
1619. ·Kr. Ibnu Subedar: (a) Will the Secretary for Commonwealth Bela- ' 

tiona please state what information Government have got with regard to ~  
detent.ion of Mr. ?I:lanilal Doshi, FAitor of Burma Times. 

(b) Was he detained in Burma from the 24th of October, 1945, entirely on 
the initiative of the Burma Government? 

(c) Is he going to be tried? If so, for what offence? 
(d) Is his detention for poHical reasons or for criminal? 
(e) If the former, will Govemment enquire the reasons? 

,. 

JIr. :a .•. Banerjee: (a) Mr. Manilal Doshi has been under detention under 
Rule 26, Defence of Burma Rules, since about October 1945, under the orders 0{ 
the Government of Burma. He has been under detention pending repatriation 
t<: India along with other civilian 1. N. A. detenus (and some other civili&ru!). 

(b) Yes-The exact date of his detention is not known but is understood to 
be about October 26, 1945. 

(c) 1t is understood that Mr. M. Doshi is being prosecuted before the 
Second Additional Magistrate of District Pyapon on charges under sections 89lS, 
342 and 884 I.P,C .. that is, dacoity, wrongful confinement, and extortion. 
, (d) He was not under detention for any ~  but we have only recently 

been informed that he was being prosecuted on the charges mentioned above OIl 
the complaint of a private individual. 

. (e) Further enquiries about the details of the offences constituting those 
eha-rges are in progress. 

NON-INDIA.N FIRMs GIVBN FOODGB.UNS STOBAGB WORKS 

1660. ·.r. llanu Subed.a.r: (a) Will the Food Secretary please state if it is 
a fact that the foodgrains storage work on behalf of the Central Government is 
given at Karachi to non-Indian firms? If so, what are their names, what is 
their remuneration and what is the experience, which each of them has got 
for this purpose? • 

(b) At how many other centres is such work given by the Food DepartmenJi 
to non-Indian firms? 'r 

(c) Why was it necessary for Government to pass over Indian firms for this 
work? 

(d) Were no firms willing to . ~  it, and were any aJlProached? 
(e) Why is this discrimination shown against Indians? 

Mr. B. R. Sen: (n) The mann9ing agents for the Central Government. 
Reserve Stol'ftgP, Depot ~  Karadu are. (iJ 'M/fr. Ralli Brotliers Ltd., (ii) 'M/s. 
Volkal'l" Brothers. Both of thpTn are well known grain'merchandising firms. The 
terms of remuneI1l.tion 'were the .,),owest quoted. 

(b) At no other place. .,' .. ,; ,,,. 
(c) and (d). More than 'one Inaian firm were asked to quote for this work. 

The terms proposed by them were d.iacusRed with the representatives of ~  
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filiu. but were found to be unacceptable. The rate of remuneration Mlce(l fO(' 
by them ~  also deemed to be excessive. ThE'r .. was no paslling over of Indian-
fitml9 in favour of non-Indian firms. 
(e) No discrimination has been made. 

CuILATOB, NBW DBLm AsIATIO ~. 

1e11. ·Mr. Keamma(! JlabmI.\.U1lII1: (a) Will the Eduoation BeoretarJ 
kindly state what salary the present Curater of the New Delhi Aaiatic Museum· 
was getting before his appointment at :New Delhi? 

(b) What is the grade of pay of the post which he is now holding at New 
Delhi ? 

(0) What initial pay has he been allowed in the Archeeological Department , . 

. (d) Did this officer appear before the Federal Public Service Oommieaion on 
due date when other applicants for the post were called for interview, or did 
he appear before the Commission months after? 

(e) Will he kindly lay on the table of the House a statement of applicants. 
who applied for the post of Curater, New Delhi Asiatic Museum, with their 
qualifications? 

(f) Is this museum the same where the former Curater had to make room 
for the above officer frOm the Luclrnow Museum? 

SIr .Jobil Sargent: (a) The post of Curator, Central Asian Antiquities Museum, 
ha.s beeR abolished but the salar.\" :Jf the present. Assistant Superintendent of the 
MUsf!uins Branch of the Al'chreoiogicnJ ~  whose headquarters are at UIe 
Centiral Asian Antiquities Museum, Ne,,' Delhi, was previolJs to his present 
ap-peintment, Rs. 275 per mensem. 

(b) Us. MO-il25-35().-25-00(}-40----a80 per menseHL 

(c) Rt!I. 500 per menaem. . 

(d) IJe was on the original Short List prepared by the Federal Pubtt.t 
Service Commission but was actually interviewed by the Commission at •. date 
aubaecjuent to the general interview, at which no candidate conforming with ~ 
~  of the post appeared. 

(e) It is regretted that the information asked for oannot be supplied. 

(f) No former Curator of the Central Asian Antiquities Museum had to maD 
room for the officer in question. An interval of about two yean elapsed betW8eD 
the resignation of the last Curator of the Museums and the appointment of tIM 
present Assistant Superintendent of the Museum Branch of the Survey. 

POWDS OJ' DmBaroB GBlfBlUL OJ' ABolu!oLOOyre CuATION 01' 1'BMPolUBY POIT8 

1811. -JIl. Jl'llhlmml4 P.abm&\-17l1ah: (a) Will the ~  ~  

kindly state up to what. limit of pay is the Director General of Archeology 
empowered to create temporary posts in each case? 

(b) What separately, are the substantive and. temporary salaries and allow-
ance of the Account.ant.and Assistant of the ~  General's office? 

Sir 101m Sargent.: (a) Rs. 250 per mensem. 

(b) The permanent accountant in the Office of the Director General of 
Archleology in India if; at present on deputation, his post is held temporarily L:I 
a permanent routine division clerk. While his substantive pay and dearness 

~ ~  are Rs. 70 per mensem and Rs. 18 per meDsem respectivel'y, ~ 
I,fficlatmg pay and deames!I allowance as Accountant. aTe Rs. 170 per meOBem 
and RH. 30 per .mensem respectively. There are two posts of Assist·tant in the 
Office of the DIrector-General of Archffiolog.v in India. The pay and dearness 
allowance of one Assistant who ,is holding the post substantively are Rs. 200 
per. mensem and Rs. 35. per mensem respectively. The second permanent 
ASSIstant whose substa.ntlve pay and war a.llowance are RB. 355 per mensem .lId 
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Re. ~ fer mensem respectively, 111 at present officiating aIJ Office Superin-
tendent and is in receipt of a pay of He. 400 per mensem plus a war a11owa'3oe 
of Hs. 70 per meUIJem, In the vacancy caused by the promotion of the second 
Assistant as Office Superintendent, Ii permanent second division clerk has Deen 
promoted as Assistant. His substantive pay and dearness allowance 88 2nd 
Division clerk are lts. 175 per mensem and Rs. 31 per mensem respectively and 
his officiating puy aud dearlleStl allowance as Assistant are Hs. ISO per mensem 
and Rs, 32 respectively, 

• QUALIlI'IOATIONS AND PAY OJ' JOINT DmBarOB GUBBAL OF ABoHAaOLOOY 

1158. ·Ilr. Xvhammacl Bahmat-V1lah: (a.) Will the Educabion Secretary 
kindly state whether the present Joint Director General or Archleology know8 
Conservation and Excavation works? 

(b) What is the substantive pay of the above officer as Government Epigra-
phist, and what is his pay now as Joint Director General with war allowance t 

(c) Was the post of Joint Director General specially created to provide the 
present incumbent? 

(d) What are the special qualifications of the above officer which led the 
Government of India to create a high salaried post in these days of fa!Dine? 

Sir John S&I'18nt: (a) The present Joint Director General is not a specialist 
in conservation or excavation but hilS a g-eneral knowledge and experience of the 
principles and practices involved. 

(b) His subBtuutive pay us GovtlrJIment Epigraphist would be R •. 1,060 plutJ 
Rs. 100 special pay plus Rs. 201 8S war allowance. His pay in the temporary 
post of Joint Dh,('('tol' OClle,ral of Archleology is Hs. 1,750 plus Rs. 263 8S war 
allowance. 

(c) lIud (d). The post of Joint Director Gmeral of ArchlllOlogy has been 
(·teated temporarily for two main purposes: 

(1) In order t·hat, during the present generul reorganizatien of the ArchlllOlo-
gical Survey including its tra11sfer to the new Department of :Education, the 
only officer with recent !llld extensIve administrative experience at headquarters 
and with a full knowledge of the scope and nature 01 the current reOl'ganizatio:l 
may be retained at headquarters to assist the Directw General Q.f ArchlllOlogy ill 
his task and to relieve him of 8 number of exacting adinuaistrative duties which 
would prevent him from carrymg out his primary aJ:ld' urgent task of training 
new entrants aud re-modelling the Circles. ~ post of J'Omt Director General 
of Archreology was envisaged specifically in the plans prepared three years or 
more ago for the reorganization of the Department, for tl'Xactly the reasons which· 
have now necessitated its C'reation. 

(2) It has long been felt that the admitted failure of the Department in the-
past to fulfil adequately the vitally important dutieR of conservation and explora .. 
t-ion entrusted to it has been due in no small meRtmre to the inability of any 
Director General of Archreolog,v to maintain s1Ifficiently close contact both with· 
work in the field throughout India Rnd with Government at New Delhi. ~ 
Woolley Report of 1939 strongly stressed the need for R larger Departmental" 
headquarters, and its recommendations in fact went further than those whitlh 
nre now being carried tentativelv into effect. The present Joiht Director 
General of Archleolog.v has, RS already mentioned, the special qualifications and 
experience essential for thif'l tRBk, having .~  Rt. headquarters under two 
SIIC'(,E'ssivf' DirE'etors Gcneml of ArchTology. 

It would be II. false er.onomy to bring out as a Bhort-term Director Generltl of 
Archleolog,Y an officer with Rpeeial ~  fjunlifications and experience a.nd 
then to compel him to devote the greater pRrt of his time to administrative-
duties. 
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LIOBNOES FOB IMPORT OJ!' RADIO MANUFAOTURING MAOHINERY 

16M. .Sllda.r Surjit SlDgh II&Jltb.ia: Will the .Honourable the Commerce 
Member please state: 

(a) whether it is a fact. that Government .desire to encourage the manufac-
turing o! iadios in India; 

(b) whether any import licences for obtaining Plant and Maohinery from the 
United States of America for the manufacture of radios have been granted; 

(c) how many applications are pending for the issue 'of such import lictmces 
from the United States of America and for how long; and 

(d) if it is a fact thatl the Punjab Electric Lamps and Radio Manufacturing 
Company, Limited, Lahore, asked for the permit for obtaining the latest Plan" 
and Machinery from the United States of America and for whioh they have 
completed all negotiations; and whether the sanction has been accorded to 
tbt\m; if not, what is the delay? 

The RoIlourable Dr. Sir II. AzlIullluque: (a) Yell, tiir,Government have 
constituted a panel to examine the possibility of manufacturing radios in Indi •. 

{b) No. 
(c) Only one application is peading with the Chipf Controller of Import .. 

since December last. 
~ d) The Punjab Electric Lamps and Radio Manufacturing Compllo!lY, 

Limited, Lahore. have ~  for a licence for import of plant and machinery 
for the manufacture of valves and tubes for radios from the United State. of 
Amf'rica and have stated in their application that negotiBtions for purchaFie 
are complete. 

In the interests of conservation of difficull:. non-sterling currency resources, 
however, it is essential that the availability of the plant in sterling area countri4!s 
should first be explored snd this ill already ~  the attention of Govern-
ment. The applicants have also been asked to state whether they have made 
any attempt to locate supplies in the sterling Al·efl. No decision has therefoN 
yet been taken on the application. 

UNSTARRED QUESTIONS AND ANSWERS, 

CA'l'TLlI: SLA.UGHTlIBJDD AND OTHlDBWISB DBSTROY.D. 

183. Shri lIohan Lal Sa.kleDa: Will the Agriculture Secretary be pleased 
to .state: 

([1) tho Hllmher. ~ the last ten years. i.Il .• five years previous to war. 
and five years during the war, of slaughter houses, and cattle slaughtered in-
cluding those required for military, in details, namely, (i) cows, (ii) bullocks, 
(iii) their young stock, (iv) she-buffaloes, (v) he-buffaloes, and (vi) their young 
stock; and 

(b) the numher of cattle destroyed by floods, storms snd other calamities 
in the whole of India during the last ten years? 

SirPheroze Xharegat: (a) It is regretted that no figures are available either of 
the number of slaughter houses or the number of cattle of different types 
slaughtered. All that can he stated is that generally there is one military 
slaught.er house in elich garrison town hut their number is never constant and 
that such figures as are available of the number and percentage of caUle 
slaughtered for military purposes were laid on the table on 11th February, H146. 
in reply to pa.rt (h) of Mr. Manu Subedar's starred question No. 147. 

(b) It is regretted that the infonnation is not available. 

RESE.A.ROHES IN ANTHROPOLOGY. 

18 •• Bardar Kangal Singh: Will the Edueation Secretary be pleased to 
fltate whether anthropological survey has been conduct,ed so far in India during 
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the last ten years? 11 not, have any steps' been taken by Government to 
promote researches ill Anthropology' in allY parts of India during the last 
teu years? 

Sir Jolm Sargent: Some work in Anthropological Survey has been conducted 
by the Government of India during the last ten years;. they have maintained a 

.. mall section of Anthropology in the Zoological Survey of India which has under-
taken research and Survey work vn a limited scale. 

Since December 1945, Anthropology has been separated from the Zoological 
Survey of India and steps ill'S being taken to build up 811 adequate Anth.ropolo-
,gical Service in India at an early date. 

S£LE OF SoN'S SHARE on OF INSOLVlDNT FATlDDB'S ESTATE 

186. 1Ir. llanu Subed&r: (a) Has the attention of the Honourable the Law 
'Member been drawn to the report in the Hindu of Madras, dated the 19th 
November, 1945 relating to the shares of sons in an insolvent father's estate 
and the right of the Official Receiver to sell such shares? 

(b) Do Governm,ent propose to consider a change in law so as to vest in 
the Receiver the right to sell the sons' share? 

The Honourable Sir Aeoka Boy: (a) and (b). The Honourable Member is 
.referred to my reply to starred Question No. 1260, answered on the 27th March, 
1946 .. 

SHORT NOTICE QUESTION A.ND ANSWER 

DEATH OF R. K. CHARI ~ FIRE IN MADRAS EXPRESS TRAIN 

,Sri R. VeDkatasubba Reddi&r: Will the Honourable Member for War 
Transport be pleased to state: 

(a) if it is 6 fact that one R. K. Chari, Deputy Field Controller of Military 
Accounts in Foona, died in a fire on the 2nd April, 1946, in the Madras Express 
train; 

(b) if it is a fact that one upper class carriage was oompletely destroyed; \ 
(c) the reason for the fire; 
(d) the number of deaths, and the value of property lost; and 
(e) the action that is taken by the ,Government? 
The Honourable Sir ~  Benthall: (a) A human body was recovered on 

the 2nd April, 1946, at Diksal Station from the debris of the coach whioh was 
burnt. The body was charred ~ ~  but circumstantial evidence 
leads to the belief that the body wa9''1hat, of Mr. Chari. 

(b) Yes. 
(c) I have not· received allY conclusive finding about .the exact cause of the 

fire, but the matter is under enquiry by the Government Inspector of Railways. 
(d) One person was burnt to death. Information as regards the value of 

property lost is not available. 
(e) The Government Inspector is holding an enquir,v into this case. 

Prof. N. G. Ra.uga: Is any compensation or allowunce proposed to be given 
to the fal'nily of Mr. Chari? 

*' 
The Honourable Sir Bdward BenthaiI: The rilles will be obRerved. 
Mr. Manu Subedar: What was the cause of the fire? Has it been 

ascertained? 
The Honourable sir Edward Benthall: I have replied to that question in 

answer to part (c). I have got no conclusive report yet. 
Sri R. VeDkataaubba Reddtar: What is the value of the carriage lost? 

, 
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The Honourable Sir Edward Benthall: If the Honourablp, Membe-r would 

put down a question, I shall be glad to give a reply. 
Sri :8.. VtDka\uubba B.edd1ar: I have Rsked 8 question on the· value of the 

property lost. 
The HODourabl. Sir Edward Bea.thall: I.took that to refer to the value of 

the property of the passengers. But, if the Honourable Member will put down 
a question I shull be pleased to reply. 

MOTION FOR ADJOURNMENT 

STARVATION DEATHS IN THE STORTS OF CALCUTTA 

Kr. Prtaldent: 1 have received notice of an adjournment motion by Mr. 
Sasanka Sekhar Sanyal relating to the "recent starvation deaths in th:e streets 
of Calcutta". I should like to know as to how taken as 8. whole the motion is 
specific. When did these deaths occur? 

1Ir. Sasanka Sekhar Sany&! (.Pl'esidtmcy Division: Non-Muhammadan ;Rural): 
It appeart'd in yesterday's HillduHtult Timeli aud also iu the National Oall of 
·the 6th uud also in the Hilld11lltan Standard of Calcutta of the 6th that during 
the week ending the BOth March (the papers reproduced the substance of the 
Government communique) there were several deaths due to starvation and the 
Bengal Government press communique has stated that these deaths are not· 
very mall." in number IHl reported in some of the papers but much less and that 
certain instructiolls had been given. The specific matter is that as in 1948 
the starvation deaths in the streets of Calcutta have just begun and certainly 
it is a matter of great urgency from the public point of view and it should be 
discussed on the floor of the House, because we want to understand what the 
Government of India have done to prevent these deaths and what the Govern-
ment of India is doing now for the future to prevent further deaths from starva-
tion. We have also ollr suggestions to give in regard to this matter by way of 
comments on the administration report of the Central' Food DC'partment . 

. 1Ir. B. :8.. Sen (Secretary, Food Department): Bir, I happened to be in 
Calcutta on Friday, Saturday and Sunday and I have just come back. I saw 
a report published in some of the papers and I made enqUInes. 
The facts as ascertained were these. In the fortnight ending 
with the 80th March there was a report in the papers 
that 56 unidentified dead bodies were picked up in the streets of Calcutta. The 
fact of the matter is that, the Munioipal Health Officer had communicated to 
the press the ii?tal number of J?ersons ~ as paupers during that period. 
'!'hese dead bodIes were not ploked upfloOi'll the streets of Calcutta but were 
bodies which were made over by the hospitals in Calcutta. 

As regards the ~  of the deaths, so far as I could ascertain, the deaths 
were due to various causes but two deaths poSBibly were due to starvation. I 
asked the local authorities about the position regarding food stooks in Oalcutta. 
and round about Calcutta and I was assured that there were plenty of stocks 
both in Calcutta and roundabout. As to why these deaths took place I could 

" not ascertain. There are hospitals for destitutes scattered all over C'alcutta and 
people like those who are in want of food or ~  are suffering from starvation are 
taken to t.hese hospitals for treatment. These two persons, as far as I could 
ascertain, were actually treat'tld in hospitals and they died there. 

These are the facts before me. I have asked for further facts, because I 
saw in the papers a press note by the Bengal Government to say that certain 
numbers of destitute persons werE' coming into Calcu&. and Government were 
taking steps to control their movements by providing food for them in the areas 
from which they were drifting. I could not get all tae information yesterday 
Bnd I am waitin5{ for further information. 'Ibis is aD the information I can 
place before the House now. 
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Mr. Saaa.nka Sekhar Seral: So far as the number of deaths is concerned it 

would not serve any' useful purpose to ent,er into a controversy over that. The 
press reports suy that the number ~ staryuiion deuths on the streets of Calcutta 
are much larger than Government stated in their communique: at any rate from 
the condition of the body it, would be possible to find out the cause of death. 
If, however, a discussion on this subject would be more helpful tomorrow I have 
no objection if the mot:on is admitted and the debate, pl'Btponed till tomorrow. 

1Ir. B. B.. Sen: Sir, this is primarily a provincial matter. So far as we are 
concerned we have got to see that the Provinces are stocked with food and we 
are satisfied that at present both Calcutta and the districts surround:ng Calcutta 
have got plentS of stocks. Also we have to see that there are adequate arrange· 
ments !or the treatment of destitutes, Bnd we are Ratisfied that there are several 
hosphals for the treatment of destitutes. Therefore I do not see that any useful 
purpose will be served by bringing an adjournment motion over this subject in 
this House. If the Honourable Member wants information as regll1"ds the 
details. thp proper venue for the discussion of the subject will be the Provincial 
Legislative Assembly. 

Mr. Suwa Bekhar Bany&l: So far as hospital8 are concerned the subject 
mutter of mv motion is not concerned with it. But so far as the deaths due to 
starvation ~ Calcutta a·re concerned, may I know whethpr the Government of 
India have no responsibility in the ~  Are they disowning their responsi, 
bility for lpeding people and preventing deaths due to Rtarvafon? 

Mr. President: As I understand it, the position of the Government seems to 
be that their responsibility extends to satisfying themselves that stock!! of 
foodgrains are supplied to the Provinces according to their various needs. B1It 
80 far as the actual administration of the food situation is concerned in the form 
of giving relief to people Buffering from stat"Vation or in the form of dif;h":bution 
or rationing of tbr:: food supply, etc., i.e., t1:.H execution of the policy is a matter 
for the Provincial Government. That is t.he position. 

Prof. N. G. Ranga (Guntur cum Nellore: Non-Muhammadan Rural): Sir, 
if you look into the constitutional position you will not find any mention of 
any responsibility on the part of the Central Government to see that the 
Provincial GovernlJl€nts are supplied with the necessary quantitiel' of fnod, 
Even that will not be found in the list, of subjects, Provincial or Central. 
The Government of India have taken upon themseh'es this responsi'Jility. W f' 
want to know why the Government of India wish to dissociate themselves from 
the responsibility of seeing that. people do not die of hunger anywhere in India 
especially in BritiRh India, particularly when there is a food famine crisis and 
the Viceroy as "ell as the Governmellt of Illdia have said they are prepnrecl 
to take their full share of ~  

D1W&D Oh&man LaU (West Punjab: Non-Muhammadan): The responsi-
bilit.y of the Government of India would arise this way. It is necessary in thi" 
situation for the Government of India to devise, along with Provincial Govern. 
ments, some machinery, some method, whereby deaths from starvation do not 
occur in any part of India. For that purpose the Government of India cannot 
merely divest itself of responsibility by saying "We have provided the food, 
Provincial Governments have got to administer the distribution of food". Wh 0 t 
this motion suggests is this, ~  an urgent opportunity has arisen for the 
Government of India to take note ~ the feelings of this House in order that the 
Government of India may, along with Provincial Governments, devise some 
machinery whereby this (,jort of thing is stopped for the future. In that respect. 
since we have a Food Member, since we have a ~  dealing- with thi" 
matter, it is necessary that more powers, if necessary, should be taken bv the 
Government of India, alQDg with Provincial Governments, to see that this wflort 
of thing is stopped for the future. I submit that is quite within our powers. 

SIIrt. saru Oh&114za BOle (Calcutta: Non-Muhammadan ~  May I add 
one word to what has airead.y fanen from my friends? The Honourable the 
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.Food Secretary said just now that people had started coming from mofussil areas 
to Calcutta in search of food. That is a very serious state of t.hings. The 
House may remember that in 1948 similar things happened and they were the 
prelude to the start. of the famine. In 1948 there were also starvation deaths 
in the streets of Caloutta. 'fhey have again begun. The matter is too serious 
for words. I would suggest to the Food Secretary to take the House into his 
confidence either today or tomorrow and ~  the whole position before it, 
particularly what steps have already been taken by the Government, of Indin 
in order to supply food to the mofussil areas in Bengal and to prevent further 
starvation deaths in t.he streets of Calcutta. 

111'. Prealdent: What appears to me is that, the food position is undoubtedly 
serious whatever the constitutional position may be as regards the responsibility • 
of the Central Government under the present working arrangements. Now that 
the Government of India has taken responsibility for food, I think the spirit 
of the motion, as it appears to me, is, not to censure the Government of India 
for having failed to do anything but, probably toO invite their attention to tne 
urgency of the matter that instead of shelving this question on the ground that 
it, is the responsibility of the Province as against that of the Government of 
India, they should take over that responsibility even if they have not, and try 
to find out a way, in consultation with Provincial Governments, toO see that the 
proper administration of food is carried out, so that there may be no deaths by 
starvation anywhere in the whole of India. If that is the position of the mover, 
then of course the nature of the adjournment motion changes. It is not a motion 
so much to discuss the actual position in Bengal as to discuss what preventive 
measures should be taken, what further powers should be exercised by the 
Government of India in this respect and how the whole AU·India situation should 
be dealt. with. If that is the object, then, of course, I believe it is worth 
while considering as to why thiR House should not consider it from that point 
of view as to what the Government of India have been doing and what they 
should do even if they have nOI, done it so fnr. 

The Honourable Dewan B&ha4ur Sir A. Bamuwami KudaUar (Leader of the 
House): That raises an omnibus debate on the food question relating toO every 
part of the country. It is a very wide issue . 

. Dr. Sir Zia Uddin Ahmad (l"nited Provinces Southern Divisions: Muham· 
madan Rural): I do not, know whether it is releva.nt, but there is one thing 
nbout people dying of Htarvution in Bengal. In ow' parts of the country they 
will Idl1 people in tht> hazar and go to jail; they will not die quietly by starva· 
tion. ' 

JIr. President: That is not relevant to the issue of tbt> admissibility of 
the motion. That is a different matter. 

Dr. Sir Zia Uddln Ahmad: 1 thought so. 
Kr. President: If the Leader of the House and the Leader of the Opposition 

agree, we will discuss the admissibility of this motion tomorrow. 
The BODOaI'able Dew&ll Bahadur Sir A. Bamasw&m1 .udallar: I prefer tha.t 

course. 
111'. President: In the meanwhile, eome more infonnation will be available. 
The Honourable DeW&Il Bahadur Sir A. ~  KudaUar: We shall 

see ~  information we can get froIJllbe provincial 8uiliorities, and the 
adjournment motion may be taken up for tomorrow to consider whether it is 
admissible. . 

JIr. President: I think so. ~ 
' . . 

STATEMENT OF I ~  

111e Honourable Dewan Babadur Sir A. Bamaaw_ .ud&Uar (Leader of 
the House): IU. view I!)f the sentimflnts expressed lSy Members of tbe House 
when I announced on Friday the .,,4L April that the moving of an offioial motion 
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with reference to the amendments to the constitution of the International 
Labour Office was not contemplated, the Honourable the Labour Member has 
given notice of a resolution on t.he subject now which, subject to your consent 
an<1 to the proviso to Standing Order 58 regarding the numher of days notice 
that is required for entertaining the resolution will be entered in the List of 
Business for next week. 

EI.ECTION OF A MEMBER TO STANDING COMMITTEE FOR DEPART-
MENT OF PLANNING AND DEVELOPMENT 

Kr. Prelldent: I have to inform the Assembly that upto 12 Noon on Fr:day 
the 5th April 1946, the time fixed for receiving nominations for the purpose of 
election of one nOll-official Member to st-rve on the Standing Committee for the 

·Department of Planning and Development for the current financial year, 1946-
47, in the vacancy caused by the resignat.ion of Mr. M. Asaf Ali, M.L.A., only 
one nomination was received. As there is only one candida.te for the vacancy. 1 
declare' Shri Mohan Lal Sakscna to be duly ~  to the Committee.· . 

SUMMARY OF PROCEEDINGS OF THB SEVENTH MEETING OF THE 
STANDING LABOUR COMMI'rTEE 

The Honourable Dr. B. B.. Amb8dkar (Labonr ·Memher): Hir, I lay on the 
table a copy of the *Summary of I>roceedings of the seventh meeting of the 
Standing Labour Committee held at New Delhi on the 28th August 1945. 

INDUSTRIAL EMPLOYMENT (STANDING ORDERS) BILL 
The Honourable Dr. B. B.. Ambedk&r (Labour Member): I move for leave 

to iutroduce a Bill to require employers in industr;al establishments forma.lly to 
define conditiOnF. of employment \mder them. 

Dlw&Il Ohaman Lall (West Punjab: Non-Muhammadan) May I on I;L point of 
order enquire how this Bill can be moved when another Bill is being discussed? 
Would it not be proper to take up this motion after the other Bill has been 
discussed? . 

111'. President: We have not Buuted with the discussion of the other Bill 
whiCh was pending before the House. This is purely a formal matter. It is 
more convenient, aud so far as I know there have been precedents also where 
a pending matter before the House has been postponed and another matter 
taken up. It is purely a matter of procedure and adjustment.. 

The question is: 
"That leave be granted to introduce a Bill to require employers in industrial establish-

ments formally to define condition. of employment under them." 
The motion was adopted. 
The Honourable Dr. B. B.. Ambedkar: Sir, I int.roduce the Bill. 

PROTECTIVE DUTIES BILL-contd. 
_ Mr. President: We will now proceed with the motion movt'd by the Honour-
ablp- Sir Azizul Huque OB Friday that the Bill to enable the immediate impositiou 
of protective duties of customR on ~  goods be taken into ~ . 

Dlwan O'haman LaM (West Punjaln Non-Muhammadan): On the lAst occRf'ion 
I W[UI saying that this is n matter w1,ich involves n very serious principle-not 
only a principle which governs taxation but also a principle of some constitutional 
importance, My HonOlwable friend agreed at that ~ that he would a.t the 
earliest opport.unity bring A BiIl be fort' this House in ~ of any interim recom_ 
mendations that may be accepted by the Government. I take it that my Honour-
able friend will bring this '.asure before the next session, and $t the earliest 
moment. of this Legislative' Assembly. I take it, that is tlie posi1Jton. 

*Not printed in these debatles. Copies placed in the Library of the HOllsf'.-Eri. o/v.-
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Diwan Ohaman L&ll: If my Honourable friend is noli there, then his suocellSOl" 
wiH be thtlXe and 1 take It that my H.onourable friena will take thIS Step which 
is contemplated in the wauner 1 nave suggested. Now, there are two OpiniOllt; 
III regard to this matter. Oue opinion is to the effect that power should not hI:: 
given to the Government. to deal with this matter, as Govel'llmeut is wanting to 
deal with it. The second opinion is that in the ciroumstances of the calie, in view 
of the fact that this House will not be in session and a. report or reports mlly havtl 
come in or are in the process of cuwiug iu or being received by Government, it 11:. 
necessary to possess Ilome power in order that no damage may be done to industry 
ill respect of these protective duties. I submit that whatever may be the cause 
for bringing this measure at this late hour in this House, there is a ca.se made out 
for powers being vested in the hands of the Government irrespective of the prin-
ciple that is covered by the question of protective duties. That, in my opinion, is 
a matter to be considered in reference to each individual industry and in view of 
the conditions that prevail in the country in respect not only of industry but of the 
interests of the consumer on one side and of the working classes on the other. 
Therefore there are not only these two opinions, but there are also two opinions 
regarding the permanency of auy organisatiou that may bl:: set up to go iuto these 
matters. 1 submit that this is not the time when we can go into that particular 
subject, although it is necessary, as was done by my Honourable friend to my 
left, that this matter should be brought to the notice of the Assembly and of the 
Goverument. Hut the time will have to come when this Government will have 
to consider what possible effects tariff policies impose upon the ~  of this 
country, and will have to take steps to find out whico of these industries need 
assistance !row the state and iu what circumstances. It· is a policy of a haphazard 
nature which has been pursued so far in respect of tariffs; but now the times have 
changed and the time has come when we should take steps to organise that policy 
in the intere,.;ts not merely of the industry but in the interests of the nation. There 
is no doubt thut Govemment through these poiicies have been assisting financially 
various industries in this country. But it must be remembered that industry for 
its success depends not merely upon the promoters of the industry, not merely 
upon those who organise and manage it, hilt it depends upon the people and 
UpOll the working classes who are engaged in that industry. As I said, on the on ... 
side there has been this financial assistance that has been given to industry; but 
to this day, llot one Ringle measure has been adopted by the Government to give 
the smallest financial assistance to the working classes. One has to remember. 
Mr. President. that there are industries in this counhy which will benefit. which 
are J~  housed ill British India. But there is n large number of these 
industries which is not in British India, which is in the Indian States, over which 
we have no possible control of Rny kind whatsoever-weare giving those industries 
also assistance hy this method. There are industries-I shall not name them---
but 1 think those who are interested in these subjects should be fully aware of 
the lIature of thol';e induRtries, which make lakhs upon laihs of profits as a resu:£ 
of t.hf' flsl'Iistnnef' given by these measnres, but where the working clalses get a 
maximllm of RI';. Hi or Rs. 20 a month-where no arrangements are made for 
housiuol{", no I ~  for social protectiQP. no arrangements for unemplov. 
ment, 110 arrangements for oM age. and no arrangements for sickness. If th,. 
industry iR sick. tl]e inrlnstrinliRtl'; will come to the Government and ask fO"r 

assistance in order to get riel of t,hat. sickneRR; hut when the workers suffer from 
(liseaRe, there is no Il.Rl'IistAllce given to those workers. 1 submit that these arF 
matters of larger policv wnich will have to be eonsidered at tile very earliest dat". 
~  the Government. I Am merely ~ these facts becRuse the lubjen' 

happens to be heforf' thp House now in this inddentaLUla.nner; but when the tim'" 
comeR and T hoPe mv 'R'ononrnhlp friend will see t,oit' when 'the time comes tbRt 
he ~  up this mntter in a comprehensive ma.nner. 
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I have nothing more to say except this, to warn the House that the Houle 
must not be too eager to go in for assistance for all these industries without satia-
fying itself of many things that are vital to the development of these industries, 
inclusive of tho labour force engaged in  these industries. The tIme may como 
when many of these industries may have t{) be nationalised; it will then be to the 
interest of the nation to see that every tYPe of protection is given to these 
. industries RO that, when the profits are macte. they do not go into private pockeh 
but they come back into the treasury, profits which are ctue to the sacrifices of the 
consumers, as a result of theRe protective (]uties. These are vitHI issueR of tl 
fundamental nature, and I hope my Honourable friend will remember these issues 
when he is dealing with these industries. J make no Recret Qf the fact that I am 
opposed to protective measures which are designed merely to swell the 
industrialists profits and put a premium upon inefficiency and waste and benefit 
neither the producers of wealth nor the nation. 

Dr. Sir Z1a 'Uddin Ahmad (United Provinces :-louthern Divisions: Muham· 
madall Rural): Sir, cturing my parliamentmy life in t.his HOllse, I had two fiscal 
shocks and this is the third one. The first was ..... 

Sir Oowl8jee Jehangil' (Nominated Non.Official): You have survived them 
very well I 
Dr. Sir Zia Uddin Ahmad: When Sir George Schuster came forward with & 

BiH that the duty all round should be raised by ~  per cent. I raised this question 
at the time and said we must examine each duty before we raise it. But he did 
Dot do that Ilud raised the duty not only of those articles which were imported into 
this country but he raised 25 per cent. of the protective duties Oll all midas 
which were protected at that time. The result was the duties were increased by 
25 per cent., which was entirely opposed to the recommendations of the Fiscal 
-Commission; and if I arn permitted] could "peak for R whole day. This mists,e 
'Was committed time after time on this question of protection about sugar and 
about textiles, because these two industries really rule the Government; the 
-Government does not TUle these industries; hut these industrialists rule the 
-Government. I have said repeatedly on the floor of this House without being 
-challenged that I have not seen Q single Finance or Commerce Member since I 
{lame here, wbo 'has had the couragf] to fight these industries on account of their 
.. trong influence and on account of the wealth which they have. received on 
account of tne wrong policy of protection which has been followed; the first time 
'Was when 'Sir George Schuster moved that Rn additional 25 per cent. should be 
levied; and the "econd shock which I received was when Sir Joseph Bhore came 
'forward, without any reason whatever, to give a temporary relief to certain com· 
moctities: hf' picked nboht R do?:en articles which he Mid ought to be protected 
Bllct he pllt <lown a kind of protective duty which he did not call protective duties 
but ('Rllen it temporary relief. to certain inctllstries to which he wanted to show 
favollr: and that WitS really R great mistake. We oPPolled it but the Government 
bad a majority Rnct they carried the Bill throngh. This is very unscientific and 
~  t,he )'f'commendations of the Fi!lcal Commissi-on of Ul20. The fir!'lt t,hing 
WAS (/one hy Rir GeorgI' Schll!'1ter on a('connt of the nervommess that waF! created 
on ~  of the e('onomie ('onditions: Rnd the seconct thing hy ~  .ToReph Rhore 
on Ilcconnt of his interf'Rt. to do something before fie left office RS Commerce Mem. 
ber. The position of mv HonollrRble frlencl the present Commerce Member 1S 
sbout. t.he Sllmf': he ,,"Hnts to (/0 Romethin\:!, about protective dutif'R. tholllZh it 1s 
justifiahle hy economi(' rea·sonR ,pI' lInrler the recommenctationR of the Fiscal Com· 
mil;sion. This thing is not 1;0 ·trifling as not to need examination. I think the 
HOllse will rf'member thllt when we paRsed the Defence of India Act, it WitS a two. 

~  Act: Bnct J 11m guilty beeR.nRe I supported thati -Acti ati that. particular time; 
hut T  1''',,''r (,(l1lcf'ive.rl thAt that ~  wonld give rise to the ('.odf> of 
De'enroe of Tndin R.lIleF! which reallv overshadows all the iegislatioDs that we ha.ve 
'PMsect in this particuJ:tlr H011Re. T think we are making the SRme miRt'Ake Bnd 
we Are t"ivine t)ower to the ~  £0 ]evy t·heRe duties on.the recommendations 
.of the TAriR Boa.rd. 

~ 
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1 will discuss in whitt way this thing is defective. It is really one thing in. 

which thtl legif:ilature is vitally iuterested, aud the imposing of the protective 
dutieli !.lim never btl ldt to the executive us our experience of the last 24 yeara 
has dearly proved. We mu; show that time after time they have put on a. pro-
tective d.uty wnen really they were not demanded. 

1 ask ~  HOllourable the CODlUlerCtl Mtlmher-will he defend the ~  per cent. 
duty on sugar in 1931 and when he ca.me into office why did he continue and re-
commend the perpetuation of this particular duty. I am sure he will continue 
to do the same mistRke . . . . . . 

The HOIlourable Dr. Sir II • .uizul Buque: When did I do that? 

Dr. Sir Zia Uddin Ahmad: Several times. When the Sugar Tariff Act came 
to an end, he Ctlme forward that the thillg should be continued. 1 will bring him 
the Act and show him when he has done it. May I know whether the Tariffi 
Board has recommended that the present duties on all these ,protected article. 
should contiuue and should remain as they are at present. 

The HOIlourable Dr. Sir K. ,Uizul Huque: We have finished the Bill. My 
friend is talking about the other Bill. My friend never did obJect to it. 'fhe 
only time 1 cominitted the utrocious blvnder which lily fril'nd attributes to me 

'WIlS in 1944 when my friend was a Member of this House. I hllve tried to go 
through the proceedings. He did not utter a single word of caution, warning 
or objectioll. 

Dr. Sir Zi& Uddin Ahmad: He asked us to certiI,) and passed the orders for 
levying the protective duty as recommended by the Tariff Hoard. That is Ii pro-
position which we at least on this side of the House canllot Rccept. We see that 
the outlook of the Tariff Board is very different. Whell ~  appoint a Tariff 
Board, they first look into the fact that this )lurtit'uiar thing has got to be pro-
teciJed and they find out tie reasons for giviug thut protection. The mentality 
and the angle of vision of the Tariff Bourd has challged. This is like two exami-
ners. One t.akes the "iew thRt It boy obtHillf> zet·o mRrh Rnrt thell he gives the· 
marks and the second examiner giyes the 1ll:IXil1tlllll Jrtarks and then goes on 
deducting Illiiorks if IIll,\' llJilibtkef:i is eOlJllJ,ilt,-,,1. ]f t'tp 1I11,m:er books are examined 
from these two angles, the results are ~  difierellt. Statistics .\lave given 
proof of this. Xo\\', ,vollr Fiseal ('Ollllllissioll ~  often R<'ts in the interests of 
tht! industrialists alolJe. They vel'\' seldom look to the interests of the consumer. 
and the poor people. They only look t<> the ~ . I think the recommenda-
tion of the Tariff Board ought to be examined and tested by the representativa. 
of the consumers and representatives of the poor "euple. 

Now, my friend must have read every word of the Fiscal Commission's report 
made in ]921 and ]922. I pllt them que!!tions Rnd in my speech on the Finance 
Bill I said that the time has ~  wht'n the economic conditions have completely 
changed. We now require Illlother Fiscal Commission to consider and make 
recommendations on the economic ~  which exil;ts today. Tliis thing has no* 
been done. T have not seen Rny pl'opl>!lal from the Oommel"<'c 'Memhet saying 
that he is contemplating the appointment of R Fiscal Commission at present. My 
friend will know that the condition of the world has very much changed. They 
Bre not in ~  of protecting the capitalists. ;But they are in favour of pro-
tecting the industries of the country provided those industries are nationalised. 
If the industrieli are ~ . then protection is all right. because the profl_ 
will go to the State and will give relief to the taxpayer. But now the enti1'e 
profit goes to the capitalists. 

Oonditions in the world are now very much cht!.Dged from what they used to 
be after the great war and we should not give thiR protection in nervousness or-
in baste. I Ray tbat'these -proposals for protection should be criticallv examineJI 
before any action is taken. • 
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The questi011 of protectioll j" a vcry ilu]1ortnnt one. There are several factora 

which have got to be considered. '\OW therl! is olle thing which the Government 
and the Tariff Board will never eOllsider but which we have to consider on the 
floor of the House und that is what effect these protective duties will have on the-
price index, whether the price of a particular article will go up or go down. 'l'his· 
i$ a point which the legislature alone CRn consider which the executive Govern-
me,nt or the Tariff Board will never look into. My friend knows that the prices· 
fixed by the Tariff Board were never accepted and never adhered to by the· 
industrialists themselves. It is the legislature alone which if; competent fjo., 
judge the effect on the price level. . 

Then there are a number of other things. For example, the Fiscal Commission 
recommended that in proteetionists countries considerable diffieulties have been 
experienced in reducing alld removing the duties even when they are no longer-
required. Now, this is the difficulty which the Legislature ,vill have to face. The 
Tariff Board /'eeormnellds u particular duty. The Government nccept the duty. 
The rluty is being levien. The capitaliAts begin to earn something. When the· 
matter comes up before the Legislature indirect pressure will be brought by the-
e-apitnlistr; 011 individual Members And many of them yield to the temptation. 
r think it is unfair to expose the House to this method of t,he inanstrialists putting' 

. pressure from behind. The Report of the Fiscal Commission clearly !!bows that· 
ollce we have put down a dnt.v it is exceedingly difficl1lt for the legislature to re-
move it. This thing is verified from our experience IlS regards sugar, textiles 
Rnd a Dumber of other things on which duties have heen imposed. The Fiscal-
Commil;sion rlearly sRid on page 57 that tariff protections ShOllM not be granted· 
as a rille to new indllstries. These are the industries which have been created on· 
nee-oullt of war eonrlitiolls. ,,7 e entirely agree that ouTing the war it is verv 
of'sirable that, new inoustries Rhonld be createo. All the thingA that we have 
a('cepted in peAce time will bave to give way in WAr time to ('onRiderations of 
winning the wllr. During the war, ~ that is calcnlAteo to win the wa":' 
if; justifiable. ,v (> have createo new industries during the war as a WAr measure. 
From this it does not follow that every one of these thing!! should be perpetuated 
in penN' timp Rnti thosp pPRce time condition!! hBve bpen lAta down by the 'FisC'sl 
Commission of 1922: 

"B';It ~. we feel. that Wl' cannot indicate with any degree of ,I.-,tiuitl'ne88 the stagea 
at which tarIft protectlcn (',m beat be applied to existing induallries, WI:! consider that in 
the. cue ?f new indu,triea a mort' definite prinoiple can be laid down. If applica.tions for 
tar:ff 88818tauce are entart.aiDed on behalf of induatriea which have not yet corne into.. 
existence, and the Tariff Boaru haa to consider not facte but the anticipatiOi18 of the 
pl'omoters, it will be a task of great difficulty to make a selection with allv reR"Ollahle 
aS8uranc'!' of success." . • 

They do not want to leave it to the Tariff Board, they do not want to leave it 
to the executive actioll of the Goverlllueut. A propo·sai of this killd ought to be 
freely discussed with open minds by the legislature and every side of the question 
should be examined. It is a very dangerous proeenure which the Honollrabl» 
the Commerce Member has now asked us to accept. namely that by executive 
actioll he may levy a duty on whiehever urtie\e he likes. In that case, Sir, the 
question of corruption comes ill. This has also beeu pointed out by the Fiscal 
Commissioll. It WHS also pointed out on the floor of the House several times 
thflt there has never been Any time since the advent of British Administration 
in India when the Government has been more corrupt thull ut present. By ~ 
the Government this power to levy protective duty, We are placing in their hands 
another temptAtion particularly at !l time when it is lIot desirable to 00 so. '( 
think this power to levy prot,ective duty ought to he reserveo f01" the l("gislatll""'_ 
alone and the executive Rhould not be clotheil with this Allthoritv. . 

Sir, the Tariff Board laid down three essential cOllditions ~ gmnt oJ ~. 
tiv(" dllty on any article. We should like to know whether Government hAve. 
satisfieo thf'mselves that these three essential conditions will ~ emploYl"d before-
any new inilushy will be included in the list of protective arti('les. One conditioD 
ill that, the inollstl'y mmlt hp one p08Ressing natural AdvRntages sl1ch RS abundflJ1.lt; 



[Dr. Sir Zia Uddin Ahmad] 
supply of raw material, cheap }lo\\'l.!r IHid efficient l:;upply of labour and & large 
home market. This is the first cOll<lition to be l:;litistied in ea.ch case. I do not 
know whether this aspect will be examined by lilly persoll on behalf of Government 
or are they likely simply to say . yes' to all the recommendatiolls of the Tariff 
Board. The second essential condition is that the industry must be one which 
without the help of protection t!ither is not likely to develop at all or is llot likely 
to develop so rapidly as is desirable ill the interest of the country. This is ~ 
obvious corollary from the principles which have beell laid dOWll. The main 
·object of protection is either to develop 'industry which otherwise would not be 
developed or to develop with greater rapidity. Tn thifi pa.rticular ease the' Govern-
ment ought to examine each particular iudul'try wbethel' this prillciple is applied 
-and whether the industry in the long MlIl will be able to stand on its own legs. 
'The third condition is that the industry must be one which will be eventually 
:able to face world competition. This condition also ought to bn considered care-
fully. The importance of this condition is OI)ViOl1S. The prot.€ctinn we (lon-
template il' temporRry protection to be given to indu;;tries "'hieh will ~  
be able to staml alone. In each case this ought to be examined ~ . I pointed 
out time after time on the floor of the House that whatever protection we give to 
industrie!!, we should not give it to capitalists. The object of protection is not to 
give fat dividends to capitalists. Some individuals invested money during the 
war and they are anxious to continue to derive the same rate of profit during peace 

~ also. On RccOlmt of this anxiety they rna:> preSR on thp Government of 
lndia to give them protection. and the Tariff Board in order to please them should 
:not accept their plea. We should like to be satiRfied that the demand for protec-
tion rIoer; not "rise out of desire to have fat rlividends rluring peace ttme also 88 
the,v did during the war. This is a very important point to be considered. I am 
110t going to give my opinion hlindfolded, T am not ging to give a carte blo.ftcbe 
-to the Government of India on thif! particular qller;tion. W'hat would be the ~. 
of thir; on the price level? At present w(' havp been I ~ that the prices &r9 
high. the ~ power of the rupee is onlv five allllas and that the salary 
of every member of the Government of I)l(lill oll(!"ht to be raised to three timefl. 
"But, an'y action we may take might tenil to increAse t,he price level and diminish 
-the purchasing power of the Mlpee. ThiR tenrlencv ought to he resisterI. 1£ this 
-protective ilut:v is allowed t·o be imposeil hv p.xectltivfi Rction. we do l]ot know 
-whether Government will impor;e it on two 'H'ticlp.p or 20 Ilrli"lpl: or'200 or 2.000 
ur two million nrticler;. There will hE' 110 limit whlltlmevE'r. We cannot ~ ~ " 
rarf£! hlafH·lle to this Government whiC'h hfti: 11" "nl1!'1C'iE'nC'E'. 

The Honourable Dr. Sir II. AltJul Huque: I can assure my ~ friend 
-that it will never be 2,000 npt to speak of two millions, 

Dr. Sir Zla 'Ud4In Abmad: My Honourable friend mlly say so, but what about 
:bis successors. : 

The BoIloarable Dr. Sir ]I . .Astzul Huque: 1 am quite prepared to take a bet. 
Dr. Sir Z1a 'UddiD Ahmad: The Honourable ME'rnher cannot give a guarantee 

for all times and on behalf of all hir; Rllccessors. 
'!'he BoIlourable Dr. SIr II. AJizul Huque: [ can guarantee that it· will not be 

-2,000. . 
Dr. Sir Zta 'Uddln Ahmad: Thil; ~ n point which has to be looked into, whether 

this protective duty will nffed th" pr i ("(. level of ollr mRllIlfact.ured articles. We 
have already seen that the prief' ~  is fairl,v high. We have been ~ 
that the price index sholllil be reduced to·125 per cent., my Honourable friend 
Prof, Ranga wants it be reduced to 100 or 110 per cent. At present the price 
index is 250 per cent. lind I do not think how with a clear conscience, We can give 
-the Government this power to impose protective duty without 8sceriaining whAt 
will be its effect on the price level of commodities. I want to know from any 

-economiF::t on the Government siile whether the prices will come down. Thia it a 
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~  which can be alllSweres! practically. It is not so difficult, as the question 
of a monkey on one side with a pair of scales and claimants on the other side wJ:l'O 
wanted to know whether the scale will go up or go down. 
The Honourable Dr. Sir II. AzlJul Buque: I do not want to answer this 

because my Honourable frielld has bruught in the monkey for his illustration. 
Dr. Sir Zia tJ'dd1D Ahmad: It is an ordinary question which we have to put, 

it is not a mathematical questiou, it is a simple question on economics. It IS a 
simple problem whether by levying this protective duty, the prices wilf go up or 
come down. '1'he Olle and only reply I can give to this question is that by 
levymg a protective duty, J ~ prieelS will gu Up. My Honourabltl friend will say, 
no. When the Turiff Bill WillS tirst under discllssion, it was pointed out that 
whatever protectioll was given to allY industry, 'it was really by way of loan 1;0 
that industry bv the COllf;umer;; of the eountry and the ('·t)JlSllmerS expect the loan 
to be repaid ~ the shupe of reduced ~. Whether the industry to which 
protection has beeu given can guarHntee n lowering of priee is a question which 
has to be carefully consider. Take the case of SU\Iur industry. The protection 
that has been ~  to it hns He vel' been paid bnek ill the shape of reduction 
in prices. We find t·hut the price of sugar is goillg up day by dllY. \Ve 
got back nothing, In cloth we have got nothing back.· We have failed 
miserably in these. With regard to article" 011 which a special protective 
duty was levied in 1934, we find-that the prices are still high and there 
has been no payiug' back of the duties. That iR 011e of the pointR on which I 
€xpect a clear reply from the Honourable Member, whether these protective 
duties, which are of the 11l\tllJ'e of loam; to thp inr1l1str:v, will be repaid to 11R. Past 
experience shows that there haR bepn no repllyrnpnt. 
1 will llext come to the dangers pointed Ollt by the Fiscal COlllmisl>iull, and 

I should like to know what provisions hllw bee II IIlll.de by the Honourable Member 
to guard against these daugers. The tirlit is the ~  of !'olllhines. It was 
pointed out that prices are lowered by ~  competition but when there is a 
-combine this competition disappears. fu sugar we have seen the .absence of cut-
throat competitiou; the sugar industrialists formed a syndicate, which fixed th" 
prices, and these prices were always higher thllu ~ prkes ~ ~  the Tan/! 
Board when they gave this protection. Hilt when the difficultieshecame great 
and serious complaints were made the local Government had to step ill and 
they raised the price of !mgar-cane. Then there WIlS 1\ kind of competition between 
8ugar-cane prices and the prices of sllg-ur. All this t,rouble was due to the action 
of the combine. I should like to know what prec8utiollS have been taken by 
the Honourable Member against thi'" kind of combine rllising the prices of f\rtidelll 
to which we are gi\'iug pl'Otection find £01' t'llslIring that there will be open com-
petition, . 
The second thing is that the protection ,;hould be for a limited period aUil 

should not be perpetuated. Wbat is the guarantee for that and what period 
will he fix for tbiH protection? W f' found from experience in the caS"e of articles 
to which protection was given that this period WBf; never mentioned. In the case 
of all protection given under the Act of 19M. the prices have not Mm£' down 
and the industrief; hAve 1Il1l'le no pl'Ogr.e!is: oUI:v !iome money has gone into the 
pockets of n fe,,, indtlstri:llistf; who were intere,;ted in these iniluRtries. The 
TRrifF BORro of H121-22 f'll.id t,his: 
"The duration of the !lIll'dfl'l will also he extended if protection Ope!'atea to prolong 

inefficient. methods of pl·oductiou. As an instance of 'this possibility we may rl'f,'r to the 
viewa of the Indian SUllar Committee of 1900. After a detailed inquiry i"t., the condition" 
of the augar induetry they ClW\p 'to the conclusion that. at the time at whkh the" wrote, 
the degree of protection, dit£ct or indirect, enjoyed by the industry was 8uffi('il'nt. and 
tnt'\' added :·_'Wt' fear th'lt. any increue in the du'ty mij[ht result in .~ .  ltp an 
ineffirjpnt, inrluAt.ry to thl' rlptriment of t,hfl ('onAUml'r'." ..... 

Tn ,;pitp of this t.he pel'ion A~ extended for period after period. That is the 
danger and we must guard fI(!ainst it now in giving protection. The question ~ 

protertion iR 1\ f;eriolls one And I am opposed to the kind of protective duty as has 
been pronOf;£''1 by thp HonourAh1e 'fember. T think it is a retrograde sfep and 
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~ a progressive one by which the couutl·y way litlvauoe. If aa has ~  tlie. 
courage he ought to come forward aud natioullhse industry, in which ~  wu 
will support him. Hut he gh'es relief to tholOtl iuduBt1ieil which put the maxunum 
pressure ou him aud tills tl:wir pockets lit the tlxpense of tlie poor ~~ . 
Thili IUtlthod might huve beeu useful 40 yeurs ugo after the llist war; It 1S ~  
not true after this war. The vi!)\\'!; of the lJtlople lit'e chullging and labour IS uoti 
now what it was; and people want that all profit instead of going to the indus. 
trialists should go to the 8tate. Industrilllists huve llO right to demand anything 
beyoud the usual bank rate of iuterest aud ptlrhaps a little more; but they cannot 
demand 30 or 40 and 70 or 80 per cent. as they have been doing, under the system 
of protection given to them by the Government of India, which is quite ~ 
date. The legislature cannot swallow this retrograde step and we should ~  
this 8S soon as possible; either nationalise industries or afford some other kmd of 
protection. No attempt has been made by Government in that direction. 

Theu', Sir, my Honourable friend has a large number of articles and only OUtl 
l'Yol'iff Bow·d. 1 do not kuo\\, how one 1'liriff Board can look into somanv articlali 
if they at all want to do their work properly. And taeu every ~  of thtl 
Board is not an eJl:pert in everything. There should be at least one member who 
mUlit ~ an expert 'in ~ thing so as Hot to be bluffed by the industrialists. 1 
understand only oue Tariff Hoard will look into the problem of so many articles,-
my Honourable friend mentioned two hundred. Can anyone imagine that this 
one Tariff Board will examine the CllIies of these two hundred things in oue month 
aud then submit their recommendations on all of them'! Their examination will 
be cursory and their 1'ecomuleudations defective. \\' t! will be faise to our electo-
rate and to the consumers if we give this blank cheque to Government to impOStt 
these duties just lifter u cursol'Y tlXamillatioll by olle Tariff Board. IhtlY will ha\'e 
to finish the examination of one article every day. The method will be like 
what is done by certain examiners who tlxamine five hundred answer papers in 
oue day or like the judge who have five huudred cases on hiB file anrl used to 
hammer down half on one side Rnd half on the other, and sllid, "These are-
admitted and these are rtljected". That will be tpe methoel follmyed if they 
'examine two hundred commodities which, as my Honourable friend said, t,hey 
will ha \'e to look into. 

The Honourable Dr. Sir •• Aslzul Huque: I never said that. I said it will 
ne\'er be 2,000 not even two hundred. My Honourable frienr! WIlS going into 
millions; I brought it down to two hundred. 

Dr. Sir Zia 'Uddin Ahmad: I will accept the figure ~  199. J ask him to calcu-
late ~  simple arithmetic. He himself Bays that there will be 199 or 198 commo-
dities which the Tariff Board will examine. He wanil'; this for two months onl:v 
and may I know how much time will they give to each commodity in order to 
examine it fully? It is rather unfair. It is an insult to our intelligence; it is all 
insult to our power .  .  .  .  . 

Sri •• aanthuayaDalll ,,"&ngar (Madra.,: Ceded Districts Rnd Chittoor: 
Non-Muhammadan Rural): Where iF; two months in this? 

Dr. Sir Zla 'UddtD Ahmad: I 11Ild('Tstancl thnt. ~  it will be reviewed 
when the Legislature meets agaiu IIfh'r two m01\ths, heClluRe after all it will 
have to be verified. Therefore. I do not \lIHlerstand why do you demand this 
power. If the Legislature is going to meet ofteuer, let the Tariff Board question 

be laid before this T.JegisJatlire and let the Government come forward 
11'. II. with fllPir argmnf'llts. Let IIF; have the opportunity of examining the 

arguments of the Tariff Board aud giving our opinion. The question which is 
still more importnnt is the quantum of protection. Even if we agree that there 
ought to be protection. we ca.nnot agree with regard to the quantum of protec-
tion. :.r'hiR requireR a great deal of discussion and calculation. I ~  seen the 
Cal(!l1lntiOlls of Tariff BoaM about the quantum of protection. If they come before 
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m".l for enmiBation, I will certaiuly poillt out the defects in that. They sit 
down there and say give 1)0 muc:l for thit; UlJli 80 much for that, and so much for 
fIJ1bcikihllt-fruits and chocolates. 'I'his is the way in which these things hav, 
been done. I am sorry I have not got much time, otherwise I would have really 
produced the tariffs in which this kind of thing hns heen done. I have exposed 
them ill the past and ha vcsaid time anti ngaill flat the tariffs are really very 
faulty. ~ J say that an opportuuity must be given to us to calculate what 
protection would be needed, and I beseech my Honourable friend not to -take too 
much power on himself, power whieh he will not be able to wield and which will 
expose him to criticism. The only people who will really pray for his long life and 
prosperity will be those capitalists who will poeket the money by the benign 
actions of the Government of India. I said that when this question of steel 
rrotection will come in the TRta Company will put a golf! tablet . . . . . 

The Honourable Dr. Sir K. Astzul Huque: That was supported by the 
Honourable Member himself. 

Dr. Sir Zia UddJD Ahmad: My Honourable friend has' a poor knowledge of 
his own Department. He should know that I opposcd this tooth and nail sectioll 
by section lind my HOlJourable hiclld was there. T (lid lIOt support a single sec-
tiOIl, and in the end. when J found I could not help it, I kept quiet. My Honour-
able friend, the Leader of the HOllse, was present at that time. I never supported 
this particular thing at that time too. 

I request my ~  friend, the Commerce Member, to consider these 
proposals once again with a serious mind. He ought not to take on himself the 
responsibility which is really very great. He ought to take the House into his 
confidence. After all, he will fina that ill t,he new life which has been created 
in all the countries of the world, the capitalist will not play the same role in the 
future as they have done in the past. Their days are finishef!, and now a new erR 
and a new dawn will appeRr. He must also accommodate himself to new ('ondi· 
tions; he mllst consider the interests of the consumers; he must consider the 
interests of the people at large; he shoulrl not confine himself to the interests of 
the capitalists. 

I am not against t1e deyelopment of industries. On the contrary, I am all 
for the development of ~  but the profits should be the property of 
nation and not the property of certnin indiviouals. That is what I stand for, 
and this is the point in which T entirely f!iffer from my Honourable friend the 
Commerce Member. He thinks t1at it "houlf! be the property of the capitalists 
while I press that it should be the property of nation. 

I asked the Honourable Memhe.r to change the Companies Act which he never 
did. We had plenty of opportunity to review and revise the whole of the Com-
panies Act. It was promised to liS in 1933 that after a period of five years the 
whole of the Companies Ad ""oulf! be reviBeo. We waited during the war time 
but he did not do it. Now the war is over ... '.' . 

Sri K. Anantbasayanam Ayyangar: Is the Honourable Member referring to 
the Tariff Act or the Companies Act? 

SIr aowasjee J'ehanglr: There if: no difference; it is all the same I 
Dr. Sir Zia Udd1Jl. Ahmad: In all these matters he ought to give a greater 

1!Ihare to the labour. The old theory that the labourer is only a wage-eamel' 
and has got no place in the business has been exploded. They must be treated 
as business partners, and they must have their full share in the profits of the 
company. Now we are giving protection to these various industries in order 
to give them increased profits. 1 would like to know what portion of the profits 
will go to the labour. Is it not fl filet that the whole of the profit will go to 
t,he capitalists nnd nothing will .rco into the ·pocket of the labourer. This 
protection will neither give Rny relief to the consumer, nor to the tax-payer. 
nor even to the Iflbourer. but it will put a)] the profits into the pockets of 
capitalists. In the name of protection of industries. these capitalists want: 
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to{, protect themselves. There is great difference in the cOllllotation of the 
words 'protection of industries '. We are all in favour of protection or industries. 
There is not any Qne ill this House either on this side or that side who is opposed 
t.o th", idea of development of industries ill this country. The old theory that. 
Iudia is an agricultural ~ and the industries should not be developed has 
now been exploded and nobody is in favour of that. We want to develop 
Ollr industries; we all favour that all possible steps should be taken 
in order that the industries may be developed. But r.:ome persons think that the 
development of industries means fat. profits to the capitaHsts. This is the theory 
in which We beg to differ. If by the development of industries, the profit level 
i" reduced, and the taxpayer gets relief. then we certainly are in favour of the 
protection of industries. If the protection of industry means the protection of 
the capital of tbe industrialists then I am alZainst it. As it is he has enough 
money but he does not know where to employ it. He does not want to invest in 
Government securities. But he wants more profits. If this is so, then I am not 
in ~  of the ~  of industry in this sense find no relief whatsoever 
either to the workmen or to the labourer or to the consumer or to the tax paver will 
he forthcoming. ' If t,be profit comes to the Treasury of the Government,' then it 
should be a relief to the taxpayer. If it comes to the poor people, then it wilt 
mean more prosPE:rity to tbe people. If it comes to the consumer it means reduc-
tion of the purchasing power of the rupee. But nothing of the kind is con-
templated. I do beseech the Honourable Member that before he asks us to 
"nlpport, his Bill, let us know his views on this protection because the worlit's views 
have changed. At one time Eng-land was 0ppoRed to the idea of protect.ion. They 
WAre free traders and I think England did verv well before protection was intro-
dllCS(l. They controlled the worldmarketR and there was a curse when Rir .Toseph 
Chamherlain introdllced in England his theory of -protection. 

Mr. PreIldent: Order, order. So far I believe the Honourable Member 
wishes to point out that he is not prepared to give to t'1e Government the power 
to form their own opinion as to the protection they want and in stating his reasoll 
wpy he is objecting to that, he has been discllsRin):! the policy of protection. Has 
he not sufficiently done so? 

Dr. Sir Zla Uddin Ahmad: I am just finishing in a minute. I am opposed 
to protection itself. It is a curse to the country but if it is needed for a certain 
purpose, it should be, exercised for the benefit of the C'ountry not for the benefit of 
the capitalist. That is the viewpoint which I want to press and this, my Honour-
able friend, the Commerce Member, has not unnerstoon. This is my view and 
I have pointed out that England made this mistake under the recommendation of 
Sir Joseph Chamberlain and I think ~  came to grief and now the world will ~ 
wiser if this theory of protection is left out altogether and we go back to free traae. 
We may levy duties for revenue. I will probably discuss this on toe question of 
taxation .. A levy between three to five per cent. all round duty maY' be imposed 
as a kind of revenue duty. But as It protection, the position is difterent. We 
have to consider that very carefully because protection is not always in the ~ 
of the country. It is a retrograde step and we are afraid if this is ~  only 
a few capitalists will be benefitted. The b1llk of the people will get no benefit. 
They will get so excited thAt the time may come wh('n the labourel'R will bum thp-
factories we are creating for the benefit of the ppople. 

With these words I oppose the present Bill. 
1Ir. PreIIdent.: The House will now adjonrn for Lunch. 

The Assembly then adjourned. for I,uneh Till HRlf PRst Two of the Clock. 

The Assembly re·assembled after Lunch at Half Past Two of the Clock. 
Mr. President (The Honourable Mr. G. V. MRvalankar) in the Chair. 
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Sri R. venk&tasubba R8ddiar (South Areot cum Chingleput: Non-Muham-

. ~  Hural): There is 110 quorum, Sir. Government do not seem to be anxious 
to get on with their busines:" why Hot the House adjourn. 

Sri K . .4n&Dthaaayanam Ayyangar: It is their business to see that their mem-
bel's ure here. 

Kr.PreaideDt: It is not only une section of the House whieh is responsible-
hr tht' want of quorum. 

Sri. R. VeDkata81lbba Reddiar: When official Bills are taken up the Govern· 
nlt:lnt do not seem to be anxious to get 011 with them. 

Mr. President: The responsibility is of the whole House, not of any particular: 
Rection thereof. 

Sri •• .Ananthalayanam .Ayyangar: Sir, 1 should like to say just a few words. 
We have had enough of discussion about this. 

I do not agree with my Honourable friend Hir Zis U(ldin Ahinad tha.t we do. 
Hot want protection for our iudustries. J am certHiuly ill favour of nationalisatiull 
of a number of key industries ill this country. But I wonder if it would bll 
possible for the Honourable Member to pick and chooRe from the two hundred and: 
odd inliustries which have gone before the Tariff Board or even from the industries 
recommended by the Planning Committee. But whether industries sr':! 

,uationalised or are privately owned, We want protection from foreign competition. 
Thcrdore the question of protection does not stand only in respect of private 
industries but then> must be discriminatory protection even with respect to in-
duRtries which Ilre managed by the St,ate or Rre state-owned. Therefore the 
question of nationalisation of indu!;tries is not quite relevant to the subject on 

- lland. 
- As regards the other point which llIy Honoura.ble frieud raised tha.t inuiserimi-

uate protection ought not to be gi velL to industries, I agree with him. There is Q 

tendency always 011 the part of industrialists who receive protection snd gl'OW 

with the aid of protection not to cure for the labour under them. Also they seem 
to think that they are entitled to protection for any length of time and do not. ·z 
cure for the consumers. I wO\lld likt- th(' Honourable Member to give an assurance· 
to the House that he' would go on ·examining the question from time to time and 
Stll' thut the prices that these industries charge locally are not abnormal, in which 
case the quantum of protection must be reduced from time to time. Also the 
'"eifare of the workers must be the foremost consideration so far as these 
Industries are concerned. Subject to these limitations the Government must have 
the power to protect industries. for during the interval between two seasions the 
occasion may arise for Government to invoke the aid of this legislation. 

I would like to impose one additional restriction or safeguard. My Honoura.ble 
friend Sir Zia Uddin Ahmad as also some other Members were anxious to avoid 
plRci.Jg unfettered powel' ill the hands of the Government. May I suggest that 
b6fore the Government takes any step on the recommendation of the Tariff Board 
tht!,V will consult the Advisory Committee of this Assembly for the Commerce 
l)ppartment. In all cases where they are in agreement with the Tariff Board 
and where they want to impose protective duties and thus give proteotion to parti-
cular industries thev should first consult and take the advice of this Commibtee 
fwd if their views ~  favourable, the Government should immediately, without· 
the intervention of the Assembly, impose those protective duties. And even in 

~  where they may disagree with the Tariff Board, let those caBeS be brought-
before the Assembly at its next session. I have tabled an amendmenti to this 
effect: that when the Assemhly is not in session if the Government impose pro-

. tective duties nnder the power given by this Bill when it becomes an Acf their 
action should be confirmed bv the next ~  of the Assembly and if during ~  
course of the nexil session ·the Honourable Member does not bring in a Bm to 
confirm the step that was taken ~  the Government, then two month" after the 
session of the Assembly t.he notifiC'Rtion ~ the pToteetive dutie'l woula, 
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lapse. oir, ltind the ~ . ~  Iii willing to agree to that cOUl'lie. In 
additiu to that 1 would' ouly ~  hill! to give an aSSUl'lillte to the ·1:J-ouse that 
ill all eases where he ~  IiCCI1ptillg the recommendation of the Tariff Board he 
would place it before the Advisory Committee of the Legislature for the Com-
DlE:rCe Department and on their u!Jproval issue a notification. If he does ~  
We would have uchieved our object. In cases where he does not agree with the 
Tariff Board's reoommendations he should bring them before the Assembly at the 
next session alld explain the reasons why he would not give vrotection to the 
particular industries which have ~  recommended by the Tariff Board. With 
thf'8e observations. Sir, 1 support the consideration of this Bill. 

Th& Honourable Dr. Sir II. A.,ilul Huque: Sir, 1 am grateful to the Honour-
11ble Members of the House for the generous support that has been given to me 
in .~  with this Bill. I am particularly,grateful to Mr. Gadgil, as I must 
SIlV he really is the originator of the present Bill Ilnd 1 would unequivocally 
ftcimowledge' that it was his suggestion before the Standing Committee ~  

-mRde me bring this legislation before this House. 
Weare often criticised for the protracted delay ill the machinery of Govern-

merIt and 1 should like to mention thiR as an instance how the matter was taken 
UjJ in the Depamnent. 

,.\.s Illy fricudb tire probably aWI1J'e, before u Bill CUll ue brought. before ~ 
. House ~  stt-ps have to be takeu, which must tl1ke a long time. (1) To settle 
the main principias aud outline of iegibil1tion: ~  to tlike the views of all Depart-

.ments concerned Liiuch as Industries and tiupplies, Planning, I"mance, ete., and 11, 
cast: of any difference, come t(l sUllie agreed couciusions: (8) to prepare 8. sum-
Hl:lry of the main prilll'ipies of tIlt' Hill: \.41 to ~  the summary wflb His. 
Excellency's approval to the members of the ~ Couneil and to huve 
their concurrence after settling difierenees. if HlIy: (.i) to refer it to the Legisla-
tive Department for H rlrllft after dis(,lIs;;ion of all ~ .  detuils: (6) to 
t'x:lmine the limft Bill tina Ily ill the Department nnd (7) to prepure a statement 

-of objects and reaSOllS and ~  memoranduDl 011 ~  lind then finally 
to give notice ior introducing the Bill. Being a question of legildation, the 

'Member in Charge has to be referred to at al!D0st every Rt!\ge referred to above. 
'lnt-er-departmental reference and discussion and agreeurent must nece8tmrily tflke 
sometime as eaeh Department hus to examine the Bill from its own point of view. 
An actual drAft Bill eun Rlso never be too quiek. No legiRlation can be taken up 
too quickly. In this case as MI'. (tAdgil may remember. he made his suggestion 

. before the Standing Finance Committee on the 16t.h Fehrllnr.v. This came to my 
notice on the 18th FebrllRry. (J am noirn memher of t,e Standing Finanee Com-
mittee.) I immediately took neCE!6lsar.v st.eps in Hccordance with the procedure 
'I llAve outlined to have fI Bill drAft.erl And fhl' Bill WIlB renov for introduction 
as VOIl have Reen on the 2211<1 ~ A . Honourahle Memhers wiil therefore rElRli!;f' 
tbst ill a maHer of importflnce every pORsible eare is taken to expedite in every 

~ J  way. 

After paying my tribute to Mr. Gadgil for his excellett suggestion, I now 
~ to my friend Mr. Manu S11bedar. And here I am not saying nnything in 

contrast but only as a statement of fact. 1 have very great esteem and regard 
for Mr. Manu Subedar, and he himself knows it for his abilitv, zeal and devotion 
and for his anxiety to hnve a better shape of India. But since I have been here 
tl'.i3re have been two budget sessionR of the Assembly including the present one, 
in one of which the Protection Dnties Bill waF! passeil. by this Rouse; neither 
during that legislation nor during the protracted discussions that we annually have 

~ the voting of grants and during the Finance Bill debate, my friend ever 
~  either in 1944 or in ]945 t,hnt we must immediately appoint 1'1. Tariff 

BOJrd and a permanent one. This year he comes in all lIolemnity to question 
~ to why did we not anticipflte Rnd appoint Q Tariff Board before. Was it not 

"DIS duty as a responsible Member of this House as an economist" as a businessman 
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himself, as the representative of the Indian .Merchants' Chamber. to make his 
8u!Zg€'stion earlier? During Protective Duties debate or on other occasions he did 
Ilot do that. Not only that, but during the Protective Duties debate of 1944 B 

~  was made by my friend Mr. Nauman to have a tariff enquiry started at 
that time. It was opposed by a distinguished industrialist, then a Member of 
the House, on the following among other grounds:-

First, nobody knows what would be the international economio position after 
the war is over. 

Secondly, nobody knows how the trade between the various countries will be 
carried on. 

Thirdly. it would be waste of labour in such circumstanceB to attiempfl' any 
tariff enquiry at that stage. 

Even then my friend, Mr. Manu Subedar. never came with any suggestion 
when this question. was actually raised and industrialist opinion, as expressed in 
this House as well as outside, was definitely against any such step at tohati time. 

Kr. llanu Subedar (Indian Merchants' Chamber and Bureau: Indian Com-
merce): Did not the Indian Merchants' Chamber make a suggestion? 

The Honourable Dr. Sir •• Albul Huque: I am not dealing with the 
opinions of the Chambers of Commerce. I will come to that. I am dealing with 
the opinion expressed in the House. Possibly, my friend, a distinguished economist 
as he is, was then busily engaged in making economic studies of the unconscionable 
profits of those who were piling up their fortuneB in the black marketi though I plead 
complete ignorance as to the distance from which he was so studying. Sir, he is 
n critic and critics who will not help to create, unlike Mr. Gadgil whose criticism 
hud great value and elements of constructive criticism. He will follow a new 
technique in his massive speeches, the technique of finding out maggots and 
hacteria in a disinfected article, the technique of creating suspicion, distrust and 
unreality in a realistic world, the ~  of creating complexity and confusion 
in simple mattoers. the technique of quoting scriptures without believing a word 
of it and finally the technique of a world only full of evils, the Government of 
India being the worst devil that could be possibly found. I am not certain 
whether it was really thinking of such an evil world that the classic poet said 
oncE': 

MakRhikah Vrina.michchhanti, 
MadhumiohcAha.nti 8atpadah, 
8aiianah Gunamiohchhanti, 
DOBha'michchhanti Pamarah. 

(Flies seek the sores, the bees seek for honey. The virtuous lollk to virtues, 
the knaves go in for fa.ults.) , 

This probably will be my last speech as a ~  of the Executive Council 
8!'1 1 am happy that a new state of affairs will soon come. 

Shrl Satya lfarayan SIDha (D[i.rbhanga cum Saran: Non-Muhammadan}: 
Or are you despondent? 

'!'he Honourable ,Dr. Sir •• AltzUl Huque: No, I am rather very glad, and 
1 nlake no secret of it that the Government of India Members, and each and every-
one of them, will be most happy without any reservation if the present state of 
affa.irs is at an end. I say that not because of any theory or design, lwt because 
of the experience that we have in all governmental activities. 

I have been criticized 8S to why We had not anticipated some of these things. 
We had been in office afl a most critical period of India's economic and strategic 
history, with the enemy across her borders, with cruel bombs falling on innocent 
men, women and children, with the gravesfl crisis in her economic life, witl.l 
acute shortage of cloth when millions of yards had gone ~  to force up 
prices to 8 fantastic level. And we had to work in the interests of the country. 
I know with my bitter experience tbe limitations under which We had to work. 
:And it WRS no crime on our pari if under Buch circumstances we came to do OUl' 
utmost in the interest of my country and in the interest of my countrymen. For 
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myself, at. every stage where 1 have worked, 1 have tried to .anticipate events . 
. ,\;; the -Member ill charge of not merely COlllmerce but of 1<'ood, Industrie!!, Civil 
l:)uppliel:l, Industrial Resellrch Ilud ludustrial IJlulluing, Honourable Members will 
find that at every stage I tried to anticipate the future. Almost immediately 
when I took charge of these portfolios 1 was confronted with the most desperate 
food situation with a bare skeleton ol'ganieation and without much of the admi-
nistrative personnel either in the I'l'ovinces or in the Centre, amidst difficulties 
of transport and without much support and even sympathy. With an intran!ii-
gence unknown in the economic hist{)rJ of India, I had to grapple with the gravest 
food problem. 1 wus just able to settle all the difterences and plan out the final 
basic programme on which the food supplies began to move to the deficit area!!. 
But even in the midst of this 1 anticipated the future. I would only today say. 
which I have not done for the last two or three years, that I made arrangements 
abcut the future pllln of food to be got ready. After many discussions in the 
Department a Committee was appointed with Sir Theodore Gregory as the Chair-
mRll which ree-ommended the future of the foodgr:ains policy. It was only after 
the recommendation!! were nvnilnble that I handed over my charge, and that Policy 
Committee's 'Re'flOrt is the hMlis of aU future food policy that has been followed 
ever since that date . 

. -\& the Member in charJ:(e of Industries and Civil Supplies which I held till 8 
few months back. I had to take up the problems of economic control of a number 
of commodities including textiles. Honourable Members will realize that it wall 
a ~ .  in which inflation had reached a most dangerous point and price of textiles 
at that time shot up to even more than double of what it is tooay. When there 
was a cloth famine in the country, I hope it will not be forgotl.en, ma.t there were 
nine months of total production of India in hidden stocks with the traders; when 
people were dying for want of medicine, drugs and medicines were underground 
to enable the traders to charge black market prices. These economic controls 
were the ~  of their kind in this country, and whereas in other countries econo-
mic controls had the advantage of experience and administrative personnel, Wfl 
had to make n start and a beginning. The extent to whieh we were able to tackle 
thi;; problem will only be known when the passion" and controversies of today 
will die out. But, anticipating the future, we took steps against hoarding and pro-
fiteering; we took also steps for the establishment of several national laborailorie& 
and a Committee of distinguislred men was appointed to prepare a plan of industrial 
research" especially in co-ordination with Universities. A ~ the future, we 
also tried to send abroad a miasion of most distinguished industrialists much early, 
it is well known why we could not send them till a much later date. We tried ~  
eollect data from industrialists, hut they were not available. As BOon 11.8 the war 
was over, as a consequence of the measures which We took up, we followed them 
up with the question of the appointment of a Tariff Board. Having regard to thf\ 
economic conditions of the world and even in India we thought it would be an. 
advantage if instead of a permanent Tariff Board, a Tariff Board for the time' 
heing, appropriate to the post-war needs and oonditions of the country is imme-
diately Ret lip for investigating the immediate claims of industries which had beell 
started 01' developed ttl war-time with n view to consider the question of assistance 
and protection fluring the transition period. In fact. we had began quite early. 
It was Qll the 23rd April 11145, j\1st about a yellr before, that a press communique 
wnF; issneo inviting- inomltrieFl to arldreFl!! their dnim!'; to llFL We ~  a number' 
If applicAtion!!_ There were certain industries in addition, the start of which was 

('ol1RirlprNl eRF;entinl by t,he Government of India under conditions crested bv the 
"''l.r. At the time this wns clone. Government announoed that such Rpecifiei! 
inollRtl'ies promoted with their direct encouragement during war-time mij;(ht fpel 
f1srmreo thnt if t,he;v Are condllctE'cl on sound lines they would be proteoted by "\1ch 
mpni'll1re!'; as ~  he (leviRerl ~  foreign competition. Having taken t.hpsf> 
preliminary st.epA. the Iilelecl;ion of a pel'lIonnel WAil one of the m06t diffiC'111t 
mAtters. Sir, it is matter of llonvicMon ~  me-it mAY,1.M rigbt or wronJr-
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thllt it is fut' bette,' to have 110 Tariff Ol" any other BQurd, temporary or permanent 
thun a BOllrd whieh will not commund the confidence of all. I had therefore to 
take every step to see that the Board WIlS sueh thHt it commandi! 'the confidence 
<>f the count!·.y. I eould not seJect men without ('ol1sideratiOll; I could not pick 
lip lUell from the Ulurket of Inelin espeeifilly the contaminated market. I had 
to select men of distillction, ability and judgment, who eould speak with 
Hllthority nnd I had to find Illen who were otherwise engaged in most responsible 
WOl"k in different parts of India. I would like to take this opportunity of 
thanking the Chairman and the Members of the Tariff Boal'd that they were 
ultimately able to accept my invitation. Sir, it is well k"'nown that the Chairman, 
Sir Shanmukham Chetty, had to come as Chairman of the Tariff Board.. d 
('ollsiderable finanr,ial sa('rifice. Dr. H. L. De wus the head of the Department 
{)f :Economics of the University of Dacca. Dr. Nazir Ahmed, is an eminent 
scientist of international reputation in charge of the Indian Cotton Institute. 
I had to offer to a few others who would not or could not accept or come. 
Thus it took a little time; but there was no delay whatsoever in pursuing the 
matter. 

. I am asked, why not a permanent Tariff Board? Why is not a permanent 
Tariff Board appointed? ~  myself, I faH to see how the value and charact.r 
()f a tariff inquiry, specially by the board as now constituted, is in any way 
jeopardiaed beoause the board iii not a permanent board. They are only in the 
Ilature of an immediate inquiry; till the pos't-war needs and conditiolls are well-
known things are bound to be in a fluid or d;ynamic condition for a year or 
two. More industries are likely to be started, and we must be able to know 
where Indian industries stand and where India stands before any permanent 
Tariff Board is appointed. We must know a little bit also of world trends 
and tendencies before we appoint a permanent Tariff Board. But does it lD 
any way mean that those gentlemen who have been appointed and have agreed 
to take up the work, men most distinguished in the public life of this country, 
men of great emillence in industry, in economies, and in science will not do 
their duties as ably or as properly simply because the Board is not a permanent 
Board? I consider it to be a slur on these most eminent men of India that 
they will not be able to make a. proper inquiry simply because their term of 
cffice is 'not permanent. In the past similar inquiries have been made. Those 
Boards were also of a temporary character and the.y made recommendations 
which have revolutionised the industries of this countr.v. I am therefore con-
vinced in my ollVn mind that the argument that there should be a permanent 
Tariff Board is merely an argument to eriticise us, without looking into the 
substance of the, steps that have been taken. I am sure if I had actually 
appointed a permanent Ta.riff Board my friend would have equally C01»e forward 
to criticise me saying "Why do you appoint a permanent tariff board at a time • 
when the whole of India's future is under diseussion and when it is well-known 
thnt others may take your place very Boon?" That would have been thtl 
criticism again. 

Once again, ·the question has been asked "Do you expect any dumping in 
the future?" They say the world is shattered and therefore there is no danger 
,-hatsoever, at least in the immediate future, of any dumping. History has 
always given us hard and bitter lessons; but it seems there 8·re some who will 
Ilever learn. llay I bring back one incident? After the last German war 
in 1914-18. there was similar complacency in the world attitude that the 
political power, economic resources and the military strength of Germany had 
ceased f<>r a considerable time t.o come and that it would be many years before 
Germany could reconstruct or rehabilitate herself. That was the complacent 
attitude of the time. May I ask how many ~  it took to rebuild Germany? 
History has repeatedly shown that it does not take long either in nature or in 
flodety to rebuild, reconstruct or to gain fresh strength if a nation has the 
determined will behind it. 

There is one point of view which has hsen quite strongly pressed, namely, 
the consumers' interef;ts; they say that. the consumers' interests demand that 
the only problem today iii to ~  more supplies; that the problem of toda! ill 
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not restriotiop of supply hut to get more supplif'l>. I am. afraid it is taking too 
nllrrow a view of things .. No country can rlse industrially or eoonomically 
without some sacrifioe. The present generation must sacrifice for the future. 
A selfish parent can never rear up a good child, and narrow-visioned today 
oannot plan for tomorrow. AU tariff protection imposes sacrifice, and nations 
and countries cannot be built purely on motives of immediate profits or ~ 
or gains. That may be a typical business attitude or the attitude whioh is 
prevalent in the speculation market; but it should not be forgotten that some 
insurance is needed to build up the future. You insure your car against accident 
but if you think that there had been no accident in the past, that you have 
steered your car with greut caution und that t3erefore you need not insure it, the 
time may come when you may have to pay a heavy penalty if such a contingency 
actually comes. Therefore some sacrifice is needed by the immediate consumers. 

Let me here refer to the case of the BUg!!.l' industry in England; and that will 
be my reply to Sir Zia Uddin Ahmad on SOUle of the points ",hieh I will refer 
to later; incidentally this will point out how apart from the principles enunciated 
by the Fiscal Commission, which are very sound principles, certain other factors 
have also to be taken into consideration in the world of today. England had no 
economic advantage in the ~  of sugar: they could not possibly attain 
any economic efficiency in the production of sugar; the prices of English sugar 
cannot possibly stand Rl!"ainst the lc>w prices of the highly organised sugar 
industries of some countries; and it was well-known when the sugar industry 
was started that British made sugar could never stand competition against orga-
nised sugar industries in other countries. There was practically no cultivation 
of sugar beet in 1924. The last European war made the whole of England realise 
that something was necessary to build up the agricultural strength of the ~. 
By 1934 as a result of the different measures taken, England produced sugar to 
the extent of 600,000 tons against practically nothing in 1924; and this was done 
by subsidies to the sugar industry, which ultimately meant that the taxpayers 
had to pay for it. An inquiry committee waR appointed in 1934 to consider 
whether those subsidies should continue. This committee recommended the 
complete cessation of all subsidies, but the recommendation was not' accepted 
by Government. The then Minister of Agriculture in 1986, in proposing mea-
sures for reorganising' the sugar industry ~  state assistance made a very im-
portant statement, which I hope some of the Honourable Members of the House 
would remember. He said that Government had rejected the recommendation 
of ilhe Committee. The Committee looked on BUlZar alone, but Government has 

• to look at agriculture and employment as a whole. In the meantime. between 
1924-25 and 1937, which is the latest date for which I have got figures, the 
li-overnment of Great Britain spent £40 millions in direct subsidies and £18 
millions in granting revenue abatement. 

May I say in the same words "Please do not look at sugar, or wheat or steel 
or iron or any industry which may be recommended by the Tariff Board". Let 
us look to the broad position of agriculture in this country; let us look to the 
necessity of employing a large number of men in industry,· so that the pressure 
on the soil may be released to a certain extent, so that there can be a balance 
between industry and agriculture; and in doing so, let us not forget the words of 
the same Honourable Minister whom I have just quoted who, in a discussion in 
connection with this debate in the House of Commons, stated: every industry 
required protection against world competition. If that :was so in 1984-85 for & 
country like England, how much more strong is the argument today for India, 
particularly when there is likelihood of a ~  export drive from almost all 
"Countries of the world in the next few years? 

Sir, we have not forgotten-I must make it quite ~ in spite of what r 
have said, that we have not forgotten that the consumers have their rights also, 
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and in our terms of ~ to 'fariff !Board it has been t;pl;!ciiica1l1 noted that 
in making its reoommeJ;Wation the Boord will give due weigbJ; to the interests 
of ~  consumers ill thl8 . light of the prevailing conditions and the probable cost 
of any protection or assistance to the commuuity so that there may not be an 
excessive bUl'deu placed on the consuming public .... 

Dlwan Ohaman La11: What about the workerR? 
The Honourable Dr. Sir JI. AJ:inl Huque: I am coming to that a little later. 
Prof. N. G. BaJJga (Guntur cum Nellore: Non-Muhammadan Rural): What 

happens to cottage industries? 
The Honourable Dr. Sir JI. AJ:lzul Jluque: I will reply to that. It was 

stated in the House that nobody knows how long this inqUiry will last and there-
fore more Boards should be appointed. That is not correct. We have specially 
emphil.sized that the lioad ELl,uld complete inquiries with lill posilible expedi-
tion and submit a report ae soon as possible after their investigation of the 
claim of each industry is concluded. It was not till the end of November last 
that the Board could be finally constituted. I hope that Honourable Members 
will realise that it takes at least some time before a committee of that character 

can ~  t.he necessary preliminaries, tha.t is, have the necessary 
3 P. 1[- administrative stafl, find out a suitable office, find suitable accom-

modation for the membert; and their establishment which now-a-days is 
extremely difficult, setHe the questionnaires, consult industrial opinion and 
investigate ~ Dut.ure of the claims. It is barely four months whtln the liourd 
was ltppointed and I am glad to say that within this short time they have 
finished their report on five or six industries. The reports are in the press Bnd 
I expect thi.'Y will be in the hands of the Government by the end of this month. 
Furth'3r they are ~  on the point, of concluding their deliberat.ions in 
Dumber of otht'r industries. 

li'inally w}JUtever may ~ tIl') L,overllDlent decision, this matter is cmmd to 
come up before the legislature at some time or other and it will be the privilege 
of this House to look after the interests of the consumers if Government is 
found not to have given due rega.rd to it. 

Theu, tiit, certain other, issues have been raised, I admit they are most 
.vital issues but sometimes 1 feel, having regard to the present framework of 
ahe Government of the country, that they are a bit; extraneous to this legisla-
ture. 1 have been told that 1 should look up to the nationalization of some of 
the key industries, thut 1 should look .to living conditions and wage standards 
of these industries. 1 admit the utmost importance of all these issues. By 
faith and conviction I believe in aU' of them and 1 might make it quite clear 
that I am of the same temperament and ideal as my friend Diwan Cbaman 
Lall, Professor Rauga or Mr. Gadgil and I have absolutely nothing in common 
with my friend Seth Govind Das, who with his fortune amassed at Jubbul-
pore finds Jubbulpore as the centre of the whole world or with Mr. Lallubhai 
who ",ill find nothing wrong in traders, capitalists and black marketeers in 
spite of his talking of Russia on every occasion where he knows perfectly well . 
he won't exist for 21 hours. I would therefore much like, in agreement with 
my friend Diwan (,hamun Lall, to do much to shatter and to do much to 
construct. Sometimes I feel with the Poet: 

"Ah Love! "could thou and J with Fate conspire, 
'1'0 grasp this sorry' scheme of things entire, 
Would not we shatter it to bits-and then, 
Remould it, nearer to the heurt'g desire!" 

Yes, may I ask what shall I nationalize if there are no illduRtries in the 
country? Nationalization may be a great asset to the country's economy; it 
might tum out to be a great danger if, instead of being taken on its economic 
level, it becomes the sport of politics. Sometimes J feel that my friends who 
()ppOile these measures, criticize day after day Government Rod OovlJrnment 
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officials in every pessible way in their ~  speeches und suggestJons. 
must have in their heart. of hearte supreme faith 'in Government, becuuse they 
feel that once .a Government takes charge of an industry everything will be 
perfect and things will be all right. I am not quite so certain of thut. Cases 
arc lJot unknown where nationalization has resulted in deterioration of sen'ices. 
One has a]so to avoid the danger of political issues being injected ~ uu 
industrial concerll tr political patronage being exercised whe!l ~  
isiutroduced. ludustl·y whidl requires high technical tlkil1 (did I~ .J  
does not always admit certain principles which are accepted oanons in Govern· 
ments, namdy, promotions of officers by the usmtl stllndurds of promotioll 
in State service. The most senior man may be much below the level of a 
junior mall. A private concern can easily supersede the ~  to al;point So 
junior. A misfit can be easily weeded out, bllt it is eusy lor u mllll getting 
appointeu ill Uovemment SHvicc bllt it is lllOf;t ditlicult '.u . ~  him out. 'I bus 
with all lllJ fuith in nationulizutioll, 1 sometimes feel us to whether it would 
not be ~  to introduce nutionalizatiou not just at the vresellt stllgc but a little 
luter. I would cortain!), Hot hesitate to do so if I had the feeling that tha 
whole legislature wants such measures. Unfortuuately, barring Professor 
Hnllga and a few others, there has not been any deci!!ive opinion expressed in 
the HouHe. Certainly Sir Zia Uddin ~ eXl)ressed hiH opinion in that sense 
lout I atu not certab if man! of us would at best like ~  the indu!ltries cf 
others to be nationalized but not of the first person, singular llumlwr. I ~  
like to uationalize really Oil au extensive national scale. H I want to 
uationalise, I would not' touch at one point only, so that th,· capitali.;t at oue 
corner would be +.ouched and. not at the other. . 

Secondly, I 11m .~ ltwure tha1 something should be ~ ill tilt' wuttt'r of 
wages and living conditions of the workers. Let me say here thf\t I know it 
by experience I have gathered within the lust few years. 1 fun aware of the 
Ilgonies of industriaHzlltion. I have seen myself how in some Cdses capitalists 
have built up their fortulIea, giving low wages, providing only sub·human 
residential quarters for thtc' workers and giving no thought to() their welfare or 
living conditions. My friend the Houourable the Labour Member has within 

, receu, months tried to bring legialation after legislation to 1'(lctify some of 
these. I haTe known iIAdustries which are still employing children bt'low a 
certain age. Quite a good deal has been done by the Labour Member to brjng 
about hettel' COnditiOllS Ilmcug the workers. I agree that. ~ are matters. 
which would be and should be looked into as soon as possible but I am nol! 
so cf:rtain if these matters can form Ii subject matter of <l11 t:l!'luiry by Ii Tariff 
Board, which we are talkin& "bout.. But evei! if they can oe, it would obviously 
take a very long time befora we can find out. Ilny I'emedy and this woulll 
frustrate all our objects to avoid duml'iui from outside J~  1111 inquiry of 
tbis ~  may be fini.hed aloDi with a tariff inquiry. At. the IIl1oml:l time I 
uO not wish to .hirk my ftl8ponlibilitl' I do feel that IiQmethiUi should be 
done ill this matter. I am propotUng to consult my Honourable friend, the 
Labour Member-l have already had some consultation with him-to() find out 
85 t.o whether a suitable machinery may not be devised which will simul-
taneously look into these questions. I am grateful to my friend Mr. Chaman 
Lall for having brought this matter to my notice. I have also bpen discussiJlg 
this matter; if any industry wants protection and the consumers ~ to pay, 
the country has a right to know what is being done in the mutter of living 
conditions and wages for thE' labourers, quite apart from the other factories. 

I shall also take up the question of consumers in proteo:!ted industries in 
cOllsuliation with DepartID(mti concerned. I agree ~ probably thp time 
hns come in Indin, with reference to the future industries 8S well as the 
industries which h8ve ~  in the past when we I!Ihould make a com· 
prehensive review nl! to what Khould he 0111' ~  if at uny time we are 
again Bsked for grunt of protection, in the mat,ter of wnges and living standards 
of the worktnen Imil 011'10 in the matter of priceR. This price question: 
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! might tluy lul.lS very IStrongly come to my notice during wartime and 1 
~  ~I .  probably ,th" pric\: which hUti been chauged requires tl little bit lockini 
wto, partIcularly with reference to those indul!tries in which selUe protection 
01' other has been given. l'he questioll hils beau II.liked whethw there should 
be ~ Boards in order t(l speed up inveijtigations. Outhis poillt, 1 propose 
tv consult the Chairman of the Tariff Hoard from the lloint of view of volume 
of wOl'k which they have tH . ..! which they are likely to have, and atter dillcul:leivg 
with hinl, 1 hope t,o have this matter ~ . 'l'honthe ~ .. tioll hus been 
Illikl:'u by my Honourable friend Mr. Gwilr. 8S to what will happen if the legis-
lature doel) not sanction tiJl' tariff imposed by executive erdet·. lrnport€l's 
ha \'1:' notice of the J ~ ~ J .  of the legislatw'e turlling down tluy duty imposed 
by executive order. The same position arises whenever the duty is rmiuced 
or enhunced and ill either cuse, it comes to an end. To give au illustration 
what would hf\\'e been the position if the Bill was pus sed b;y this House on 
Friday lust WIiS not pa!!sed by the House. It will I ~  exactly the same posi-
tion. 1 ~ my HOllOUl'abk friend will appreciate that. 

There is just a little coufusion ~  :W1e scope of the tariff t'llquiry 
which is beillg held by tLt:: present 'l'ariff Hoard. It is eleul' troL.l the ttlrms 
of refereuee thut there Ine tW(; types of industries which come ~  its scope, 
first the industries wilieh have been started at the instance of liovernment. 
S(>('oIHlly, indust.l'ies which IUI\'e developed ill war·tillle. Sir. those industries 
whit'll wel'e in ~  before the wllr lIud which developed in war-time. I ~ J 
come withji! the purview of the Tariff Board enquiry. ~~  it; is not a 
fllct that it is only ~  to such industries as are starten during thl." war 
period. It; also refers to other industries which wel'e started before the war 
lind which had bee II developed iater. 

'fhen, Sir, my H('llolll'able friend made suggestions about t':ltHuding Cllm-
~ . I am prepnred to give him this assurance thtlt I will commIt the 

Stnnding Committee for their Hdviee, if I am here, before I think of passing 
!UI executive order. I will go one step further and I would say' thut if I am 
persontllly satisfied tlllit tlw Tariff [Board reeommendutions 1Ire of lIuch 1\ 
c/uu·lI.cter ~  lin illdul;t,r,V CIIII wnit for n few months, till the legislature can 
meet, then I will ceruullly not puss thtl executive orders. but wait till the 
~  aetunlly meets. Theil Sir. I lilll ulso quite prepm'cjl to give this 

tlssurance that all cases of rejeetious of the reeomUltlndutiom; which are made 
by the Tariff Board will ill due time be brought to the notice of this ltouliie. 
That, I think, will be an eusy matter, and I know perfectly weU that there are 
so many HonourHble ;\Iembers of the House, who, if at any time there is any 
dd':tIllt OJI the port of the GOYemment, will ulways be too alert to immediately 
bring t·his questiOll lip for bdng Illlswered on the floor of the ~. 

Now, Sir, I cOllie to In) Honourable friend Dp. Sir Ziauddiu Abmad. who_ 
1 filld is slowly waking lip. He usked me why 1 rroposed the Probectlve Tariff 
ContilllJ>ltion Bill in ] 944. Sir, my Honourable friend is :l distinguillhed 
mathemntieitm. If I remt:mber aright, once some 37 or 38 ytJl\rs ~  I re-
member to have read in the newspapers that my Honourable friend was the 
recipient of Sir Isaac Newton !lcholarship. I think I am oo!'rect. I migM 
compAre him, in the slime way in matters outside mathematics, WIth Sir butte 
Newton, It i" well knowll how Hir Tsslle hud to find two openings for the cat 
Hlld Idtf .. ll. 2\1." HOnC)\lfablt' friend will ulwnys try to find game opening for 
kitten when there is actually an opening bot·h for the cat and the kitten. Well. 
Rir, lw Ilsked me wh:v did T do it in 1944'1 I might 8H,V that at that time when 

.. I did it, he was H Membn of thi!l House alld a very much active Member but 
he never S<1id II word then as to wh;V I was doing it. 

Dr. Sir Zia l1ddin Ahmad: I WIlS not present in the 1l001Re. It waR done 
in my absence. 

The llonourable Dr. Sir K • .Asilul Buque: If my Honourable friend were 
a lawyer he would have known that ignorance of law is no ~ . But any-
way, my Honourable friend knows the reason why it had to be done. Because 
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the question of 111·otectior. at that time was hardly one of any importallce; 110 
import was commg int,o this country, the only import that was coming was 
wheat and iu the matter of wheat, the Government remitted 1\11 import duties 
as it is going to be in future lind :.l& it has been for many ~  past. l'lwrefore, 
it wus practically nothiI.lb more than of academic interest, and the only question 
at issue was ss to whether we should not have the ssme power which we can 
exeroise in case any contingency arises. It is in these circumstances ~  I 
brought that Bill, and 1 think the most serious charge which he has brought 
against me will not find scrutiny if he will consider these matters. He some-
times referred to what is it'. the best interest of the consumers. and he charged 
UII that we often look to tht· interest of the capitalists and not to the ~ 
of the ~ . H6re again, I should say that the case of whellt perfeetly 
illustrates 8S to how the Government did not look to the interests of the 
capitalists at all but ~  tc the interest of the growers of thit; country llnd the 
consumers at large. 

Dr. Sir Zla Uddin Ahmad: Thr..t. i8 just what ,vou did not; do. 
The BOIlOUl&blenr. Sir K. Azisul Buque: I will not make any dogmatic 

assertion, ~ I will say that if the wheat duty was not ~ . and wheat was 
allowed to get freely into India at the time when the wheat Jllty wus imposed, 
well. the price which is already too low would have come ~  down witbout 
this protective duty. Whether it would have come down or not is a matter 
which we might settle cisewhere .• 

AlL Honourable Kember: By a duel. 
The Hoaoarable Dr. Sir •. A.z1sul Buque: Unfortunutely the medieval 

days Bre pa8t, otherwise. it could have been settled in other ways. 
Sri K. ADau'huaY&Il&Dl Ayyaqar: Our friend Dr. 'Sir Zia Uddin AhwHd 

is too old for that. 
The HoIlourable Dr. Sir K • .AsiSul Buque: Even now don·t you think 

there migbt be a danger? Supposing the price level today of all the food com-
modities is somewhere near about the level at which it is, is it not well-
known that the world poritj of price of these is considerably below that and 
it IS bound to be mor;3 80 if illere is no Drotectioll. ..Don·t YGU thinl, that the 
interests of the growers and the consumers as a whole' will be terriLly 
jeopardised if there was no right of protection:' In one respect according to 
the logical conc\uRioll of Dr. Sir Ziauddin Ahmad, this Govenmlellt must be a 
very good Governmt'nt. because within' a period of fifteen years he had only 
three fiscal shocks, that IS from 1981 to 1946. 

Sri •• ADaDthalaYUlam Anangar: At his age. one is enough. 
'lIle Boa.ourable Dr. Sir •• A.z1sul Buque: It seems that old age can with-

stand any amount of shocks. Sir, my Honourable friend .. eferred to the l'e-
commendatj.>DS of 1.he Fiscal Commission. I am giving him this as@urauce that 
so far &8 the recommendatlOns of the Fiscal Commission are coneemed, they 
all along formed the bacltground of all steps ~ .  have been taken by the 
Government ill the matlier of imposition of proteciiive duties and will ~  
to be so. In othor words, these considerations will always be with the Govern-
ment, but as 1 say that in the evolution of world's history, we h8YO gone 
much beyond where we ~ in 1921, and apart from these consideratio)us the 
other considerations which have beon referred to will also be tal.en int() account 
before any question of protection is· considered. Sir, I have already given an ' 
example to illustrate the ,olue of protection to the consumers. Sir, living in 
the calm atmosphere today when bot·h the war against .Tapan and against 
Germany have !ortunately been over, and with the success of the Allied 
Powers, it is posRible to argue thus, but what would have been the position of 

• India in the matter of both sugar and cloth during war-time, if there was not 
this protection granted to these two industries? Does my Honourable friend 
know-as I have said. I hold no brief whatsoever for the ·capita.lists. I know 
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more about Cilpitalists by act.ual facts than what my Hono11rable friend eRn 
hope to know, I have no sympa.thy with capitalists-but does my Honourable 
fdend know that at least som., credit is due W those people who Lad to carry 
on their concerns almost at the marginal level with very little of profit, with 
much loss, particularly in the textile industry before this war? They sa ved 
India at least to the extent of 4,500 million yards nearly and they have been 
able to supply large qU3lltlt,ies of cloth to the country as a whole. Whf)r.e 
would sugar have been if the suga.r industry had not been protected? It is 
as 11 result of not only protection but also a6 a result of the control of the 
€conomic commoditi"s that the sugar prices throughout the war had been kept 
near about a fixed level, a level which even in war conditions could have been 
argued as too low. Dces my Honourable friend know that right during the 
war ia 1918-19 and Ii little later the price of sugar was high? I will give another 
example which (loncerl1S the country as a whole. Once as n. member of the 
Banking Inquiry Committe:e I went to investigate a matter of teA nnance a.nd 
in ('onuection with that I went to the district of Rangpurto make an inquiry 
into the question of tobaccc finance. Incidentally, I hope my Honourable 
friend Prof. Ranga wiII not be hurt if I say that Rangpur is the biggest 
tobacco producing district in the whole of India. There J came to know that 
an Indian industry was started to prepare cigars and cigarettes from lecHI 
tobacco. As soon as that industry was started the price of a PQC.KElt of cigarettes 
which was about four allnns immediately was brought down to.an llnna, and:' 
within a few months that industry was killed and was not. /lhle to zevive itself 
until many years later. And as soon as that industry went out the lIrice of a. 
packet again went up te four annas. 

DiW&D. Ohaman Lan: That was the Imperial Tobacco Company. 
The Honourable Dr. Sir •• .Allnl lluque: I will not mention which 

.company it was. I am only saying that the price again went up to four annas. 
And it was a tragedy. . 

Diwan Ohaman Lall: How is my Honourable friend going tto remedy that 
-state of affairs by imposing duties? It it; a matter of internal competition by 
the Imperial TobHcco C:oJil}Jany. . 

The Honourable Dr. Sir •• Amul lluque: That is a separate question. 
But 1 am saying that in t.he long run it is an advantage to Lnve an industry 
~  so tha.t the price charged may not go up to fantastic levels. 

My Honourable friend aeked me whether the price would go up or come 
<down. As I said, the price which the consumers have ultimately to pay in the 
long run is the price to be considered. 

Dr. Sir Zia Uddin Ahmad: Which means the next world. 
The Honourable Dr. Sir •• Asilul Buque: 1 do not know what will be 

my fate or the Honourable Mtnnber's fate in the next would and so I will 
not say anything about it; but so long as I am in this world I will say that 
jt is the price which will rr.nge over a fair period of ~  that really matters. 
One of the things which has been start€d in this country ut Government 
intervention is caustic soda. It is well-known that caustic soda can come into 
this country at very cheap prices; and if it comes at those cheap prices and 
the people in the trade are wiped out, we would be doing lin injury to the 
·country a.t large. We will get a.n asaured iupply at cheap prices but in the 
long run we would hurt the interests of the country. I will say only this, 
therefore, that. the entire {1.ttitude of Government in the matter of ~  
Js certainly not in the mterest of capita.lists but in the intereat of the oountry 
.as u whole, and the consumers form a very large part of it. I haye no hesita-
tion in saying that in view 01 the world at;itude today and the factors that 
.haye come into being Government will specially look into this question if it 
is found ~  this question has not been looked inth in the past. I t.hink the 
itima has now come when in assessing whether protection should be given we 
-should not only consider the factors whi® have come out as a result of the 
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l<'iscal l'ol!1rnissiOIl report but also take steps to find out what we c:m do in. 
the . ~  of the consumers as a whole, the ~  olasses and the ~~ . 

And 1 hope that with this explanation the House will accept tLt: Bill iu the 
l'rest'llt form. 1 have aaid that it is merely an empowering legislation, which. 
gi\;es power to ~  to pass it by t>xccutive order for ~ short period o! 
tilllt'. And when responsible public opinion grows in the country Ilnd is 
~  more nnd mere, there is no danger of the kind which Illy Honour-
able friend !enrs. 

Dr. Sir Zi& Uddin Alunad: Then ",11\' if' it proposed to tllke away the 
power of the legislature? . 

The Honourable Dr. Sir K. Alilul Huque: I am lIot doing it. This session 
ends on the 18th April and 1 do not know when the House wtll me.,t next. In 
th:l meantime during t.he iuterim period if we want some fower and Govern-
llIent consider it neeet>f!IU'.v to imp,Jse it we will do it b;y executive order. If 
Government find thoy can wait, t,hey will not do ifl. :aut we will do it if 
1l!:'<.'t'SRury and as soon I\S the House meets we will bring in ,the proper legisla-
tion Hud get the sanction. 

. Dr, Sir Zia 'UdCUn Ahmad: Then why not hnve it that 38 800n as the 
House ~  the additionnl duty which hllR been imposed 'will Rl1torllatiC'ally 
St!1p'! 

'!'he Honourable Dr. Sir K. AIiIul Buque: 'rhat is fill ugr!:'cd amendTllent 
which I nm going to 8ecept. 

IIr. Preltdent: The question iK:--
"That the Bill to enable tho> immediaU! impoeitioD of protective dl1til!s of CUIIII/mil Oil. 

in, fltll·t(,(j lioods be tRken into consideration. " 

The motion was adoIlted. 

Pundit Thakur Dal Bharlava (Alllimlu Division: ~I  Sir, 
I move: 

: 'Tha t ill sub·clause (1) oi cla\llle II of the Bill-

(i) afte!' the word 'is' "'here it first OCCUI'8 and before th.. warda 'of opinion'J the· 
words 'aftel' cOD8uitatioll with t.bl' Standing Committee for CommI!1'Ce' bs iD8erted; and 

(ii) after the word 'lIl"Y', tho worn. 'alld if such r.ecommehdatioh i" Cl'n.:urretl in Ly .. 
resolution of the Staudinl Ccmmit.tee for Commerce shall' be iU8erted." 

III moving this nmelltitut'nt I have a twofold objt'ct. First eI all I wish 
thnt as soon as II rt'c:olllmtmdation is made by the ~  ;Boul'd, the CeI.tral 
lfoveMlment should take the Standing Committee for Commerce intu (1011-
ficlence, convene a meeting and know their mind. Secondly, if that Stunding 
Committee is of the view that protection is necessary Bnd agrees with the re-
commendation, the Centl'lll Government will have no pow,,'r to refuse prGtec-
tion to the industry. In case the Standing Committee does not agree, Govern-
ment can still grllllt protection if they so desire. 

Thut is the SUIll total of Illy proposal as maue in this amendment. I OOU-
siller that the HOllOliralJie tht' Commerce Member hUB madl;) out. >\ ,'cry good; 
clise for certain powers bEing given to the Central Goverument and the 8tand-
ing Committee for Commerce, I for one do not agree with those who suy that 
protectiuu is ~  CI' that it IIhould be hedged rount} with slJch restric-
tions ils to ~ ~ lIeelos .. ill I I . ~ couditiolls conoucion to tin £11'1)\\'th of 
industry. I heard with some paill the speech of my HOl1C)ul'llble frielld Sir 
Zia Eddin Ahmud: I have read the Fiseal Commissioner's report and I have also 
with me the report of the Industrial Commission of 1916-18, All those re-
eOll.llIenontions were to the effect that if certain conditions were fulfilled {,ro-

~  must be given. 

)[r. PreaideU: Onler. order. The lIIotion for consideration luwing bE'en; 
agreed to, which meani thai the principle of protection is ~  the que.· 
tiOll of desirabitit,v or othel"wiEle of protection snoulcl not ~ discu8sen again. 
ThE' ~ Membtl':.' &hollld spelt\: on the amendment. 
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PuDdit Thakur Du _Bharpva: Then 1 tuke it that the only question h; ~ 

regards ~  machinery for dealing with a situation which might arise when 
the House doe. llot sit ill sO.lion. With regard to that my complaint iii not 
that Uoverrunent have given protection in undesirable ca8es. My own fear is 
thut (loverUlllent art' not dOlUS enough and will not give jbtl protect,ion which 
the illdu8try 8hulJ require and they are not keen enough to protect the 
iudustl"ies of this country. 1 know the past record of this Govemment; I know 
how this Goverm'lcnt has been behaving in the past· sud 1 am \"xtremdy 
apprehensive that in u cuse where the interests of Indiu \\ ill clush wil 11 the 
inteTe!;t" of Great Briwiu this Government will be unable to do the needful. 
Til,' HOllour.lble the Ct'mwE::rce Member has just given the eAample of sugar 
iu Ureltt Britain and hoVi a great amount of money was spent ill Great Britain 
e\"e\: when sugur could be hud cheaper from other countries, bl1cIluse sligar is 
all essential article of subEi&tence. May I know from the ~ the 
COlllmen·e Member how he would behave if there was all illVllsion {if India? 
Hllve we got. aerol'lll.lles linn. other weapons of warfare here? Have we got 
hen vy illllustries here:' We know from the past record of this Government 
tllllt t,n'lI during the wur-tillle when there was opportullity to build heavy 
ill(lllstries lIud there wus an occasion to do much for the development. oj 
i!J(llIstriel' in th;s country, they did not do anything worth the nnme. Some· 
tilll!' baek II committe'.' (HlIlllphl'C.'·k Committee) ,va,; bPI!ointell ~ wh:ch. 
"eported that locomotives I~  be produced in this country and a stl!rt could 
be made within Ii) to lA month" of the Heport. The Hepon WIiS made in 
1940, and dUling thelle !';cven .'"(:urs no effort has been made in thai 
di,·eetioll. 1 anI ver'y much upp,·chensive that in regard to certain 
other industries also, where British intercflt will cla"h with the-
intcrcf.1ts of India, filII ('fforts will not be Il!ade hy this Oo ... ·ernment 
to prot,eet the ~ .  ann. thf'refor(' T have proposel in this :lmpndment 
thAt where the rec{itnJIltmc1ations of the Tarit! Board are in uecord with the-
Resolution of the Standing Commit-tee for Commerce, the Government should 
not be given powers to ve:.o down thf' recommendation. 

It "'iIl bellllicl that this :stunding Committee for Commerct. is only an 
udyisory committee. We fino on }luge un of the Manual of Business: 

"The following luhject. will be laid befofa the StaDdinl Committees: 
(iiI npport. of· CCJlnlllllttoes .and Commill8ioner (not including unpublUhed . report. .£ 

JeplIl"trnemal committee,) on which the Indian Legtllature il not,de4UAtely reprt'ltDted." 
}<'ro111 the assurance gh·eu by the llollourable the ()ommt:rce Mt:mbt:r it is 

now r:lear that the ~  ~  for Commerce will lie cOl.sulted in 
Hlutters like these. .But then thi!; House hl18 got its own responsibi!lty in the 
IlJatter. In questions reluting to proteetioll this House has to look to the 
interests of t.he COllSUlUers, the producer!'; as well liS the capitalists and the 
industry itself, lind the HOUEt. should not divcst itself oI iiS I espolJsibility in 
the lllltter only by pt·ovidiug that the Standing Committee f"r Commerce may 

~ consulted. 'rhe HOllse will be well advised iu iUlSisting lhllt the vowers of 
this ~ be delegated for tbis interim period to the Staudin6 Committee for 
COlUmerce, und its recommendations will have u binding character instead of 
an advisory charllcter. It IIlay be said that in the constitution of uny other 
country an advisory hody of this nature will uot be found te. posf;ess such 
powers, but I mlly say th3t we ha.ve got an irrespollsible ~ . L'1. no 
other country do we lind Ull executive of thi8 nature, an ~  which has 
no guts to stand against the pressure of Rritish interests. W>3 have seen ill 
the past. lind our experience c! past hundred years so far as the Governm&nt of 
India is concerned shows that where there is a clash in our interests and the 
interests of Grell,t Britain, this executive has always decided i,l favour c-f GI:Cllt 
Britain. 

Babu Ram Narayan Singh (Chota NagpUJ" Division: Non-Muhammadan): 
Heal', hear! 

The Honourable Sir Archibald ltowtand (Finnnce Member): Tn favour of 
Rihar! 
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Pundit Thakur DI8 Bhargan: I have not understood the joke. I do not 

klJOW whether it is a Joke at all, but I can submit one thing: We know how 
the Governmept of Indi.l ncted before the appointment of the J!'iscal Commis-
sion Ilud the Industrial Commission. The doc,trine of lai886.-fairo was adopted. 
All our industries were ruined by the Government of India. 1'.ly Honourable 
iriend mentioned caustic sodl\: Caustie soda can be had in this cowltry for 
the mere collection, for the mere asking. If you had not tllxed sRlt, and 

.allowed free munufacture of the parent substance salt you would have got 
many industries in this country, and this country would have beell ill the 
'posicion of exporting n1ther than importing. Even afterwards, I remember, 
when the protection was given to steel industry, to sugar industry aDd to cloth 
industry, soops were taktm to see that the interests of Great Britain were 
:protected at all times. For instance, when protection was extended to cloth, 
I rememher that a l't"conllm:ndation was got made that as in regard to fine 
·cIf)th, the machinery could not be had ill England, aud fine cloth 30u1d not be 
manufactured in India. What is the present position? If any industrialist 
tnkefo into its head t,oday t.o establish some natiollRI industry which would 
·compete with the industry in England, there Il,'e man.Y obstacles in the way 
First of all, he shall have to apply to the Government of India in regard to 
·capital issue, and he will be told in reply- that in 'nationa.l interest' - he is 
not allowed t() go in for such industry. Then with regard to mlichinery Govern-
ment has the right and power to see whether the right type of nwchinery cun 
become nvailuble to him or not. He cannot get mRchinel'v from nil.' other 
count.ry except thosc in ..,tcrlmg area. Even today such hurdles are thel'e in 
India that nobody can do anything in the matter. In fact I have never found 
the industries in th:s ('olllltr,v in such a helpless situation as they are in today. 
Nnthing eRn be done ~  through Government and the Government sit 
tight on every matter in which the interests of Great Britain are. involved. 1 
·can understand th·.lt the H0nourable the Commerce Member will do his very 
best in regard to Indian industries in which there is no clash with the British 
intereF;t.s, but I Hm very dc,ubtful if he will be able to do the. neEdful in the 
-case which I havE' llJentioned i""t now. Therefore, I subm:t that the House 
will not be discharging it.; duty properly if it does not insist that in regard 
io industries in respect of which there is concurrence between th£' recom-
-mendations of the Tariff Hoard and the Standing Committee for Commerce. 
~  necessary protection lIhould be given, and the Government of India. should 
not be give'] powers t·; v£·to down the recommendation. In all other cl\ses it 
depends on the view of the Central Government whether they give protection 
'Or 1I0t. After all it ~ a matter of months only because as soon as the House 
sits we will see whether protection is to be given and all the matter,; will oome 
before thill House. I"or thiA interim period I wish that in regard to these 
matters there may be no diAcretion with the Central Government to deny 
-protectiM to any industry which is wanted by the country. 

lIr. Pr88l4en': Amendment moved: 
"That. in Sub-clause (1) of Clau.. 11 of the Bill :-. 
(i) after the word 'is' where it fint. occur., and blafore the words, 'of opinion' the worda 

'after conaultation with the Standing Committee for Commerce' be inMerted j and 
(il) after the word 'may'. the worda 'and if such recommendation is concurred in by a 

.relOlation of the Standing Committee for Commerce ahall' be inaert"d." 
The HOnourable Dr. Sir II. AI1nl Huque: I have no hesitation in giving 

an assurance that such mutters will be pla.ced before the Standing Committee 
lor Commerce, but 1 cEl$inly feel tha.t an amendment of thiA chuJ'ac1er is 
one which should not be on the Htatute Book. I give this assura.nce that every 
(lase will be placed before the Standing ~  for Commerce for their adviee . 
.and I do hope that on that RSSUl'UnCe my Honourable friellcl will find reasons Hut 
to press this amendment. 

Pundit, Thakur 1)11 Bhargava: Sir, I beg leave to withdraw the amendment. 
The amendment was, by leave of the Assembly withdrawn. 
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111'. Prelident: The question is: 
"That c1aulI'13 2 -stand part of the Bill." 
The motion was adopted. 
Cluuse 2 was added to the Bill. 
Sri •• ADaDthasayanam AyYangar: 

.. 
Sir, I beg to move: 
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(1) "That in clau8e ;; of the Bill, for the words 'Aa lOOn as lUay be after' the worde 
'During the ses8ion of the Centrel Legislature next following the date of' be 8ubstituted." 
IWld 

(2) "That in clau8e 3 of the Bill, the ~  Pro,-iso be added, namely :-
'Provided that where for any reason a Bill .. aforesaid is not 110 introduced, the 

notification shall ceue to have effect on the expiry of two month. from the termination IJf 
tho said session' ... 

This is not au amendment of Rny importance exc:ept that it ma.kes it obli· 
gatory on the Government to introduce a measure ratif.ving the protection already 
given during the off season as soon as the next session is held. In case that 
matter is not brought within two months after the close of the session of the 
Assembly, the notification should lapse ipso faoto. 

The Honourable Dr. Sir K . .Az1zul Huque: I am prepared to accept that. 
Mr. President: I shall now put the two amendments before the House. 
Amendments moved: 

(1) "That in cl"l¥e 3 of tbe Bill, for the words 'As soon as may be aft.er' the worda 
- 'During the session of the Central Legislature neXt. following the date of' be substituted." 
and £ 

('2) "That in c1aQ8e 3 of the Bill, the following Proviso be ~ . namely:-
'Provided that where fc.r any reaaon a Bill as aforesaid is not 110 introduced, the 

notification shall cease to have effect on t.he expiry of two months from the tel'JDination of 
th" laid seuion'." 

Dr. Sir Z1a 'Udd1D. .Ahmad: I followed the oration of the Honourable the 
Commerce Member. I wish that that oration had been-delivered to an audience 
of 5,000 persons. But it was not the kind of speech I would very much like t;o. 
hear. 'Ve had two issues before us. The first was that of protection-whe£ner 
that should be given for the benefit of the capitalist or should it be given for the> 
benefit of the people. 

Mr. Prelident: Order, order. Is the Honourable Member attempting to 
speak on the policy? He has to speak on the amendment. 

Dr. Sir Zia 'Uddin Ahmad: I am talking on the amendments. I am finished. 
That was discussed at great length. He avoided the real issue which w& 
objected to. He is taking away from Ill'; the power of legislation though my 
friend's amendments have placed ('ome restriction. But the Executive snould 
uever have power of taxation without previously consulting the Legislature. 
This is an issue over which I have had a fight and my friend said nothing about It. 
This power of the Legislature is like a sacred trust and he is now wanting us to 
agree to his proposal and cut our throat. I say, how could we possibly give 
away the power we possess of imposing taxation, whether as a protective duty or 
anything else, to the Executive because in one. case it ma.y be all right but in 
the other case it may not be. Remember the story of the fowl. The fowl died 
and the owner began to weep. There was a gathering of people and they 
enquired what had happened. They said why so much crying over a fowl which 
cost only eight anoas? The owner replied that it was not so much the fowl 
that wp.s lost, but the thought that it may be a member of the family to-morrow. 
Likewise here. Once- you have given away the power of taxation, tomorrow .~ 
Finance Member will come and say . . . . . 

The Honourable Sir Archibald Rowl&11da: That is a foul slander on me. 
Dr. Sir Zia 'Udcl1D Ahmad: The real issue is that he is wanting us to sign 

Ollr death walTant anrl to give the Executive power of tlloxation which the Legis-
lature alone should have. This is just omitting the real issue and going on talking 
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~  kinds of in·elevance. This iii. tlltl work of uews!Jupers and editors alld 
correspondents. But I thought ill the Hom;e we talked of actual facts. Of 
.course in the case of these newspaper writers (1 am not talking of these gentle. 
men here), I have heard a too<l deal of the Aligarh affair but the real thing is 
that the shopkeeper shot the customer with two shots. This was ~ mentioned 
by any newspaper". This is ~  real issue. I think we lihould lay down certain 
-conditions under which Wtl call give this power. My friend has said that this 
Ihould be operative for Ii certain timtl, that is two months after the next meeting 
·of the Asiembly. But the next meeting mQy not be for another year. In tha* 
case it ma.y operate for a year. ~  notbingshould be 40ne without con· 
'Iultation with some representative of the legislative body, that is the Commerce 
tCommittee. If this Committee agrees with the recommendation of the Tariff 
RoaM, thf\n it may he impof';e<l for 8 temporary period and should be ratifled ~ 

'SOOn AI the A88embly flits. 

Mr. Lealie GwU\ (Bombay: Europe&n): I do not wish to oppose this amend· 
~ but 1 do want to reiterate the point I made during the first reading. I 

agree with· my fdend, Sir Zia Uddin Ahmad that if we pass thil Bill what we 
!IoJ'8 doing is to allow a very considerable amoullt of uuthority to pSiS out of ~ e 
hands· of the Legislature into the hands of Government. 'l'he Bill as it stand, 
permits the Government to impose a tariff on the recommendation of the Tariff 
Board but without the sanction of the legislature until such time as n Bill haR 
been presented before the House to give B&llction to the action Government have 
taken. I think that is had enough. Now what the amendment seek, to do is 
to pennit a state of affair where a Bill may never eome before the House at all, 
a.nd I would reiterate the point that I made on the first reading snd that is this--
and perhaps I could illustrate it a little more clearly by giving an example, let 
Ui say, of kerosene lamps. Supposing Il manufacturer puts a case to the Tal'iff 
Board. that he can manufacture kerosene lamps in this country at a rate cheaper 
than they ean be imported: The Tariff Board then, Sir, imposes It tariff of 
possibly 100 per cent. It ma.y well be that an importer has a large shipment of 
lamps on the way. He pays the duty. He then tries to sell those lamps and· 
the chances are that when the ~  commmer findFl thAt they are SUb!':t:U1-
tially more expensive HlIlIl lumps he has been in the habit. of huying in the pa!':t, 
he will hold off from making It pllrehase for n time. There if'; a session of t'w 
Assembly nnel a Bill fiS ellvi"aged in thi" Rill does not come before the Assemhh-. 
Two months after the Assemhly i!': over for some reltsol.1 or other and 8S envianged 
in thiB amendment, the <lllt:v is withdrAwn. In the meAntime Rnd through 
another importer there may have been another shipment of lAmps eoming lJl 

the country. The first importer will have pain a ver,v heavy rate of duty: Pie 
Recond importel' will not hn"e paid that rate of duty, The first importer thus 
"'i11 be very heavily penalised, unless Government are going to hand him bRC'k 

·the duty and J take it that they Are Dot going to do BO, I feel therefore that it iF; 
obligatory on Government, if they are going to exercise the powers they fU'p 
to be given under this Bill, to hring their case subsequently to the legislature. 
because J feel that the legislature is the only body that can have a check on the 
Tllrift BORrd. T no not wish t{) be misunderstood 8S criticising the Tariff Board. 
They are a perfectly reasonable And responsible body of men but on th1\ other 
ha.nd. ~  they ~  ~. nllt,y and Govel\lment __ exer"ise their powers under 
thiS BIn. I thmk the legu'IIAture shoulrl hRve t,he opportunity of knowing the 
reason why. 

. Kr. ~  RabmNJ Sld4.Uql (CalcQtta and Suburbs : 'Muhammadan Urban): 
Mr. Pres,den,t, r had no. i,ntention of intervening in this debate but having been 
brought IIp In the ~  of the count,erveiling E':'fcise duties nn textiles 1 
welcome the word protection .whenever I hear it. The iluty of the . legislature 
should be to lay down the pohcy and it should be the duty of the Executive to 
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\:(Il'l'.Y out that policy. What 1 have llot been able to uOllerstaud is why ~~ .  
the Honourable the ()ommerCtl Member have surrendered :so ba.dl) to cntiClsUl 
Ilud giveu ill at every turn. There is. the Tariff BOllrd IIl1d there is the Standing 
eommittee of the Commerce Department. They will come into contact auu 
probably clash with each other at every turn. The point I would like to impress 
upon my Indian, colleagues in thili House is that if whut ]Wople say is likely to 
-come true then the Committee that will control the Tariff Board as well ail the 
Executive' will be of 11 representative dWl'llcter and not of the type of i!Te;;ponsible 
'(1c)Ycrnment that lVe hn ve ~ Therefore barring cases of the exC'eptional 
typP to '\'hieh l'efel'enee ~  made in the speech of the Honourable Membel' 
who prc(!(lded me I am inclined to the view that we should welcome a.nythina .. 
that helps our ~  to receive protection pJ'ovided it, ~ not interfere with 
the internatioual market, and therefore the concessions already given by tlte 
HOllourable the Commerce Member should help liS to assist him in doing .be 
best he call. 1 ~ om hnppy to support, the awendment, which the 
HonourablE" :\[ember to my right has moved. There IS nothing in it which goes 
against the promise 01' the assurance which the Honourable Member has already 
given thet in two months ns soon as the Assembly meets again. the action t.&ken 
b, the Government would receive legal sanction. 

Ill. JlaD.u Subedar: Sir, I want to refer to one or two misconceptions 011 
this issue. The whole qller;;tioll is that having decided as we have done ill accept-
ing the principle of the Bill thnt protection should be given not in the interest 
of sny particular sectiol1, but in the interest of the country 88 8 whole, t,he im-
portant illsue ~ that proteetion ir;; like medicine to a patient.. Having deeided 
that the patient should survive or be kept alive, it is very importa.nt that the 
medicine ~  reach the patient before it is too late and from that point of view 
I feel thRt· the position taken hy Government in clause 3 war;; quite reaFlonable, 
~  for coustitutional purism and except for extra caution that the Executive 
Government do not abuse the powers which are placed with them. 

Though my Houourable friend the CommerCe Member tihowered a few tlowers 
on me, I did not find myself in ~ a serious disagreement with most of his 
speech liS to j ulStiJy the ftowera which he handed lIlt'. But 1 do feel that if 
protedioll is deeided IIpOU, it is not because it hdps the !l<lpitalists lili my frieud 
Dr. Zia Uddin Ahmud repeatedly says but beciluse it keeps the indu"try alive, 
beeallRe it keeps emlJloyment going, because it produces commodities which are 
lIecessary for seeurity rea8UllS ill this country and in some cases because it is only 
tinder those cOllditfollS that t.hese commodities could be produced. in ease ~  
foreign supply of it is cut off for auy reason. It is therefore not one particular 
issue, aU the interests are ('onearned and I take it, RS the Honourable the COm-
merce Member read out in the references which he quoted, referenee to tht' 
Tariff Board and general references, that it is not a. single specific issue whiC'h 
will be considered by them. It will certainly not be the question of dividends 
to the industry. Which indmltry approaohes the TariB Board? Not OUf> whif'h 
haR ..... . 

Kr. Prelidl!l.t: I am afraid the HonourAhle 'Member is going into the whole 
qlleRtion of protection. 

Kr. Manu Subedar: I 'Am on the iRRue of timel.v help being given to the 
industry. It is the question of timely help to which I will keep the iRsue morf' 
restricted . . . . . 

Mr. Prellldea.t: The issue in the preRent c1nuse Rnd the amendment is; tha.t 
t,he legislature must have control. The other i"1;sne which the Honourable Mem-
ber iR trying to raise relates to clause. 2. That has no concern with this ctaUEle. 

Mr. Manu Sub84ll: Clause 2 is referred t,o in thi!' section and the Bill 8l'1 a 
whole ooeF: involve the giving of timely RRsistance, But I will try to <'..onfine 
mYl!elf to the very nArrow ~  of thiR F:ection. 

1Ir. President: That ip, ~ . 
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J[r. Kaau Subedar: I was saying that the medicine should reach the patient 

ill time to keep him alive. ~ .  your IIlotive ma.y be in keeping him aUve, 
the medicine should re!lch him in time !llld therefore this section is ~ ill 
order but my friend is improving on. it and I would like to support him. 

I would deal with only one point wbich fell from my friend Mr. Gwilt, vi •. , 
the position of the importer. I do not say that the importer als8 is not one section 

. of the community, one'\"hose interests should not be considered when all other 
interests are being ~  .simultaneously. But 1 do say that a.n importer 
takes the risks of hir; trade. If after an importer il{lportr; h1s goods the tariff is 
incrt'Ased, he maker; [l profit on hir; previous import. But if the tariff is dimi-

" nished After he has imported he loses on his ~ . This is the normal risk 
attaching to the import trade and I do not Ree Ilny method by which the legis-
lature can provide for meeting' contingencies of this kind, when the whole issu,s 
lies between the time of one meet,ing of a legislature and another. The issue 
is not much longer and sd I do not Ree any means by ~  the legislature can 
pro"iilp t,o deal ~ specific issueR affecting individual importers or importers 
whose shipments are on the SPit;;. Therefore T feel that the cllluse which we hQ.ve 
goot i;; ioorder and the amemlment which is made to it just imposes that degree 
of consultation with i:Jle StandinQ' Committee of this House which T consider 

Sir, 1 support the amendment. 
[At this stage, Mr. President vacated the Chair, wnich was then occupied by 

Mr. Deputy President (Sir Mohammad Yamin Khan)] 
The RCIIlOUl&ble Dr. Sir II. Amul Rugue: I have only to say this t,hat I 

have liO objection to accept the amendment if the House desires it. But if my 
Honourable friend looks to the Section itself he will find that a statutory manda-
tory duty is being put upon the Government, and 1 cannot conceive of any 
Government, even under existing conditions, failing to discharge that duty 
which is manda.tory under the statute. The duty is that: 

"As soon as may be after tohe iu_ of a notification under 8ub·section (1) of section 2, 
there ,AaU, ..... be inu'oduced ill the Central LegislaWre." 

And there is no alternative. They must do it. If any Government does 
not do it, it is a matter which can also be adequately dealt with even under the 

present constitution. This Bill proposes to impose the executive 
4 P. II. action binding. It is onII up to the state that a seasion can meet 

that this is reguired. 
As far as the first amendment is concerued, "As soon as may be after" is 

an ordinary legal phraseology in general terms. My HODOurable friend wants 
instead: •• During the whole session of the Legislature next following the date of". 
I have no objection to it. But as I read and interpret it, it is ":,holly unneces-
sary. I still hope that my Honourable friend will not press the amendment in 
view of the explanation that Government have p,bsolutely no intention of flouting 
the Legislature, that Government propoRe at every stage to bring up the matter. 
And the fact that I have brought this Bill at the instance of a suggestion mada 
in the Standing Committee by the other side ought to be enough to show that 
we are anxious to do our best in the matter. 

Mr. Gwilt's point has been met by Mr. Manu Subedar quite ably. 
I have to reply to the last point. I am BOrry I. cannot reply to Sir Zia Uddin's. 

very businesslike and relevant speech. But if he were here I would have said 
to him: 

"Would BOme power giftie give ua 
To see ourBelvea a8 others l18e ua" 

As I said, I have no objection to accept the amendment if my Honourable-
friend presses for it. 

8rl II. ADantllalayauam A1Y&IlIar: 1 do, and I ~  my Honourable· 
friend to accept; ii. 
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Kr. Deputy Prealdent: The question is: -, 
"That in clause 3 of the.Bill for ~ words • As lOon. a8 may be after', the worda 

'During the seNion of the Central Legislature Jlext following the date of' be substituted." . ,.. 
The motion was ..adOf.ted. ,J 

. Kr. Depully Prealdeijt: I hav2 to put the ~ ~ . 'llle question 
.1S: .. 

(2) "That in ~  3 of the Bi.II. the following.l'roviso be added, namely:-
'Provided thai where for "any. fealon a Bill as aforesaid is nob so introduced, tile 

.~  shall ceaee to h41V( effect on the' expity ~ two months from the tf'rminatioa 
·Clf the said sell;!lion'. .. '. .. , • • 

~ 

The Illation was auopttld. ,;t 
JIr. Deputy Prealdent: The quetition is: 
"That Clause 3 as ~ stand part of· the Bill." 
The nlUtioll was adopttld. '.!to 

Clause 0, as amtlllded, was added to the Bill. 
Ill. Manu Subedal: With ref8rence to Clause 4, may I ask the Honourable 

the Commerce .Member to explain sub-sectioll (2) which is not at. all clear.' It 
,1'WlS : 

"Bach rules may prescribe the conditions subject to which any goods shall be deemed 
to be produced or manufactured in a particular country for the purposes of this Act." 

What is the llature of these rules which will be made? 
The lloIlourable Dr. Sir M. A.lisUl Huque: If my Honourable friend will 

lee Clause 2 he will tind: 
"The Central Govtlrnment may, by notificatioD, in the official Gazette, imposc on any 

.~. produced or mIUlufactnred in any country. outside India and imported into Britiah 
India." 

Thtlrefore it is necessury to get that power under Clause 4 by which this rule 
may be givell effect to. 

Mr. :Manu Subedar: Then, Sir, I want to speak on it. 
Kr. Deputy President: Mr. Manu Subedar. 
JIr. Manu Sub8d&r: I quite understand the diffioulty that goods may be 

imported into India from one country. But they may not be goods actually 
.prepared there. They may be just. ~  .there and they ~ .be coming 
from 8 particular country or a partICular drrectlOn, but the real ongm may be 
different. They may be mis-branded or mis-named and' I ca.n imagine many 
oiroumstances in which it ma.y be necessary for the Government of this country 
to act and to make necessary rules. I want to know from the Honourable the 
·Commeroe Member whether it is contingencies of this kind which he has·in 
mind or whether there are others. 

The Honourable Dr. Sir •• Az1n1 Huque: I think a power like this is 
r,S'ally put in to deal with any exigency that may arise in the course of action. 
·n I find-as far as I can read the section of the law-that at one stage goods 
'imported from country . A' actually come from country 'B', there will be the 
power under the rule-making clause to deal with it because it is in fact a fraud. 

Kr. ](anu Subedar: Will m:v Honourable friend also have power to deal 
with certain type of goods being dumped in this country at a price which he 
does not consider satisfactory? Because, the rule-making power, as I see, is a 
general power, snd if it is a general power I do not object to it, but I only ~ 
the power to be exercised timely. 

The Hono1U'&ble Dr. Sir •. Allzul Duque: On that point I am not able to 
.. peak clearly till I have that matter examined. 

Dr. Sir Zla UddlD Ahmad: One question is not quite clear to me. What 
"Would be the relations of the goods produced in Indian States and brought to 
'British India? Will they be treated as if they were manufactured in Britilh 
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lUlll!>, or Wl.! Liley be:: tl'eattld ati 1.1 t.atlj' ~ uuwufacturtld out.iiutl ~  In<ila 
IWU tUtl cUlstows o.uty coHtlcttld'l Hus relatIon betwee::n the ludiaD States and 
.Britisll lud.a is a vtlry dltticult rdation /loS far as oustoms duties are concerned. 
\\' e:: nave titlen a l,I'tlmber of castlS Of goodY belonglng to ludiaD I:)tatel being 
tiilluggled sud brought to British India and no satisfii.ctory solu¢on has ~  been 
obta.iued. I would like fa know how this will operate- with regard to the transfer 
of gwds from lndian States to British India and vice versa . 

• '!'he Honourable Dr. Si!' II. AIlIul Huque:ilere also it is 'Yery difficult .for me 
to speak clearly without 8 ~  examination oithe point. I can quite ~.  
8 case ill which a nmll starts u factory in au Indrian State, does not pay any 
income-tux, employs childrell, tak'es other dubious steps arid .yet __ comes to 
British India an<¥ competes with the Indian market. But,' without further 
examination I cannot say anything on that. I will have that point looked into:" 

JIr. Deputy PreSident: I may point out to Honourable Members that in the 
last one or two dIlYf; .. ,! have heen allowing this procedure of cross-questions on 
the Bilk 0ne Honourllble Member gets up, then he has to reply. Then, 
anot.her HonourablE' Memher gets up, and then he has to reply. This is not really 
the proper pr.oce,lurE'. In the interest of having the Bill and its provisions fully 
th!'ll"hf'd Ollt T hnve giv'cn full latituclE', but T think this shall not be followed by 
thl' Honourable ME'mhen;. If Honourable ME'mherR make their speeches, then 
the GovenlmE'nt ~  hilS t.o rl'ply. anil then closure-no more speecheb after 
that. . 

The question is: 
"That Clause 4 BtaDd part of the Bill." 
The motion was adopted. 
CluuRe 4 was added to the Bi1I 
Clause 1 was added to the Bill. 
The Titie and Prea'mb1p were added to the Bill. 
The Honourable Dr. Sir K. Asilul Huque: I move: 
"That the Hill, as an.tnded. be p&88ed." 
I am thankful for the response which I got from the different sectioDs of the 

House. I also thank ver.Y lIluch Sir Zia Uddin Ahmad for giving me instruction 
as to what a speech should be, namely, businesslike, methodical and not in the 
fourth dimension of space. I shall conclude with this: I think my friend Dr. Bir 
Zia Uddin Abmad should also remember a few lines of the Scotch poet-

• 'Woold 901Ile power the giftiot ,pva IU, 
To lee ourselves &8 othel'll see us f" 
lIr. Deputy PreIIdent: Motion moved: 
"Thllt the Bill, al amendeJ, be paued." 
JIr. llanu Sube4&r: Sir, I would like to complete that point which the 

Honourable Leader of the House said on the third cla.use was not quite relevant. 
I was on the point with regard to the protection; in order to disabuse the general 
idea that protection is asked for by those industries which are extremely pros. 
perous and which pay high dividends. I want to inquire whether industriea 
coming to tbe Tariff Board are concerns which have been paying 5 or 10 or 20 
per cent dividends, or whether they are as a rule those which have already lost 
a little and who have & very serious apprehension that they will come to more 
.serious Joss. What is the effect of this more serious Joss? That the industry 
will be. liquidated. that the concern will stop producing. because if ~ 
means more loss ;von CBnnot go on producing; and if ~  ~  not only the 
capital invest.ed in it is lost, hllt the employment of ~  workmen who are' con. 
cemeil wit,h it ;s gonfl. and the nucleus of trained labour is 811 ~  and 
when the country wants those ~  ag-sin they are in difficulties. In facti, DO 
more SP-Pl'O-prin-te example ciou1(J have been given than the one which the Honour. 
ablf'! COmmel'M Memher gave with -regard to cigarettes, when -the Bcissors people 



brought it dowu to one lilllltt. a packtlt, and in the courlOe of one Jear killed ~  
factory iu ltuugpore, \ihe Ulstr.lct uow WlllCh .1 .~ wj. ll'lend halls ..... 

The Honourable Dr. Sir M. AlisUl ~  No; 1 am. sorry; 1 do not ha.il from 
Rangpore. • 

Kr. K&Du Subedar: AD.ywa:i, frQm the llaugpol'e .f;tistrict whOIOtl tob/Wco 1tJ 
80 weU known-l was told ~  the buIlt of the Burma cheJ'oots (of whl.ch 1 waa 
very f9nd) were made from the &ngpore tobacco-the tObacco went to Burma 
anti they made the Burma 'cherooCII. Anyway the whole point it; thib: the 
Honourable Commerce ,Member explaintld it, buti it i$eems to be necel:is6,ry to say 
it over and ~  again-the ,. whole point it that. 'the ktleping alive of certain 
industries in this country and the preventfug of their going under and closing 
dOWll is all objective of public policy which is fixed, not in the interests of any 
particular section, but in the interests of aU. If that was no,t so, the situation 
would have beeu very different. I do not say that for that reason when a Tariff 
Board examines it, they should not balance all the considerations. I do not 
say all the interests should not be represented; I do not say that a fair wage 
clause should not be put into the arrangement when protection i6 offered to any 
particular industry. But let us consider this: does this country wish to remain 
hewers of wood and drawers of water? Do you want industry to produce goods. 
the want of which you have felt during the war time by the foreign supplieR' 
having been cut off completely? Do you want to keep as a matter of security 
80me elementary industries in this country. or do you want all the new ~ 
and the new industries which have grown up during and through the demand of 
war, to go under anrl that we should resume the original position by which Wf) 
import the bulk of ollr requirements and we grow raw materials and export them'! 
I" that the conception of this country's future which any set of fleople in thiR 
House hRve, or is the other conception which we have now reali"ed, that ~ . 
most important object iF: not so much nroduction but maximum employment,'l 
Do we want the largest number of people to have their self-respect and to have-
the reward for their labour and do we want to create scope for all t1e millio:' 
who are not at present employed or who are semi-employed? And if we want 
to do this, then R certain amount of rapid industrialisation is what is indicated, 
at all events, in order to enable us to produce even for the handicrafts all thORP 
tools, all the hand machines and all the otber things which only factories can 
produce. , After that we can add to the handicrafts of the people; we can add 
to the earnings of the village amsans who help their crafts, and generallv see 
that there is a well balanced plan by which side by Ride with fa.cilories the largest 
number of the rural population which is unemployed or under-employed at pre-
sent gets work and gets what is more. the wages and gets what is most important 
of all, the self-respect which comes from the reward of their own labour which, 
is given to them. If we nrA ~ these opportunities, then our efforts sho111a 
be to have a well-balanced plRn involving the protection of such efforts aR bav/>· 
grown up in t,hi" country. The great tragedy of this country iF: that we WArA, 
a vpry highly "killArl people At one time. We are It country largely of unski1l<ld 
popnlation now ..... . 

fte Honourable ,Dr. Sir II, AltzUl Huque: Question. 

1Ir, IImu Subed&r: Millions in rural areas are unskilled; and the task is' 
to chan!2e these milliom; of unskilled persons into skilled persons. to change e.P 
quickly RF: possiblA as large a number as possible, and to have a 12"enernl and' 
an all embracing plan in which factory type of production in industrieR of th". 
type which we have already developed. fonns a very Imnortant 'part. Therp-
fore. T SIlY that it is high time that, we drop some of the 0](1 slQgans with regam 
to thiFl' mAU/>r: every time protection is mentioned, our European friends win 
~  1m' with thp consumers' intereFlt: every time the consumer is mentionecl, 
they cnme un with the nrices iss11e: AVel'V time something else is mentionp(t thpv 
~  .111'1 with <lome other Ret iSRue. An this has heen Known to uti. We IV'" 

flndinr them ont: Itnrt T trnst ~  this ClOuntry iR no lon!"er going to he ~  frnrrr 
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pii1ar to post aud s?ing to hll.ve vt&«ue Ideub of what! it is doing, not beiug ~ 
surt! what it is doing. Let Ul; ptl qUlttl cerb6iu whl1t we are about alld in that light. 
I hOl,e the plaus of the Goverument lire being developed and if they are not aev6-
loped now, I am confident, that as soon 8S the Government changes, plans. 
will btl dtlyeloped; und once those plans ure developed, it will all 'go according 
to that schedule, namely, the- mllXimUlll of production in this country increasing 
the national income, and the maximum amount of employmE'nt. Therefore I 
feel "that while the powers sought in this Bill are correct, the misapprehensions 
and this Government's propaganda with regard to their prot.ective policy and 
with regard to the (Iomments on that protective policy which hay:e. come from 
several parts of the House and outside"';;'for propaganda in this matter has not 
been quite so successful. I trust the Honourable Commerce Membet' will take-
occasions to explain the policy as he did indeed on this occasion, in reply to the 
debate on the second reading. Sir, 1 support the Bill. 

Dr. Sir Zia Uddin Ahmad: Sir, during the debate, three' diBerent issuea. 
were raised. The first is whether ludia I;hould be industrialised or should remain 
a country produciug rll.w materials. ~  is only ODe answer to this question 
and that is that India should be industrialised. 'l'nel'e is no difference of opinion.. 
on that. 

The second thing is whether the ~  of industrialisation should be 
within high tariff walls. !Jere we have a difference of opinion. It is not neces-
s8ry to have ver.V high tariff walls for the development of industries. There are 
better methods of doing it. As my friend, Mr. Manu Suberlar poiDted out, we· 
must keep in mind the maximum amount of employment and also not raising. 
the prices for the consumers. These are the two points that we have to keep in 
mind. 

But the third issue 011 account of which I object ~ this particular Bill awL 
which has been very tacitly acquiesced in by my frieuds to the right is this. I 
do not wilJh to haud over the power of taxatiou, which is au exclusive right of 
Ute legislature, trJ the executive. This is the thing to which I objected and I 
will continue to object; and of (loune I do not want to attribute an;r motives; 
but I cannot understand how my friends on the right have accepted this prin-
ciple, that the power of levying protective duties should be handed over to the· 
Government. I understand that the Tariff Board as pointed ~ by the HODOur-
able Member is a very good Tariff Board. We have absolute confidence in the-
Tariff Board. But we cannot give away our power which we enjoy. Today it-
is a small. Bill. What happens tomorrow we do not know. Therefore this pani. 
cular power we should not give, at least I am not prepared to give, under any 
condition. , 

8tI •. ADaIlthuayaDam Ayyangar: This Bill does not empower the Govern-
ment for all time to come. It restricts the scope of the operation till the 81stt 
day "'Of March 1949-only three years and Dot more. Certainly we are in favour 
of the principle that powers of taxation ought not to be given away to the execu-
tive. That is why we have hemmed in this power with a restriction. After all 
the powers that they exercise will not be for more than six months at the most. 
Six months will be the maximum amount of interval. Though tari!s have been 
provided in the various schedules power is given to the Government to decide 
from time to time what the value of the goods that come in are. It is also 
provided in one of these sections of the Tariff Act that if some other country 
trie!! to dump its goods into this country and sell it below the market price. 88 a. 
result of the subsidy it gets, then the tariff values can be increased, on which the 
tariff can be imflO6ed. Snch power has been given from time to time to ~ 

~  and it is not doing much out of the way if we clothe the executive with 
thIS power. In the exceptional circumstances of the case, we have got to see-
that our induat\'ies are protected. 
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1 would like the Honourable Member tp give Ute information about tile glass 
industry. It hils been repeatedly requestil!g tbe (jovernment to protect it. It 
is one of the items which have gOlle to the Turiff Hoard and which the 'rlU'iff 
Board ill considering. U5 per cent of the raw Ulaterials are available in this. 
00 un try . One 01· two iteIlllii such a8 soda st!h alolle are no-t produced in this 
country and it has to be brought hom other couutries. Unfortunately the pre-
vious members did n()t take the sume view as my Honourable friend with respect 
to the protection of industries in this country. Th .. y very often set one member 
against flllother. If one talked ~  industry, they would ask-what about the 
consumer and others. In this way, they have been playing one off against the" 
other. If the inqustry is protected and it progresses, then the country as '" 
whole progresRes and ,it; will he n question for the future as to whether a particular· 
ind\lstr.v should be nationalised or not,. 

As regards clause 4. I have some doubts. That requires some clarification .. 
It says: 

"In particular and without prejudice to the genera.1ity of thl1l foregoing power, luch 
rales may prescribe the conditions subject to which any goods IIhall be deemed to be-
)II'Odaoed or manufactured in a particular country for the parpoees of this Aot ... 

We are talking only of goods manufactured or produced in this country for' 
which protection is given. We are not making a difference between one country 
and another in relation to the goods coming into this country from foreign count. 
ries. It is not a question of Imperial Preference. Why this kind of language· 
is used there, I am not able to see. If in the case of an industry like the glaaa.. 
industry ~ 95 per cent of bhe raw materials are procurable in this country· 
and only 5 per cent is not available, if the Tari! Board makes a recommendation 
that it should be protected, is it open to the Government under the rules to say-
iohis does not require ~ . Why should it be necessary for the Government 
to make rules to find out whether a particular industry deserves protection or not. 
if the Tariff Board makes a recommendation for protection. In either case, it 
is not bappily worded. T therefore seek some enlightenment from the Honour-
able Member on this point. 

ft. lIC11lOUra1U Dr. Sir J[ublmmld hilul Haqu.: I do not propose to take·· 
much time over this. My friend has raised a question which I dealt with. I am 
afraid it will not be possible t() give a very detailed interpretation until I have 
the actual facts but I shall certainly consult him privately and discuss this matter' 
with him. 

As regards my friend Dr. Zia Uddin, I would only say this. He has stuck' 
to his theory. Many theories, particularly political theories, have done grea. 
harm because they are taken irrespective of the realities and We have seen in . 
the political history of this country how political theories which are very sound 
in books are not applicable to social life and I think the BOoner my friend leaves 
his theory and comes to face the realities, it will be better. The doctrine of the 
majority, which is one of the tlleories in politics, has been found to be wholly 
impracticable in dealing with democracies of today. 

While I agree with everything that my friend Mr. Manu Subedar has said, . 
I do not agree with him that this country is full'of unskilled workers". India is 
one of· the countries where skilled labour, particularly in the cottage industries, 
is probably unique in the whole history of economics. There is no country in the 
world where you will find such artistic finish as is done by the oottage workers? 
Can vou say that they are unskilled men? They may be unskilled from thE' 
point' of view of the modem machine. From the point of view of real skill shown 
in art. industry and culture, the cottage worker still stands as the supreme 
exa.mple of what skill eRn do in in!lustries. I am supported in this by the ~ 
that throughont the war the Bevin boys who went to England, with absolutely 
no training whatever, -picked up the most accurate knowledge of the machinea 

l within the quickest possible time, I know that. and I have Been quitE' a lot of"" 
l their work. Anyway even in inclustries you will flnd how quickly a man is RblE' 
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to pick up We tiechruque of the tuwg. 'l'uertllortl 1 will certaiuly nOl allow wy 
meud to go uuchalleuged ou that poiut. lu.dia has got millions of unskilled 
labourers, as every country must have. There are also millions of skilled wvrk· 
meu ill this country. tiometimes 1 was amazed to see how machines are handled 
by unskilled workers. I am grateful to the Honourable Members of this House· 
for the reception that this Bill has got. 

Diwaa Ohaman L&U:. Is the Honourable Member prepared to give an 
assurance to the House that he will consider the quantum of protective duty. 
necessary in the case of any particular industry where protectiOll is necessary, 
before he proceeds to give that protection. 

fte 1l000our&ble Dr. Sir •• AI1sul Buque: 1 have said that all these factors-
must be relevant to an issue as to whether protection shouid be given. 

Mr. Depu\y PrtIiId8llt: The reply has already been given by the Honourable 
Member. If any member wants clarification of uny point, he can put a question. 

Mr. A.bdul BAbman Siddlqi: 1 should like to have ciariiication from the:: 
Houourable the Uomml;lrce Member on tht:: point 01 the rules to be framed under 
clause 4(2). What is it that iE; ill hif; mind, wh('n he ilt liskiug liS to pass this 
iuto law? He has reassured the Honourable Member to my right that he will 
meet him in the sanctum of hill office and explain what it means. I demand an. 
explanation in this HOII,.ie us to whHt is ;n the mind of the Government of India 
when it states this point. Are the rules going to be framed for the protection of 
countries other than India? 

The BOI101ll'able Dr. Sir •• Asizul Huque: It is not my idea to have a seoret 
talk with my friend {'lr. AYYllugar ill regard to the poiut that he has raised. 
\Vhat I meunt was that he .hus rais!:ln a point which cannot be settled without 
going into details anti I told him that I will have a discussion with him on that 
poillt. If there is Rny other member who want!'; to discu!';s it with me, I shan 
only be too glad to discllss it with him nlRo. But if there is any other Honourable 
Member who wants elucidation, I will be glad t·o discuss it with ~ The inten-
tion is to make RllleR having regard to the provisions in section 2 ~  I already-
explained. 

. ' 

Kr. Abdur Rahman Siddiqi: If the explanation comes after the law has been 
passt·d, will he bring forward an amending Bill? 

The Honourable Dr. Sir X . .Asllul Huque: Certsinly, if necessary. 
JIIr. Deputy Prea1dellt: The question is: 
"That the Bill ... amenlit'd be paned." 
The motion was adopted . 

INDIAN ROUHRRS (LITTGATION) AMENDMENT BILL 
Mr. P. JIasoIl (Government of India: Nominat.ed Official): 8:r, I move: 
"That the Bill further to amend th" Indian Soldiers (Litigation) Act, 1925. be taken into-

consideration. " 
Mr. Deputy President this is a very small Bill and I hope it will not take up· 

very much of the time of the House. I think, however I should explain ~ 
history of the case and explain why it is that I have to come now to the House 
for an amendment of the Act. The original Act was passed in 1918 and it con-
tained section 11 ~  provided that any time spent by a soldier out of thE'! 
country either overseas or in a special or war area, such time should be excluded' 
from the period of limitation in any suit which he wished to institute on his 
return on any cause of action which happened while he was away Rnd which pre.· 

. judiced his right. As originally ~  that section was absolutely straight 
. forward and clear and it provided that the period should be excluded in respect 

of any kind of suit. In the years immediately after Ilns, however when Boldielt. 
were comin!/: back from ~ . it became' apparent. that this was not alwa:v .. 
working fairly. Cases arose in whicb soldiers came back and questioned IlL salPt 
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which had been wade ill pe.l'itlcilj' good fllitil and in whicll the bUytlr in ptlriectly 
jlood faith had built a shop 01' a house Oll the laud. If ~  soldieI ~.  came baQk 
-and exercised his right of pre-emptioD, he caused considerable loss to the buyer. 
The Punjab Government was particularly Ilffected as also the North-West ~  
;Province, and they suggested ~. suits regarding pre-emption should be ~  
-lrom the operation of this section, TJUs was carried out by the proviso whioh 
now stands as section 1). which was passed in 1922. I think in the years afier 
1922, there was very little occasion for the use of tilis Act at ali, because there 
were no soldiers coming back during that period and its operation was never 
questioned again until the present war. It was then found that although this 
proviso did operate justly in the case of land near towns or habitations in respeot 

.()£ which people wlWted to put up shops it .9perated rather unjustly in respeot of 
agricultural land because the right of pre-emption in respect of agricultural land 
is a very valuable privilege which a soldier values very highly and he did find 
sometimes when he came back from overseas that the land to which he had a 
.right to pre-emption had been sold. Accordingly it was provided in 1944 that 
there should be all exception to the proviso permitting the Central Government 
to make orders which would provide that the, original section waold operate in 
certain arens, that is to say, in certain areas, the soldier would have the right of 
pre-emption without taking into account as limitation the period which he had 
-spent overseas. That is the position at present. But we want to make the posi-
tion a little more clear. I must agree that the whcle process of this Act and the 
varied nmennment,Fl to it have been one of trial and error, but I think we have 
now got it, right. What we want to provide now is this period of limitation shall 
be excludeil in thr ense of aQriculturH I lann and in the case of direct descendants 
of the persons sellin!:!. hut We 00 not want that it should operate in respect of 
non-agricultural lanil or in the case of di!'tant relation!' and it is merely to puti 
that into effed thnt, this Bill ha!' been (hafted. It bRS been pointed out to me 
by ~ of mv Honourable frienrh opposite that the Bill as drafted leaves a very 
winp latitude ann it is Fluggesteo that we should be a little more precise in 
drnfting. ,Wp ~ between liB drafted an amendment which I hope he ~  
move ann which T am prenaren ,to accept. Soldiers Rre now coming ha/'k from 
overseas and they are coming back in very large numhers at' a rapid Iv ~ 
Tete ani! they Rre anxiolls to get. bRck quickly Rnd get themselves settled Quickly. 
I hope the ROllc::e wi1l not refer this Bm to the Select Committee. It would 
mean A long ilelRY Rnd I hope the House will ~  to pal'ls thill Bill into taw. 
Sir. T move. 

Mr. Deputy President: The qnestion is: 
"That the Bill further tc ameDd the IDdiaD Boldien (Litigation) Act, 1925, be takea 

fDto conaiderat.ioD." 
The motion was adopted. 
Mr. Deputy PreIld8Dt: Clause 2. 

. Sri B. Venkatasubba Beddlar (South Arcot cum Chingleput: Non-Muhlml-
mad an Rural): Sir, I move: 

"That for clause 2 of the Bill, the following be substituted: 
'2, A.mendment 01 ,ection 11, .Act IV of 1925.-ID the provao to IH!CtiOD 11 of til. 

IDdian Batdien ~ Act, 11125, for the word. "except in such areas. and subJ_ 
to lIuch modifications if 'any", the worda "except wh",re the said right accrues in Buch 
circumstances, and is in r8llpect of agricultural property situated in any Buch area" shall 
be lIubstituted'." < ' 

Sir, I have read the Statsment of Objects and Reasons of the Bill. I was 
1lot able to understand what was meant by the amendment which the Government. 
proposed. It did not cover all that they wanted to. As intended in tbe State-
ment of Objects and Reasons, I suggested that in the place of the amendment 
proposed by the Government, the amendment which I moved just now should 
\e substituted so that agricultural lands ,also would be included. This amend-
ment which I have moved fits in with the Statement of Objects and Reasons .. 
'given in the Bill. I move that this amendmenii be adopW. 
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Mr. ~  Pr881dent: Amendmtlnt movtld: 
"That tor clauae 2 of the Bill, the folloiDwg be lubstituted: 
'2. .d.mendwlent 01 ,et'tion 11, ..tct i V oj 1925,-ln the provilo to aection 11 of tb8 

Indian soldiers lLitige.tion) Act, 1925, for the W01'd!l "exl.lo}pt in such aJ,'eu, and lubject 
to such modificatioJl8, if any", the words "except where tbe said right aCCl'UeB in BUch 
oircumstanoee, IIoI1d is in l'tIBpect of agricultural property lIituated in any lIuch area", .hall 
be substituted'," 

PllDdit Tbaluudl8 Bhar,&va A ~  Division: Non-l\1uhallllllada.n): Sir, 
iO far as the amendment is concerued, the word 'Ilgriculturlll property' appeari 

· in the amendwtlnt, 1u the l'unjab l'rtl-emption luw, the two words that appear 
are, 'laud' 01' 'village immoveable pl'o}Jerty'. The word 'ugricultural property' 
does not find a place there, Now. t:lir, 'ugricultural pro}Jerty' m.ay mean or may' 
Dot iucluue 'village immoveable property', 1 CUll consiutll' circumstances iu 
which agriCultural pro}Jerty may llave Q meaning different from the oue envisaged 
by the use of word land and village immoveable property under the Punjab Pre-

· emption Jaw. In my humble submission, the word 'agricultural property' will 
give rise to nllUly disputes. When a soldier eomes buck and brings a suit of pre-
emption iil' respect of village immoveable property he is likely to be met witil 
the plea' that village immoveable property is not agricultural property. His 
house, hi" elle!osure, etc .. IHe not agricultural property in the sense that they 
cannot be IIsed for agricultural purposes, So my submission is that these two 
words have a special meaning within the purview of the Punjab Pre-emption 
Act; and in order to avoid litigation it is better that the words "land and village 
immoveable property" be substituted for the words "agricultural property", I 
lubmit that this ~  should be IllRde. 

Sir. I move: 
"That in the amendment as moved by Mr. Reddie.r for the words 'in respect ., 

agricultural property', the word.& 'in ret!pI3ct of agricultural land and vill&ge immoveable 
property' be IUbetituted." 

Kr. Deputy PrelddlDt: The amendment. has not been given to me. 
I have got to put it to the House, because I understaud the other one is 8D 

agreed amendment, ' 
Amendment moved: 
"That in the amendment u moved by Mr. Reddie.r for the words 'in respect of 

agricultural property', the words 'in respl3ct of agricultural land and village immoveable 
· property' be 811bat.ituted." 

DlwlD OhamaD Lal,l (West Punjab: Non-Muhammadan): Sir, there is no 
Buch thing as agricultural property in the Pre-emption Act, The Pre-emption 
Act talks about two things; it talks about agricultural land and village immoveable 
property, Therefore the amendment as tabled does not cover the pomt thai we 
want to place before the House, 

Mr. P. Muon: Sir, this amendment is acceptable, 
:Mr. Deputy PreSident: Then I will put it to the House. 
The question is: 
"That in the amendment as moved by Mr, Reddie.r for the worda 'in retpllCt of 

agricultural property', the words 'in resJW!ct of agricultural land and village immovlI8bl. 
· proptlrty' be Inha'tituted," 

The> motion was adopted, 
Ill. Deputy Prelddent: Now the amendment as amended is open to discussion. 
Sri •• .ADaIlt.hl8ayanlD1 Ayyangar (Madras Ceded Districts and Chittoor: 

Non-Muhammadan Rural): Sir, I am in favour of this enlargement of the 
scope of the Limitation Act ~  made for soldiers who come back 80 that they 
may get back lands or file SUits for them, But I feel that agricultural land is a 

· ~  subject, With regard to soldiers' litigation, of course, we are enti.led 
· to leg!sla,te here. But when such litigation of soldiers appertains to agricultural 
land IS It open to Ullt to make this enactment or is this legislation merely 

~ .  ? 
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Ill. P. 1IaaoII.: It is central legislation because it concerns Q central subjoct. 
]:iu, i, has been undertaken in consultation with the provinces; and furthemwre, 
this proposal  provides that the provisions of the Exception and the proviso wo-uld 
only optlrate where the Provincilll Government asked the Central Government to 
publish a notification. 

Seth Yusuf Abdool& Baroon (Sind: Muhammadan Rural): WOB it at the 
instance of the Punjab Government that this Bill was brought because they found 
difficulty and an Ordinance was proclaimed Juring the war? 

1Ir. P. J[&BOD: Yes, Sir. Both the Punjab and the North-West Frontier 
Proviuce Were the main Provinces concerned and they were very anxious thafl 
thi8 should be done  before the soldiers started coming back. 

Sardar JIaDg&l SiDgh (East Punjab: Sikh): Sir, I am glad the amendment 
hus been accepted. There is another point that I waut to mention and that 18 
that this right of pre-emption is allowed here only to Iinenl descendants, but in 
the villages it is also given to other people. 

1Ir. P. 1Iuon: It is not only given to lineal descendants but also to agnates. 
We have left that rather vague and it is covered in the Bill by the words "in 
such circumstances" because it will vary to some extent from province to ~

vince, Bnd each province will lay down its own rules. But in the Punjab the 
intention is that it should cover agnates as well as lineal descend"an's. 

S&rdar J[ugaJ. SiDgh: I should like to know whether in the Punjab the righfi 
of pre-emption is given to those holding land in the same patti. 
)(r. P. llaaon: No, Sir; that is intended to he excluded. / 
Diwan DhamaD. LaD: II' it, not r.. fact that this right is given to the soldier? 

AIIII if t,he Roldier is entitled to the right, of pre,-emption he ~  it whether he is 
an IIgnate or a lineal descendant 01' in fllI." other (,llpllcity? I take it that it is 
only confined to soldiers. 

1Ir. P. )[Il0l1: As far as we are concemecl, ,\es. 
Sardar Jrangal Singh: Thnt is my point. If ~ has a right .  .  .  .  .  . 

Kr. Deputy Pre81dent:The Honourable Member hAS made his point clenr. 

The question is: 
"Thilt for e1lll1!'C 2 of the Dill, the foJlowing lJe ~  : 

'2. A",enamellt of aectiun 11, .&ce IY 01 1925.-In the proviso t() section 11 of t&. 
Indian Soldiers (Litigation) Act, 1925, for the word. "except in dllCh antill, anll aubj.' 
to such modifications", if any, the words "except where the said right accrues in sUeh 

. ~  and is in respect of :!gI'icllltlll'nl land ,m<i villagf' immovellble pr0JYl!r'y Rituated 
in any ,"ch Ilrea", ~  be 811b&tituted'." 

Thl' motion \VIIS ~ . 

IIr. Deputy President: The question is: 
"That. c:laUie a &I amended, .taud part. of the Bill." 
The motion was adopted. 

Clause 1 was added to the Bill. 

'fhe Title and Preamble were added to the Bill. 

Mr. P. )[ason: Sir, I move: 
"That the Bill, US amended, be passed." 

Mr. Deputy President: Motion moved: 
"That tho Dill, as amended, be pUled." 

Pundit Thakur DIS Bharpva: Sir, when I read this Bill Bnd the Statement. 
of Objects :mcl Reasons I understood that the intention was only_to limit the 
right in cases where the pre-emptor came as an agnate. I however find tbafl 
s? far as the ~  law in the Punjab is concerned, n person has got ~ 
right to pre-empt ~  many other cases also. For instance, if  occupancy rights 
are Bold flhe propnetor as such can pre-empt ocupancy rights and vice VB1IIa. 
Similarly if there is a daughter's son he in his capacity AS daughter's son can 
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~  and claim pre-emptloll of laud which hid grandf8therbas sold. thoUSh lHl 
is Dot an agnate miant sense. As the provision in the Hillsl8nds, I take it that 
the full rights of pre-emption provided in the statute have been s6cured to II. 
soldier 8nd not only his right 8S an agnate. If that be 80, 'Jam ~ oontent 
that the80ldier haa'got his Nil right and not 6 reftrioted ,n,ht whis a.pacity 
8S an agnate only. 

8ardar Sampura SIDgh (West Punjab: Sikh): As I understand the Bill, 
in my opinion the right of ~  which ordinarily arises 'QD acoount of 
the neighbourhood of land or owning any land in the same village or patti, has 
not been considered in this 'BUl,forthe simple reason perhaps tIh&ot no legislation 
is proposed for t.he purpose of stQPPin. g the business of selling or buyiDg of lands 
altogether. If all kinds of pre-emptions could be made after the soldiers come 
baok from the war, I think the whole business concerning land will be ltopped. 
The special rights have been created only for the agoates a.ud de.cendants from 
the oonoern ancestor. I think the rights of the cognates and the descendants 
ha¥e been:specially _guarded and that is the only purpose of this Bill so far-
a I underUand it. The Bill does not seem to extend the other points which 

, A~  ,been.raised. U the Members .are very keen they would have proposed an 
amendmeut, but they have not·done so. The purpose of the Bill seems to be 
Tery clea.r, a.nd I think it should be passed. 

1Ir. P ..... : The mtentioo, ·as I ,take it, of my .Honourable friend. Mr. 
~  Du. is that this Bill should permit aDY soldier ~ tight; of pre-emption 

and permit him If he has been overseas to exercise the same right in exactly the 
same way as .he would had he not been out of the country. That is also Bardar 
MangalSingh 's contention. I entirely agree ~  with what Sardat· 
Sampuran Singh has just said. That has been illustrated by experience. That 
is t;he reason why in 1922 the Punjab Government and the North-West Frontie" 
GO\'emment both objected to the unfettered exercise of this right of e%cluliion for 
limitation in the case of pre-emption and whyt.hey suggened tba.4; .uits regsrdill,C!' 
pr-empti.on should be excluded from the operation of this Section. As SaMar 
Sampuran Singh has pointed out, Il feeling of uncertainty in aU transactions re-
garding land was created. The intention is to limit that uncertainty by excludin\!, 
those people who merely happen to own land in the same patti and limiting it to 

I~  and agnates. That itI·-t.he intention, Ri'l', Ano thfltt if'! Ute l'nrpOl;p 
of the words 'in such circumsfianoes'. 

JIlt. DeputJ Jlrllldlll': The quetrt.ion lR: 
"That the Bill, al amencDd, be paued." 
Th(' motion wa·s adopted. 

Sbri Sri Prakala (Benares anll Gorakhpul' Divisions: Non-Muhammadan 
Rural): Sir, it is now five minutes to five,and I suggeet that the HOl1se may 
now 3(ljourn. We may take up the next Bill tflmorrow which is aD important 
one. 

fto lIODou bJe Dewln lahdllr Sfr A. BaDl8lw.mi Kudaliar (Leader flf the 
lInuse): I agree. 

1Ir. Deputy PresIdent: As the HouRe is unanimous, I adjourn the HouRe. 
'; The Assemhl.v then IIdjol1rned till Eleven Qr the Clock on Tue,,(1n, tht'J 9th 
. .April, 1946. . 
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